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. (oaeT)
HON. SPEAKER: Question Hour.
... (Interruptions)
HON. SPEAKER: I will allow you.

... (Interruptions)

11.01 hours

SUBMISSIONS BY MEMBERS

(i) Re : Unlawful and arbitrary verdict of Pakistan Military Court imposing
death sentence on former naval officer, Shri Kulbhushan Jadhav

S, fordie Wi (s SR @) ¢ oTede Heiedl, Pyl DI GBIk Bl NN B T 8, 98

T T Bl... (FagM) TS ¥ W& Bl $qdb! a1 HAT A1y (FagH) B9 gabR 4

TP R & AT, (IqeT)
AR 37eAe ¢ § oy Jl Bl de & folg q9a <

. ()
A Teet @ g S|

. ()
2 afcordrod @S (AT : JeUeT HBIGAT, IE dgd ol Aew@yyl [Awy §, |l AN sHe
foy it € SR 9@ & 2Rl ok 91 <o [&fa 2 6 oifeam 3§ 9Raa Sga 89 &
RIT H HTE, 2016 DI TREIR [HA T, 21 HAYTT SMga, S ARG T B qd AR
g, DI HId DI AT A T3 ©l SHBT YA AHAR BT fHAT T | Se-AfRS ufetdbe
Relei ™ 7 @81 © 6 Wi SR PIC AR 7 SEd Bl Hid &1 Foll YAl ol A1 TE FHR
S qrofar 3 gdb! gt ff B 2 SR AR 7 Wfera e # W der § B wd
FRAT @ TSR e WRA & Gihar v, Rad e YArenstaa fa & e on, S gad
AR UCe M DI TRIATA Bl A1, T AR A a1 € AR S a1 Dl ADR IBIA U
BIC AT BB, Sl Id [Aferdy # 781 8 SHBT S99 IS a<l el ©, i [ ff ISP
BRI B TS & S IE 8 3R d BT W & b I8 A P Yoic &, WS 8, I8 IR g3’ 2
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g qrave W WHR R F & 8, g WA el UGS @l ©l .. (FIgFE) A9 A} qrd
JHgl... (Faem)
A 3eae : AT IS BT v T8 gl 39w A i 2
. ()

2t AfcAdoA WS ¢ ATE HBGQ], AR BIA AR A & q RAgidl BT dTed T8l el &
N 9RA & AN SN AE-9Fs BT FHsHI | I8 989 "eayul AWl § 6 BN SR I6
DI gHD! AFABRN T8l & T P HAYTU ST1ed BT IS A 8T g| S BT AUV )9 |
fpar T o, WP gRT fhRil TRE &l Ioiae Ugd @l & W] SRR ISP Bl &
ST ® A 89 39 U Ara-aHs 8T, JSX bl |

Uifed™ & AT BT 3 Y IS AT ST Ghdl B IR B _Re F SHD
TShIC B B H ATHSA BIF & X A o S I &, g8 DI YOIl Dl 9Rd | g B
P golold db &f TR, i i H R ARG IRAT & Sed | few a% Tel e
T, gebiel W @ T AT AT SR Uh WA H 13 IR B DI B, IFD qrac(e W
ITP] TBRT TAT| HAYNUl S1ed Al H BRI 1 AR Bl DI T 8l (baT B
WRA 1 STEd DI qobiel oIl BRE DI UAH Hl, olfchd TIHET 7 39d SHR R QT
eI, IS YA PNl ST I BT ol 8, Al WIRd Bl 39 5T FHHT A1V 3R
I IE Ruae - &l WDR | a1 A1 Bl =@yl

# U 9 AR HE1 dredl g [ 3y 97 gAface uihear & Jam A a9t Bl
A H S B, R ZH N H A I Tal R Fhd A7 (FAY) T SRNGCH! So
firet T8 Fhd ¥, R AT W MY I -Ta] B Abd A7, (ragm) fager #=f qenm
QAN Dl RAR ARG BT gar Bl DR Bl MY L. (FIeF) 3R HAYNU S1eq Dl
AR TS S T, Al A GHAS 6 I8 PR B PHGIN § SR AT ARG B HHAN
Brftl... (cgaer)
AR 3R Favh HA AT WHE B WAt (S SMWIGHR): HEleAl, § WS Sff ¥ Fel
=1ed g b U oo T8 e Al (ade) T8 w3 S SR w9 o, faey w3 o
oAt <ifl, offhd T sfe a¥ies 1 IS T8l Rl @Ry ... (Fae) HeAyuol Sed b

A1 B9 G4l &, X B9 S A1 2. (Faum)
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AR e @ TS Sl A9 96 SM¢ | #5791 78] PR 32 &

A ffereia S

.. (@)

it e g9 (Mse) @ sy Heedl, WRA ARG B W S A g uvfed g3 g,
I9a forg & e @1 o1 6wl |ivig ofik ART ¥ Yeb A1 TSI 8l DR S ARG B A1
AU WEGY[T Hhe BN 3R UIfHIE W 3Ch H ... (R@e) oifhd B & A3l 7 e
& oY Beebl IS B 1 T o €, I8 <21 & oy guivaqol e 2. (agr) 9Rd
ARBR DI AT & HROT UIhE R GFAT & BRA H J-2eT g T 2l e &t
HHE 7 WRA BT G&T ofd gU UM @l hel b Mrafia afeew ik wrfdbwr srfeigpa
PR H JH TTAd D PR B 81 AR PR qiicew™ BT e I =iivd T8 PR Fabad
Bl l... (ggr) srdpara gl 4 AR favg &1 wer 8 & 2 R @ g § W gere
A ST & @ H AR BT S7AT ITSRT q8a &1 gl (Fag™) §9 g9i8 ¥ HRd Pl I&7T
FA B U v Wi & Jea Wi |, S8l {6 B @aw T B 99 T8 8, et
RUTART TH Bl =S T61 8, 81 VAT AIRYY] Hed ST 1 @l ©l... (FagH) g9 Jer
A & Aqed H <« H AT ARBR T B, gAY T GFAT TS IRt bl SATciparal g
YT A & oY sHheal ©l 39 a9I8 A b o HAYYU S1ed Bl G =IrdTferest w1
JER Ry, a1 YRT AR @1 fawas § foaw U1 wen Iorn gl (@EgE) g 13 R
DI BT [ TR AN ANl SEd D A1 fed |

R WRT ISR A AE & {6 9 a8 A 89X TWRS BI ARG = Jamisa d
BT BT fhar g 3R S0 Bt BT Ao & 81 39 IR § WRA IR TR o 3R qrfehee ol
3fcpars] g AT HX| Q& uiferamie Ueb |rd & | U NOleQRH U HY b qrfehwas
EAR ARG B aIgoold a9 B ... (STIEH)
AT oreme ¢ A W we e, Sf. e 9. Aol 2N R AR Sarfy, s S s uE.
ucd SR A e pAR TG B & FRehid g9 R SO U vy & |1 Hdg BRA Bl

JTART e @ I B

... (caym)



11.04.2017 15

A Jeaet @ H qad! M1 Gl gl 89 QT PNl & W ©, ffh BH a9 By,
EREAEIESIP RIS

. ()
A & : T30 off, 39 IR A SN o3| IRPR SR o1 @ {7 IR Bl @< off, & a7
R AT A7 I

... (cgaym™)

AT STEAET : TSI Sfl, AT BT TR DIY, DR W e |
.. (@)

st srTgEN AWt (Fevmame) @ oreme Weledl, §4 39 fawy # ysorwe ArRE W faam gl #
TS SIRY BHAT A S a1 DI qdTold] BT § 6 FHAd I dgd THRAT A 59 aX H
QAT TS IR T8 IR FRA =@y fF TN g wed @ 9 g9 S| 9% 9
fodgpe |8 T f6 13 Adar g PR @, AfhT ST HISUeR Afda Tal S| b &
faferd) sreTad U 2iereld w8l &, dfcts Yo 991 3faTerd &, Stait fa=n fasft vfasw @, fa=n
frell g% & IBN el & gl FHA AR BGEM & e B 9l TR T A THSaR
MY 3R AN G- & M §9 ORE BT A1Ch R I8 ol

# WBHR I 9 I BT GATAd] BT g 1 AD U d8d 991 q1hd ©, MU I

SUIUY 2, olfdh T 3T U™ Pl SWIATA &l T8 BRI 27 § I8l Regrdd 781 o @ gl

MUPHT AT o1 fF §H TE H U MM dTell B, IAGY 988 T ¢ [ T WBHR
fEgeaTil W' DI q@T B G DI BN AT 81, R I8 Y qIgooid e © 3R DT
S 91 89 9 @ RER 2

Heredl, # R & AT ol g 6 g9 S @1 S| WRBGR AT 374
TR T, TTE I8 ST SUUd &1 3R WRHR 3¢ aiftd o &1 T8 Hifdrer ol
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SN ST YhTe ARMU Aled (AThT) ¢ AT JALeT HBIGA], AT 3T dla Dl faar faa,
zus forg F smuet gwrare & |

AT TG DT UfHE 1 FA-U-AG DI Aol & §l T e B g
Tl 3@ 2 3R Al HT 1g a9 bl § AR AR IAaTai & qrase W a8 e arel
T8 &l AR aga & wIFe § SR UIfbwE &1 A1 980 & WAk gl 98 Tdlfadl W)
TARKIT BT S T 8| HRAT AFIRE B BRil & Fon & TR | v & Wxeoid R @
e 1 fear war or| i Sdfdhal Bl urerdr ®, ¥ wdfdfad §l Well ¥ aH e
HAYNUl ET BT FAT & T &1 SRAT BT SR ARY AT 17 8, e fog 7 &€ I
THIA P AT g AR T & DIE GAaR g SR W B qoON ¢ @ W @ 9gd &
GARATH 3

T8l BT BIMhSl WSS, il [ g1 3MAD] 8, IAPI Al d8 [elawl H Al & 3R BAR
ARG BT Hd B IO S ST 2 SN 9P R T 8 AhdTl &l 311 § YRd bR A
AT HT 7 6 39 Qe § SR ¥ HoR dRas H Syl
PROF. SAUGATA ROY (DUM DUM): Madam, I join the other Members in

condemning the order by a Military Court in Pakistan about the death sentence on
Shri Kulbhushan Jadhav. Since the Pakistan Government did not and was not able
to prosecute him in a normal Court, his trial was held secretly in a Military Court.
So far, Pakistan has not produced any proof of his involvement in any espionage
activity. In fact, it is said that he was arrested from Tehran which has no
connection to Pakistan. Shri Kulbhushan Jadhav was a former Navy Commando
who had retired and was having a legitimate business in Iran. Had he been
involved in espionage activities, he would not have had an Indian Passport that he
was carrying. We condemn this attitude of the Pakistan authorities. We are happy
that the Foreign Secretary Dr. S. Jaishankar has issued a demarche to Pakistan and
has totally criticized this very wrong step by the Pakistani authorities. This shows
that Pakistan which harbours so many terrorists like Hafiz Saeed, the Jamiat-

ulama-i-Hind and Masood Azhar who was released from India, is taking a
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vindictive action against Indians. The Indian Government has held back the
release of some Pakistani prisoners on this ground. The Government must realize
that the whole country is behind it in criticizing this. We condemn this.

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Madam, this news of death
sentence on Shri Kulbhushan Jadhav in Pakistan in secret, without following the
norms of justice, is yet another example of that country’s shameful behaviour.
This is an issue on which the whole House stands united. This is not a question as
to whether any of us is a part of the Government or the Opposition. We are all
Indians. We must recognize that Pakistan is not a normal country. It is not a
normal country because the foreign policy of that country is not run by the elected
Government. It is run by their military establishment particularly when it comes to
India. This is a deliberate provocation by their military establishment to continue
to destabilize relations with us.

In this, we must all stand united and that our dealings with Pakistan must be
on multiple fronts. We must respond to this provocation with strength; we must
separately deal with their elected government and their civil society; and we must
take up the case not just of Kulbhushan Yadav but all such injustices in the World
Court and in places like the United Nations.
3t e wewE Iea (FEER-Rigg) : Aee, 4R & Radrs aifear &1 AT
W 3R FEAHSN BT B TBR d¢ ol TADI IR0 ANl TGd & AT SEd TR
FIRT Tl & Farit & iR 9 Hag # W Pz aul I Bd | BT 7 Il H I
TdHeT & 918 O I8 W ST 6 qdd A, S @ & 918 FANl Sgd & gRom A
ARA WBR & A UG (BT AR 4RI WBR - By IR BT A FUH B B HAqul
STEq Bl B A Dl HGG o1 DI YA [T

ARIGH], U™ U Q4T <9 § Ot Sft &t wiwt & was Ram @t Siewd B _1
fEgw™ & | U SIRRd 18 &1 g3 e 81 Re! € [ Bl Syl Sgd Bl qiihw= |
BRI @ GOl A OM & 96 9RA WHR A T & J81 48 DA &1 8ls oM &
YT Bl TR QR AP o & &, 39D [y § 9RA WHR BT Afed Hal gl § v ar
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iR faelt v € 6 oo &1 goM & foly WRG WR&GR TN Y| 514 AN dg AgH Bl
G 91U @ &1 U1 WRA WRBR @ A1ETH A B3N AT, 99 BH ANl - b 3ffHa
fopam o1l ST & YA HAYNUT ST Bl GOSN & oY WRA WRBR P BRAT MY | Ayl
SEd Bl Bt & fy Afe uifbw™ |8 @i | A8 AFal § Al 99 e R Bl
PIR ART ABR & AH I 81 @MY | g=Iarg]

AR & Par o= 48 awd, 37 oW foRar, =t <di=s AR o1 Ud o R vrs fais
BI & [T ARG I8 §)T IOIY Y AT & | dag B D (FART Y& Bl SRl
DR. A. SAMPATH (ATTINGAL): Madam Speaker, we all stand by the side of

Shri Kulbhushan Jadhav. The whole nation is with him. This is a question of our
nation’s pride. An innocent citizen has been kidnapped from another country by
another country flouting all norms of natural justice. If there is any justice at all, I
would like to know what kind of justice the Government of Pakistan provides to
its citizens and to the citizens of other nations. We all believe in the rule of law. I
am not criticizing anybody but I wonder whether Pakistan is being run by
terrorists or by ISI or by the elected government. This is not only the sad plight of
an Indian citizen in Pakistan but this is an unlawful act being committed by a
foreign government on the Government of India. It is an unlawful act against the
citizens of India. On behalf of CPI(M), I would express our sincere solidarity to

Shri Kulbhushan Yadav.

A L& 2 AGHTET Yhe 1| ST ol 7d arall

Shri P.K. Biju and Shrimati P.K. Shreemathi Teacher are permitted to
associate with the issue raised by Dr. A. Sampath.
SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you, Madam Speaker, for
giving me this opportunity to speak on this very important issue.

Madam, Mr. Kulbhushan Yadav was arrested on March 3, 2016. From then
and till 31% of March, 2017, 13 attempts were made by the Government of India to
get consular access to Shri Jadhav. In spite of the international conventions being

very clear and specific in this regard, even consular access to a person who has
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been taken into custody has not been provided. It is a violation of the principles of
natural justice. I strongly condemn the unlawful, unjust, illegal, arbitrary act of the
Field General Court Martial in Pakistan. Madam, you may kindly see that Shri
Jadhav has been tried under Section 59 of the Pakistan Army Act of 1952 and
under Section 3 of the Official Secrets Act of 1923. Even under the provisions of
these Acts the accused has the right of defence but even the right to contest his
case has been denied to him. I fully support the version and the response of the
Government of India that this is a premeditated murder by the Pakistan Army. The
entire nation should stand united to condemn this.

For last one year, he was in custody. I am not making any criticism, but
unfortunately we have not been able to bring the matter into the public domain so
as to build up public consensus and concern so that the issue can be brought up in
the international fora. ... (Interruptions)

SHRI SIRAJUDDIN AJMAL (BARPETA): Hon. Speaker Madam, the
Government of Pakistan should get a very clear message that there are 125 crore
Kulbhushans in this country and we are not going to take this lying down because
this is going to be the beginning of their oppressive measures. Pakistan has been
carrying out many terrorist activities and this is the first time we have got official
proof. I think we should nail them.

2 TRF AR (BICTR): TeeT HBIQAT, § AU AYH] Aad DI G A Sredl §l HeAyuvl
S ST HERTS, @ AiTell Tl & & arel &l 99 IR A 390! Bidl & Fo1 gA1s T8
# wwerar g 5 @ ft 9 99 39 91d 1 WieR T8 B 6 R i e @, 9
T8 PIC DI BT 81, IDHIA DI FERAT B AT 3 [HAl FeId B Y& by &1 & Fa
GArg Syl fHAT gpR @1 WA WA WRBGR gRI D! el UaM &l T5| 89 39 a1
P AN B & [P 39 RIolh YR IRPR T HeH SOV | Il SRd TS al RIS d |44
R A R THd S WY 39 e DI IoNRT Y, Kb I8 AHAT [hl b Afa &1 78l g,
afeth X S BT AIET S ! o) H qHear g [P Ui 7 U AT $RIEl A7 AT
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HRIT W el S & Y 39 TRE & Hed o/l 2l 3HHT Oy O dThd & 1 HoRdl |
BT ARy |

DR. M. THAMBIDURAI (KARUR): Hon. Speaker Madam, today we have read
the news that the military court in Pakistan has sentenced Indian national
Kulbhushan Jadhav to death for alleged involvement in spying and other activities.
This is because Pakistan has become a terrorist State. We know very well that
India is suffering a lot because of terrorist activities instigated by Pakistan. We
want some kind of peaceful atmosphere and we are trying for it, but they are
misusing that and indulging in terrorist activities as a result of which our people
are suffering. Even our Indian citizens who are living there are not in safe
condition. Kulbhushan Jadhav is an Indian citizen. On some ground, they
arrested him and gave him death sentence. This is unethical and incorrect. I am
condemning this step of Pakistan. I would request the Government of India to
take necessary action and see that this kind of incident shall not take place again. 1
would request our Embassy and other people to take necessary action and save our
Indian citizens.

2N BieTeS FAR (ATET) @ HSH, PAYTY TG DI BRI DI HIC 7 Al AA-T-HIT FATS
2l # 3@ g FRA gY HAYNU Sed & W g SR [ g S9s W g1 # A
Tg WA S ok were #t Sft & AT v € % Forgmur Siue ue fRegrartt g1 ' anm
el 3TST S| A €, S Al 81 Y IP! HRA AT Bl JAR BIY, T=Idra|

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Hon. Speaker

Madam, the death sentence on Kulbhushan Jadhav is illegal, arbitrary and
senseless. On this issue, the entire nation stands in solidarity behind the
Government. He was not a spy; he was kidnapped and was sentenced to death. In
many countries, politicians play to the gallery. But in Pakistan, even the judiciary
seems to be playing to the gallery. Which gallery are they playing to? There are
so many issues in Pakistan, like hunger and malnutrition. I do not think even the

Pakistani galleries will be impressed by this sentence. How did we treat Ajmal
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Kasab? We gave him every possible legal remedy before the final sentence. On
one side, we have Ajmal Kasab’s case, on the other side, we have an arbitrary and
senseless sentence that was handed over to Kulbhushan Jadhav. We all stand in
solidarity; the nation stands in solidarity.

N o R oG (FRQR): oeue Hegd, H Wed 9 WeHd g [P O a8 ¥ ARAN
TR A1 HAYur Sied, Sl geb ey eafdd 8, for a¥ids & uifehea =4 99 31rar &b
&1 Yoic ferard gy Wikl & WOl < @ 90 HE 7, I Ugel el T8 gl 39 Ugdd A8
Rasia 48 81, a0d (98 81 A1 31T HAyuul J1ed 8, T & Addbaral Ue AR ey
VR 1 ARG 8, 981 g &R WIfhea™ & SRR & Wil &1 3Tar v S 39
TRE A BRI B AN < Bl HM BRal ol H qEeial § [ T8l SHBT I« ke A SraraH
BRI Y| S/ A H W Fe B AR SR | (Wb & AW R Ui B sxehdl
B AR Thed! fom@E ¥ R 8 e Sdhes Baw I8 9 Rolee™ uN frar 21 918 a8
FHER P I B, NIND. F 9@ B, TR W 8 @ @ & 1 I g a9 9,
HaT WA WS 3R I8 ¥ad gheol ToR IMMAT 8 3R § Jwgrar § fb sl v IR bR us
SHTSl ToR M ARG | 125 HRIS ARG DI IfATSl UTihea &, I g 4R | oY
QIFBAT Yob SATADBATE <2 & 3R IAD! g A6 bl &bl bl &H HoR el B § A
g [ s9@ W dod g3 g H W1, Y |ad " ¥ 4 U U ROleqRE &1 e

CagINCIESII

A Sremet AT W a1 AT Al war Rl B s SR (9 919 gRI SOy Y favy
@ A HIg BT B AN TG B I 5l

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very
much, Madam. I will keep it very short.

I obviously associate myself strongly with what all our colleagues have said
and I would not repeat those points but I have one additional point. The unity of
this House and the unity of this country must be translated internationally. The fact
is that we prefer not to internationalise our problems with Pakistan but this is one

time when what Pakistan is doing is not only an assault on India; it is also an
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assault on the bonds of international law and international conventions that affect
everybody.

There are certain countries that finance and arm the Pakistani military.
Those countries must be told by us that if this could be done to an Indian today, it
can be done to one of their nationals tomorrow. The extremely important thing for
us is to uphold the principles. This gentleman was denied consular access which is
a basic right thirteen times. The Geneva Conventions have been violated by
Pakistan if they had done this under laws of war even though we are not at war
with Pakistan.

This is an extremely serious matter of global resonance. I hope that we will
convey our support to the Government as well as urge the Government to take this
up in world forums as well.

Thank you, Madam Speaker.

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you, Madam. I fully
endorse the views expressed by learned friends.

This House should wholeheartedly condemn the attitude of Pakistan. I
express my solidarity with the Government of India in tackling such issues.

Thank you.

e WAt (st o RiE) ¢ oreme Heedn, A Ayl SNEd Bl S BT BT A i
T 2, TP PR W Wed | dad fOdr & Fad T8l Bl 2, dfcth Y¥ e J I
e fham 21 povue Sed @ e a«a § BRI & TS 2. (FagH) Sed ded 8, d
STed € drel ]8T g HAYNl SEd Bl Ry @ | Bifl < TS .. (gaer)

. T e A Wil € < S g, Wikl By srawr fadn R 2l

sit oy (g @ Bl &1 ey I T 2L (Sgaw) B i S @ emew fear
g,...(rage) Bl I S &1 S e ol 1 g, SS9 ®ad ¥9ed o A8, diedh 9Nl
o fafid 21 el I AvuUl STEd ST IR B, ST 9l SR el | adern & a8
ST 7 & U Rere AifheR § 3R I9& 918 9198R, )9 4 d8 U Bic-Ael o4

PRI I AR W ST RIS S961 ek Y ol S99 oo & Riafar § & 98 3R
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TR 3R ITEER M-SR & | 7714, 2016 # U™ @t RIRIRS Toiviisl & gRT S
freu ®R forar ar iR SO uifhea MISAT & WHaT WA YoiilST & WS & W A
TRgA R ATl Ui WISAT BT A B FHI AR B AARE T & Ao
MEq b HET H IE BE © [P PAYNU & U U dfers Sfedd yrque el 3@ I8 ard
g ¥ @ Ml 5 At Fermur Sua & o Afere I wrdic fien ® @1 9 wWig a9
B Fhal gl dAfed R Hovmer Sga &1 w@1s g, § A9al g 6 99 S9a 1 dfes
ST URTOIE o 1 BT U B R WSl BIaT iR AT Ui & AR BT WY yaars
BT B

AR 818 HHIH o IR-GR e & Al Ry {5 o1 % gAd] Heder g™
fear S =fey, oife WdiE 818 AT & gR aR-4R 3TRY fby M & s S
HISTER TR & ST A1y off, 98 981 & 7T g UIfhRd™ gRI diR dheder Ui & 39
AT P # Tl HEl dledl g [P I S B B Gl YAl Ts 8, URA WHR W
el HoH Bl 2l § FGT B I8 W ARER HRAT dTed g & o1 df gus IRed & IR
AR BT ©, ST 991 & W, I8 BT B AN AN SEd DT AT & T 21 H e
DI IAMEW AT A g 5 =R 39 fg o1 ff S U8, IRG WRER 98 B SR

AT TTEd & A AT BT H FE DI §AT AR BAT A8l gl .. (aem)

RISy, 39 WaY ¥ fSces TMaNI, 12 97 & 918 89N Ui o had fafaex ot
MU 3R 39 Wag # 9 fagd Sary <t ... (raem)
SHRI N.K. PREMACHANDRAN: Madam, the House has to pass a Resolution
condemning the issue. ... (Interruptions)
HON. SPEAKER: She will come to the House.

.. (o)

SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, we should pass a
Resolution... (Interruptions)
A JTeheT ¢ U AaR 5211

2 STH I S|

... (cgaym™)
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A T 3R drp Sed A3t (sht s TIRW W) : deH, 39 AWy R 95T &1 Nelege
o ol ... (cgagm)

£ R g IgR: AsH, Wed 17 U UK UIRG (5a1 € {6 a1 U ATibaral
<1 fya fpar Sy .. (eraem)

A STEA& : IT 3felvs! 2l I8 X Fed T yad | g R glifory #9 a+t &1 arer &=
g fp Q1 wew W F gl

... (caym)
AT 3redet ¢ faqer 43 Sft &1 o 4RI, 9 12 99 Wede &ift, o1 Sl df et nt dis
TARIGT B FAT of BR ATS & T gl &y afSy|

... (caym)

AEA e ¢ Y 93y |
... (cgaygm™)
HON. SPEAKER: Only the hon. Member’s Supplementary will go on record.

...(Interruptions)...

* Not recorded.
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ORAL ANSWERS TO QUESTIONS

(Q. 521)
#t SH® M : W], UG §RI Py SEd S @ A1 Sl $B gall §, [N F&d I

A1 2| JrEr el | e =l G & oy g9 Arorarl o1 el € 6 Sig Mias @t Jia e
g, A 98 UER B IRG WA gl T8 BT i’ &l 2l ... (FaeT)
A STEAE: AT IR 7 HRY, T Y|

... (cgaym™)

St S YW : FAEIGAT, B U Pl RS ST ATed &l o <91 & 9g #3l Icer WIS arel
g A St 8, O <2 & g w3l o g St €, A1 U™ & il BRAMI SR Al
B HH WRA TSR A6 T8l Bl S| STt ab wara g, fauer § 99 snexofly wsd e, #
fI8R 9 ofar g 3R f98R # oMy &7 w5 Ri & s & @ §l 89 ¥ed ¥ dloid © 3R g
d% et # fewg Wi € qu-ghan <t g wre file @ifsar 8 ar geadte difsan g,
I we ¥ @ S 8, dfed [9BR # S WReR 9d & B, 9% $Y A8l IR @l o
A #3 Sff 9 IR A SR fan €, S U 289 9 89 QIR Udhe A B .. (1aer)
UHGR AlBA B Y WU 8, U H TAPRI W & L eqo foar &1 fAwa &1 # sues Aremw
F AT HA S A e g 6 A9 ant § R e @) s g8 8 S 9 e
T e Al | ST BT WOl < g 8 WU H gH Wed bl I g4 A {6 AR lh
I a9 & el e Waw # Ioed TF Aed, gorw R anwiyr, g fig enf
TABRI B FATG & Dbl g, olfhd [T8R ARHR 2R f151 § A8 g8 2| 89 DR § g A1
Ired ¢ & fra R & TS F B! Forr & T8 27

A TR TIRM SER : e Heledl, S U g8l W 2 fF THeRl R o 98 B ©,
SHHT JA1d BH < gD © (b BF 8 AT B W I HISAHHAT W g9ai b1 Rabrs I
Ry RPTS R gRT AU B gRT 325, 326, 326F AR 326W & 3fcd [ ol 9
2014-15 H ORET # i BT TS &, IWHT A1 I8l WR AR AT 81 W 2014 H 114 (WY
B ¥, S b R 9, I 32 Il B ARER fhar T o1l 99 2015 # U4 R 28
Y B &S gU &l S9H T 41 AR DI Ubel AT 2l ufEHeredl AFEIG TG |
RIa & Ioied o1 &I AT B & AT DI ol U YOT 8, SUH § Sa-1 & qam A
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5 suam @@ ST & foy I SaR @ ey & ogar didens & Aerd § I8 S
T @ 2l S W me B € A 9 fR o = A 8, 3w fer ¥ 8@ W oy sl o
# "eAn &, 98 $I W i 37 Al B Sl Bl dg WREHR gAH S el H
& SiEl Hl TFBRI TR U g9l B &, I8 19U ARDBR DI HHll Bl 8|
N S9H IW ; ARG, § MUD HETH § AFAR HA HEIGT ST ATEdl § {6 U Haed
®1 48T BA U S IFBR AU YI0N B 3BT & & 8, I URARI Pl [8d 3R gard
& oy WRER B AT A9 8?7 R DI AU HAM aTell 514 39 AT F el Sl 2 al
IqD T Y B I © IR IAD! fAgaT BT &R-&R B SABY W TSl o] FT T THBRI
% IRARI A AT U 3@ &1 AR At o BT JraeT AT U GRAR & WRU-UIS0T &
forg @rg Fafia @i o eradr & &1 WBR BIg TR PR W 87 w1 HAsisar
SRR 1 TRHR AT B BT 079 of & 87 a=arg|
AT STEAE : U] a1 1 T &l g 3y ISy
A EAS TIRM SER ¢ FeIed], A FG 7 Sl U BT §, 399 H§ Saq1 qd1 AT =red
g 5 S i TRl W g B 2 A1 fH 9FER B A 9 dan usdt 5 o
HHAT T ANAGOAT H I Tl 81 o, 99 URGly Bl JATIS G b1 Jragr Fi=d
RIS BT Bial 2l 397 <o § a7 fopelt o7 & U1 is urae= T2l 8 {5 w9 & T
AT B & 918 SP URAR DI TO JATTST feT ¥ &A1 T | Y1 PIg Hrae= & 8, e
SAB! WIS P T §Y BH WA € B T gHITM WSS W d @Ed © b v g
a8, olfh VAT BIg raer TEl gl
DR. A. SAMPATH: Thank you, Madam Speaker.

Madam Speaker, we all know that the Media is the Fourth Estate and is one

of the pillars of our democracy. The question that my learned friend and I have
asked is very important. I would like to know whether the number of attacks on
journalists are on the rise in recent years. Here, in the reply the hon. Minister has
given the State and Union Territory-wise cases registered (CR) and persons
arrested (PAR) for attack on media persons under Sections 325, 326, 326A and
326B of IPC. What about Sections 302 of IPC and 307 of IPC? The learned

Members of this House who have a background of legal profession very well
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know about Sections 302 and 307 of IPC. They have not been mentioned in the
reply. They are very serious crimes under Indian Penal Code.

Madam Speaker, this is a very important issue. This data pertains to 2014
and 2015. What about the data of 2016? Can the Minister give the latest data for
the calendar year 2016? It is shameful that crimes have not been reported by
certain States. I am referring to Sl. No. 29 in the answer given by the hon. Minister
about CR and PAR of a particular State. I am not mentioning the name of that
State. But, if the law and order is a State subject and attacks on the journalists is
on the rise, how can the Government of India allow a particular State to not to
report crimes against the journalists and the Media? We are saying that the Media
and the journalists have the freedom. They have the Right to Freedom of Speech
and Expression under Article 19 (1) (A) of the Constitution of India. We are

actually limiting the scope of the Press freedom. ... (Interruptions)

AT STEAE: JAYD Y 81 A7 & IRIT-YIRIT T&, 37 g7 Yoy |

A TS TR IER @ e FRIGAT, AT Fad - [T I8 WoR B 2 & I' we
BT HAHT BT 8, SAfGTY 3D R H ORI Sl 894 &Y 781 @1 o1l 99 2014 H 3feRviy
HIE S B ARBR & A & d1a 4, 99 2014 A 37 (W] BT Sl T S @l gl a9 2015

BT STl faar T 81 99 2016 H gY $7 RN BT ST S[H db AT AT | $/H T H1LARAL
BT Bl B

SO TFBRI TR 8 dTt 8Acll & IR & Sl fOdl e &) 8 SO 89 WeAd oK &,
AP I AR ARl W MAHE & 3SR B @ BRI I8 W B4 I IR ¥ 3fddh STEhN §
el g
SHRI P.R. SUNDARAM: Madam, the safety of media persons who are covering

sensitive news is a matter of concern. Hon. Minister had informed this House last

year that the State Governments are responsible for protecting journalists. But the

work of journalists is not limited within the States. They work across the country.
Therefore, I would like to know whether the Government will come

forward to bring any legislation for giving protection to journalists from attacks by
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unscrupulous elements. If so, the details thereof and if not, what kind of

alternative actions have been taken by the Government in this regard.
SN TWRTS TR IER : Jee] HBIST, UABR YIgdl & v S ‘YR 9 uRue’ 8 39h
AW A 9 AR JURET BT G o Sl € SR I8 -39 dRid A “Jal-Aer’ dRarg
B B Y AT ARG T B B Y GEfAd e § g FRA g1 CWRAT 99 uRve” #
Udh IU-AART T [E FATST DI 30 & RIGIREG #oit off, aAfhT it aa g1 59 Rymrfer
Pl THR T8 fhar 81 <2 § S ‘Sfeas 9 o’ 8 SOP Ifaid UIhR & -1 a4t
TRRDT & fy S9H HIYE BT T A9 Y E 3R [E AT B B fhdl U fae
FGAR & Y 8 AN 3 BIA 6l a1 Fabd &l $AY, BAN <¥ # fofas 9 iR
WY A FB W AW B T A1 39 AT I BIS’ & o AN wWed # iR At
TRl R I R PHRATS Bl ol

W ARG, B URN - 154 B AT TS R W™ g W ¥ fF R BE IR
AT DI ANRD BRI BHRAT & AR SR Yfold WA H 98 Sl 8l HI Sl g
AR AL B gRT - 166 B A IF WA Jfor B IR HRATS B A g, o
I a1 ATl B Tl W B Feball ©l gAY FH UHBRI SR ANRD] B JReEl I, s oIy

gAN ‘SfegT fivel dIe’ ¥ ugdl 9 & uray 2l
2 ST YHTY ATed: 3fedel Heledl, Wil fh AN 4d & ARl 7 Bel fb TbR 8AR alldbas
& ‘A Wl AR e &7 f[ER @ WaN A W @ /R 9% J6ed 9 Bl
T IR & T T vE i TaaER A o ST IRaR EHd & HIR W Bl

# o AEAH W A HA ST S @ed g P U wwer, e s/ e
S § IR T IRAR gl @ G | IR 8, S@ did-dwdl &I UeiR-fodrg &
AR IO 8 Al 8, I9D! fAgar & fog, #eg @1 TER oM & oIy WeR & a1 315
IR TE & A R VN WHR & IRAR DI MIF FEANT < A1 9 GRAR & el anfa
Pl Uh ARBNI AIB S BT Bl UG 87 MR B, d1 IS B ddb HeAT?

St RS TWIRM FER: ALeT SN, $9b IR § H Usel & Said § bl g, ol qHTa
SR 7 99 UIAPR P URAR & Ufd S HIGHN Ybe B 8 Ibl 89 W I b gl
R & I8 S & Fdfed RMgOee & #ew W b yRaRl b1 A o garraen Ao
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1Ry o, 98 Iefd ARTIEYeH <ar gl s9d ot 9 VT BIs uau T8l f defea
IRIR & P TG Bl AHY & ol WRepR FABIRY B AT VAT Jraer |

SHRI BAIJAYANT JAY PANDA: Madam, though the number of attacks on
journalists has gone up and down, it is worrisome. Even 41, which is the latest,
puts us in the category of countries which are in a different category of non-
democracies and unstable countries.

We get two types of standard responses from the Union Government. One
is that this is a State subject. Of course, it is a State subject. Another is, as the
hon. Minister has said, that the existing laws are adequate for the protection of
citizens including journalists. But the reality is that these attacks are happening
and there is a demand for new laws. For example, recently there was an attack on
doctors. That was in Mumbai but it happens everywhere. It happens in my State
and everybody’s State. So, there has been demand for laws for special categories
like doctors and journalists because the current laws probably are not adequate.

My question to the hon. Minister is this. Will the hon. Minister modernising
some of these laws, or at least the rules by which the laws are implemented? Just
yesterday we saw that a court summon was issued on Whatsapp which is a
messaging app, which means the court themselves today are looking at
modernising their processing. Will the hon. Minister commit to reviewing these
laws and modernising at least the rules, if not the laws?

2 RS TIRW STEIR: (EIET Sfl, ALY S 7 9 YO0 2 [ w1 qed ST 4 $8
I5Ad oM &1 IR Td @ 2l fherera # @ 6 onft e Y gv fer 7 g, o
e & @ & 9 ARl B GRI < 9dhd §, Y91 B9 ol 31 9 dragg Wl &S aR
JHSHT 3T © MR Ig Aad UfhAT A1 ST Fobahl 21 39 IR § B VAT S1a¥R 37 IR doiol
3T Fehd ©, H ZIA & PHe Aol gl

A sremer: ot GE fsT SN, Fuwn wic FavE oy, o9 9gd WY @ T ©l

#it geq fsm ¢ A Sremen S, @A UHGRI @ IS Ud BRSH & ATl H ST
g Wt NY T8 @ 21 SR Ue¥ # a9 2015 # TAId 9@ & AR O a8 ¥ didds wd
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ST AR Wi B afooai ISl 15 oY, I ST H TR AHGT &7 B SIS ToRFYR

# AT & AR A TR W SAedl g9l R G U8 D gRT ... B S <@ e, et

R THDRI T DAY B BT YA fHAT o7 IRUTHREDY, Yo% WRPR & Uh F41 & I

Td IHD FHADBI gRI TFABRI & FUR STeldl AT fham AT AT, FIH 980 AR THADR
"I §U ¥ SR § AR (R # o

A JLheT: YD1 I T 87

#it g5 @S TFeR &1 Ue aRHRHSe g9 AR T8 HAT St @ WY frer o oiR A
Te q3 Sft 9 9 < fRam &1 W W e o1l G e & Haler & sy gaw
WBHR P BRATg B & (o1y forar o, et i Rearg W sman ol e g9 ger § o™
WREHR & T 7 & g3 A 9, 39T 39 IR H B HRATS T B [ A & @t
TS ot |

A Jeh&T: I 98 ol AT, 374 AT AT T aTed o7

it gq fsm o i SR WY H W DA BT IS AN dlell U DR AT TG

2l... ()

HON. SPEAKER: It seems you do not have any question to ask.
St g TR IER:  Sreden Sft, ol WY Wew W G WY YOl §, 98 W B AMWa
g, TR fl AR WY I8 H3 Sff 7 U TR B U st 4ol & 3R SH R 941 HRars

g 8 B SR BT S|

* Not recorded.
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(Q.522)
SHRI KOTHA PRABHAKAR REDDY: Madam Speaker, I would like to know

whether the Government is aware that nearly 46 lakhs people are dependent on
fishery cultivation. The Government of Telengana has taken up many fishery
development projects in the State. Various welfare schemes are being introduced
for the benefit of fishermen. What are the steps being taken by Government of
India for the benefit of fishermen and also what incentives are sops are being
provided for the fishermen and the details thereof?

S T W ¢ eeT HEIGH], AT e Helqd o U I & IR H A Urer Ay
& I H T o @ g1 TN U A58 WRGR D IRG W Sl IRATG AT o, SHD MR IR
JSHTHT 5T | I UTele & a1 & foIv s YR & SRIGH Id W 8, 394 (999 w0 I
ol SART & AU dai b1 IO 81 @1 8, Y drelral b1 R 8 @1 8, Aol gud Bl
WY 88 8, IOl 418 deb Bl WATUAT g5 & IAT AGell Jrofdrer e HI WU g8 &l g4l
TR I 7Bl 41T U &g 31ad alTd 3R AOel hoar &g 3Madh Aol NS BT B ad
@l Bl...(Faer) § Je T & oW H & Pe @l gl 98 W A Ui b (9 & fg @
AT BT BT Fol <& B

SHRI KOTHA PRABHAKAR REDDY: Madam Speaker, as of now, the

Government of Telengana is buying the seeds from the neighbouring States and
supplying to the fishermen. I would like to know if the Central Government would
come forward to bear the cost of seeds and provide financial assistance to the

fishermen.

FN 3R fham weamwr w34t (sit en wrgw [{E) @ 786y, S5 ARBR ISl U T8l DR
g, dfch 39& forg oot <t 21 fafr= Arerielt & d8d deiv 1 IS0 SRR B i a8 &
3R 31 RS W DI IR @ TS| 31 IS B0 § H 39 0T a9 F 14 FIs 83 A W
<fer < g

SHRI DUSHYANT SINGH: Madam Speaker, I would like to ask a specific

question to the hon. Minister.
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Our Prime Minister has talked about the White Revolution and also the
Blue Revolution to increase fish production in our country. What is the policy of
the Union Government to encourage fisheries to increase the Blue Revolution in
not only one State but with respect to all the States of India? How are they
promoting that? Is it by way of having technological expertise from countries like
Israel or countries where there is such a cultivation of fisheries which will help our
country to grow forward?
Y en Wew R AR, Aol Hifa @ Ao snerefi gerE St A @t iR SES 9
T D IR, Sl gcie RIS, A9 YRS &1 ORE STl -3fel Ao dd Y8l off, |qaa!
Tdh Ba b A arar T SR el Hift & R, J=r wU ¥ S SAN BIhd 8, 98 § Ial
PN iR AKIDS! FEA] B eFal ® Q8T W & Disd HRAT 3R g9 THR A < B
it ema # YR AfQwa & ANTEH S qEET AT AN iR #oelTad! at o § i
gfg B &1 uiE aul & forg it St prRieH g% fhar &, 3l 8ART a9 2016-17 BT el
118 TG T &1 oI, 9 2015-16 H 107 G T ScdTa g3l o iR 431 O fawary g, anfl
U FEM @ 3fR RUIC omgh, & &9 39 &g &1 Wl Ui« S iR a9 2019-20 3MT-3ATd
TR @&d 150 ARG S SWET B &1 2l S 3T | 89 JAM Ao & Th Bl &
9 @Tg € 3R 5 a6l & oy 3,000 BHUS B Bl AR 39S forg AT @ 78 2l
SHRI K.C. VENUGOPAL: Madam, the Government of India is assisting the State

Governments for construction of fishing harbours. In my constituency, there are
two fishing harbours. One is in Thottappally and the other one is in Azhikkal,
Kayamkulum. They have been constructed with the assistance of the Central
Government. But due to design issue, both the fishing harbours are not functioning
properly. One more new fishing harbour at Arthungal is under construction. That
harbour is also facing the same issue.

Madam, the Government of Kerala has conducted a study in this connection
by IIT, Chennai. They have given a detailed report correcting this design. After
receiving the report, the Government of Kerala has sent a request to the

Government of India that they should support the State by giving an additional
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amount for proper functioning of the three harbours at Thottappally, Azhikkal and
Arthungal. They are in my constituency. This is not only the issue of my
constituency. This is a common issue for all of us.

The Government of India has now cut the allocation from 80 per cent to 50
per cent. I have already met the hon. Minister twice in this regard. He is a very
good Minister.

My plea to the hon. Minister is to consider my request, as far as the fishing
harbours in my constituency are concerned.
£t e wew g HeEiew, Sl 9% " 9 q BT e @) 91 @ g, a1l § 9o
&I | AT ATedl g b a9 2009-10 W 2013-14 T I WIS U o, IWH AR DR 50
gferera 3R o0 WRBR ufqerd <t oft| a9 2014-15 § 9t 98 Ued @, 39 91g 2016-17 H
) I8 e Bl S8 BIs deard T8 fpar T B

S SWRYA b ST 8, DI 75-25 DI AU o1, IHD! I@HR 80-20 fhar wT &
3R & & fog 100 wie fomar T 21 o=y WerERll & e &1 S8l a% |ard ©, A1 7Yl
A & oIy S8l Ugel @y 2009-10 | 2013-14 T 50,000 ¥ Ui e faar Simar o,
DT TIHR 2014-15 § 75,000 U fHAT TAT| 3T S U o 20 BOR B9 fhar Tm
2l...(agr) § Yep! |l ATSHIS BT BT Ued aa1 R8T gl 897 T WRDBR DI ATST13]]
&1 gqr {6 SEH 50-50 Al BT o7 SR 8 A W AN & SAEN Ao W ger § &9
qiRTe, A &9 Fad | T8d DI FGARI Bl < &, IGH 99 2009-10 A 2013-14 qH l-
Il v Ufq J18 A7| S gIThR 2014-15 H 900 U Uiy A8 fham Tl 37T S 1500 U
ufcr ArE fhan WA Bl 39 1 Al H 9@ g ® AR qrebl 50-50 DI Ue 3 Al e 2l
A A& T DITADR Sl |

I H A W R H UlS gl

. ()
St oI BIfbR: ABIGA],  Taifed diTHT 58 DI Acy I & fderd & forg i @
P & smaegeddr & iR 98 IU Al A1y | AR, B fSd §Y 56 a4 dId gob 8, U]
S aN1 916 W ST & A Ul FAEI H AMeAD Jhg el g3 ol WX A9QT &F H AN
Il T WE/dE § Aad B Bl B O B L (au) Aod] A% b fag g
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BIURE 3% SISAT 1 T4 fHAT 81 7 UTed Bl Iig & oIy g Sl §| ST AoAdT g
] fPu 80 WIS JW BT Ided D WDHR Bl Alell DI AT H Bl

ATy ... ()

HON. SPEAKER: Please ask the question.

2 TR BifGbR: A1 & qAE] TGART R OS] Bl AWA DR D (Y 310 BRSS9
@ [ @ sawwmar 2. (@r@umE) ord: H WAy #E S A S @Rt g R R/ o
IRBR AT AHTs Ud q9Mar 6% bl avd & forv SRie fAfS et sifwr O & dga
rrafed &an?

2 e Aew RE ¢ sreuer wEleA, B ISRV SN St & WY 2-3 §ob B of Mivad wu
I TET TG B 3SR S SRS B, 3@ HAT@T W) IR & T B IR sAD fo el
gRRITT FaAT BN, <Ifhs A odl & 3fak 12 Agel Wl H 1 SRR HGIR A&l AR
IAH BT HH A HH 80 o B Bl 39 e q & AR b 3 A FerrT FA
St & e 9 g8 g <t fBERT @1 qerar < & IR H 9 fhar 71 59 fAg 18 | 24 Hiey
AT 3N IMAH 18 B U A BRET T, S S Bl 8, IWH 9RG WBR 50 uRrerd
B FEl B THATG WPR A AFGRN 3MS © 6 98 10 YRR B A58 S| g4
B! T B THD § ft 8§, AP ST 98 iR 3D folv Jad el ST g Y iR
d9ed € O 9gd P BT Bl 98 AR WERIN Bl W B, 39 fog ' S fefn
giferdt 1 =on HR & 2 3R IY ATe], B |

SHRI SURESH C. ANGADI: Madam Speaker, thank you. The State of Karnataka

is facing drought continuously for the last three years. Hon. Prime Minister, Shri
Narendra Modi ji, has introduced the Fasal Bima Yojana. The Government of
Karnataka has appointed the insurance companies. But these insurance companies
are refusing to pay the claims made by the farmers on technical grounds.

So, I would request the hon. Minister to direct the State Government to
settle the issues of farmers. ... (Interruptions)

A 3remet ¢ I8 U9 fheRe & X # 81 You are asking about farmers.

... (Interruptions)
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HON. SPEAKER: The Question relates to fisheries. If the hon. Minister wants to
reply, then it is alright.
st e e RiE ;oo wRlewn, QU # WERIRT 1 AT Ht Forht Bl (rau) g9 oy

ugel M AR Srer off| g7 S ff B fhar 81 99 AR Ugdl ¥ 99 €, 89 IfvEd W
d 3H TN H T WBR I d ST 3R S &4 B &, IThT YA BRI |

12.00 hours
o AgFAe Weltm: § T F ol § el A fhe W g1 3R Hard 91 W gl 73 S
Fel fop fhaRde & eR & forv <afdr qgre 8 fh MU I+ & FaTd & S9) § owddl, d
Sl EOY R %8 €, SN HE § UM el fadT S § o/ 3y fheAd Bl A =g
T 18l a9 argeh | fheRAs & forg WiAfthes diomT 3§ arer &1 fhaen 0 fear 87
Y en Aed Rw @ ASQw, H I & Awy H g Agw, de T & fawy { R
AR & IR DI HY Ied W o fhar g, IFH ASHER fJaR0T g, oifdh 9fees dndt &
S8l I HaTd ©, S98 9 & foU 774 oIRg  ¥UY &) AR 59 I8 SN &I Ts &l ASHER
faa=oT 89 ST T ¥ ITA BT T |
$it T AT g @ A, # o #HA S SR gl S @1 q9rg < € qw @ e
& g1 W) 3ol ab fagel d RISl © A9 ST o7) 24 FaWR, 2014 Pl Ul IR ST H
RIS S AR ST &, # g9 forg A= w21 S SflR e St &l qurs <dl gl
31TST AGRARI & Y Ueh fapT a1S &, 20 BRIS HGRIRI &l AT 81 T [heRSl a1
TRETe H 21 ¥ gredr g 5 39 98 &1 Ay J4 S oot da) el S 9 § S foedt
qifetfedhel aafdd @1 TRRAT a9y adl feTg I &1 9o 8em, aff 9 39 ASH-RIel &l
SIRAT g1 UG | Iga-9gd g=Iae]
st wen Wew R : wEew, el 91 ¥ difafcsa afdd & o9is a9 &1 o8t 9@
qarel g, W1 Il S ARG €, SUD ded g WHd el gl S8l b a1 b YA bl
SREE F R o O & Yo &, H AFT & & &M H o dledl g (& Afq 89 g4
HA Al AIRT AR 9IS &7 AfhT S BRA § 8, I W A1 TS, s @H W IS S
AT § RIT g, s Wi onfdes afar arhl
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H 39 IMEER W Y YW B A FiHal 4 FaeT w1 dredr g b o9 ¥ ey
T ST 3Tl 8, O W AR I8 He I & (b 3 a8 W BHR [IoIars] a1 gavl Alfha
@il <, Sl G9a T8l 8, I8 gaNdle § 8§ 3R a8l |

ay 2014-15 ¥ fApatimar & forg i AR gb o 9y off, 99 319 1 o™ B0
forar a7 B, Nif¥re fAedTar S ugel 50 FR U off, S 1 @ $ud AT AT ¥, U
g ¥ dlc oY W U U1 T8l feldn o1, S99 a9 g9R R 1T Bl
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12.03 hours
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now Papers to be laid on the Table.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): Madam, on behalf of Shri Jagat
Prakash Nadda, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
International Institute for Population Sciences, Mumbai, for the
year 2015-2016, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the International Institute for
Population Sciences, Mumbai, for the year 2015-2016.
(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT 6947/16/17]
(3) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Reports and Audited Accounts of the following
institutions within the stipulated period of nine months after the close of the
accounting year 2015-2016:-
(1) All India Institute of Medical Sciences, New Delhi.
(11) Indian Council of Medical Research, New Delhi.
[Placed in Library. See No. LT 6948/16/17]
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FY R fFAH B FAem H IS HA qN WG BRI HAem H wow Wt (sht
T, U, SEaTfor) : 3eel wered], § 87 o1 " g @ ok ¥ fr=faled w3 9w gea
TR Gl g
(1) () I TS W THidenRd Jafddl, sl & ¥ 2014-2015 & d1fd
afrded @1 g ufr (F=a a2 SRl | |
@) I TS dod Uibedaral aE, Sl & 99 2014-2015 & A1
oarelt @Y U ufr (R qer Sioft WRepon) derm S WR oraT uRiet ufaded|
{@=) 1 Fears dod Ulieedrdd HFRGS, st & @i 2014-2015 @
HTIBRU DI ARBR GRT FHIETT B U ufa (Bwar qem Hon i) |
(2) SWad (1) # IfcalRad vl B 91 Ued WR @ H gU fAeid & HRO U ared &
faavor (fR=st Torm 3R venvu) |

[Placed in Library. See No. LT 6949/16/17]

(3) I et 9 drg Py fvafderay fdfRm, 2014 @ O 44 H IWERT (2) B

3T DR AT & ol I &) a5 dewld Sy feafdernery dqafors fafas-2016

ST 22 A€, 2017 & HRA & IOUF H AR . ARYAAGY/d1311qH/4/70ed1/2016 H
THTIRIA gU &, I Ueh i (fo=il e 3o wHwepvon) |

[Placed in Library. See No. LT 6950/16/17]

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA

AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)

(SHRI SHRIPAD YESSO NAIK): Madam, I beg to lay on the Table a copy of the

Statement (Hindi and English versions) explaining reasons for not laying the
Annual Reports and Audited Accounts of the Indian Medicines Pharmaceutical
Corporation Limited, Almora, for the year 2015-2016 within the stipulated period
of nine months after the close of the accounting year.

[Placed in Library. See No. LT 6951/16/17]
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI
PRAKASH JAVADEKAR): Madam, on behalf of Shri Anil Madhav Dave, I beg

to lay on the Table:-

(1)

2)

3)

(4)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Zoo Authority, New Delhi, for the year 2015-2016,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Zoo Authority, New
Delhi, for the year 2015-2016.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT 6952/16/17]
(i) A copy of the Annual Report (Hindi and English versions) of the
C.P.R. Environmental Education Centre, Chennai, for the year
2015-2016, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government C.P.R. Environmental Education Centre, Chennai, for
the year 2015-2016.
[Placed in Library. See No. LT 6953/16/17]

(i) A copy of the Annual Report (Hindi and English versions) of the
Centre of Excellence for Medicinal Plants and Traditional
Knowledge, Bengaluru, for the year 2015-2016, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre of Excellence for
Medicinal Plants and Traditional Knowledge, Bengaluru, for the
year 2015-2016.

[Placed in Library. See No. LT 6954/16/17]
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(5) A copy of Notification No. S.O. 388(E) (Hindi and English versions)
published in Gazette of India dated 10™ February, 2017, making certain
amendments in Notification No. S.0. 1174(E) dated 18" July, 2007 issued under
Sections 12 &13 of the Environment (Protection) Act, 1986.

[Placed in Library. See No. LT 6955/16/17]
(6) A copy of Notification No. S.0.897(E) (Hindi and English versions)
published in Gazette of India dated 21% March, 2017, regarding the appointment of
non-official members to the National Biodiversity Authority for a period of three
years from the date of publication of the notification issued under sub-section (1)
& (4) of Section 8 of the Biological Diversity Act, 2002.

[Placed in Library. See No. LT 6956/16/17]

(7) (1) A copy of the Annual Report (Hindi and English versions) of the National
Biodiversity Authority, Chennai, for the year 2015-2016, alongwith Audited
Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Biodiversity Authority, Chennai, for the year
2015-2016.

(8)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

[Placed in Library. See No. LT 6957/16/17]



11.04.2017 41

TE WAl W o WAt (3t SRS IR SER):  7eueT Heledl, § IS 9T S7f¥ehRon
affefem, 2008 W €1 26 & 3icid FEfoRad sifeRgarTel B Uep-ud ufcr (o= dorm sfusit

FARHROT) [T Ueol UR T ;-

(Th) PIIM. 4049 (31) ST 15 fIHER, 2016 & ARA & AUF H WD oM AT qAT AT
fIaRUT RATATAT | IS 3TRIY0T JTfAHRUT gRT AR AL, SR TS I Bl
afgepTRaT # fafdr g1 enfia gaRieror a1 orfier =<ImaTerdl | aig ¥ I 31,
TR 3R T AFC BT FATed )1 & [l ol g5 quur Rz &1 Ry dre
AATSTD &b W H FgRe By S & ar g

@) B3, 4050 (31) ST 15 AR 2016 & URA & A9UF H UHIAG g1 &1 T
e R gfud sl & feRur & folg wRa gl 99 IoIed Hd
SNYBTRAT aTel ISR T=IFUT STfHHROT fAIH, 2008 B &RT 11(1) & WA
gee el 3R 93 <o, 4gaNt Bl ARy _Irey & W H ARy e
T Bl

() PHIIM. 4219 (31) ST 29 AR 2016 & WRA & AU H UHIAT FAT AT qAT
o gR1 I Rl & faaRer & foy Rifdd el St a/R HdR,
SGAYR & IWR, SE SR (Sdarsl) iR Sl & Disl Md H STHIRar
qrel AT VU7 WA AR, 2008 BT &R 11(1) & FATSA SRIGAR
P YH AR FF R & AT Dl (9= AT &b w0 H AAGfa fobar
T Bl

(TR) PIIM. 4220 (31) ST 29 AR 2016 & WRA & AU H UHIAT FAT AT qAT
FrIh gR1 STfad STRIEl & ARy & oy FHa Hed Uael H SfUdpIRar darel
M 3TIFOT BT A, 2008 & aRT 11(1) & FAord Ry <mamedier
BT RATAT (F@TTH MY 3R Ap9rdt gered <rfdfm), iara &1 Ry =marers
& w0 # ifeRgfaa far w2

(ut=) PIIM. 4246 (31) S 30 AR 2016 & WRA & AU H UHIAT GAT AT qAT
Rras gR1 ST v IR 1fdfeE, 2008 @ gRT 11(1) B FASAT
sIftrfa fary =merer # =iy & w0 7 fioriT B & fou s wohe R
TS P SIGAYR & T IR FF AR & w0 # Frges foan i gl

(we) PIIM. 224 (3) ST 23 SHAY, 2017 & AR S JAoYT H YHIRIG oM AT qAT
e gV orgfad ol & faemu & fog uffew @ wsw & arfifel,
TAUSTS! 3R P fT8R Tl # STEBHIRAT aTel AT =TT JAFHBROT SR,
2008 F gRT 11(1) F TS RISl & aRSaH TR el 3R w3 =i
& AT BT fRIY Ty & w9 H IRy fham e 2

(arq) HIIM. 339 (3) T 2 WRAY, 2017 & WRA & A0 H THIRIG AT AT qAT
rrd gRT Igfud IRl & AR & fy A9 dled 5T H ARG
qrel TS 3TINUT JTfAHR0T ST, 2008 &1 aRT 11(1) & TASER 49 MR
e Rt ok 93 =madier &1 <mTe, Tgs R @ Ry <Ired & w9
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¥ aiftrgfra Rpar T 2

HIIM. 776 (31) ST 8 AIE, 2017 & WRA & oI9S H THIRNG ol o1 7T o
ERI1 Ry =mdier @ ey <Irrerd &1 3 & IArEel & TR el 3R 93
AT & AT - J, D=l A=A FR H Uep =Arehier &1 Fyfad & an
H e ARl b fERY & ol WHWT 3R IS H ATABINGT @ arel
M IV 3rf¥esor 31, 2008 &1 aR1 11(1) & yArSe faRy <Imarery
& w0 # rfeRgfaa foar w2

[Placed in Library. See No. LT 6958/16/17]

P 3 A Heamor wAed # Ao HAt qAT GER U9 wAd # e wAt (st e
FUTAA) et Heledl, H feAforRad o 941 ued W @ g -

(1) DU AfAfEE, 2013 B URT 394 B SR (2) B i FrEfaRad =i &1 Ueb-udh
T (Bt oI SfUrsll Hwenvv):-

() (T®)

BRATUM T SIS DR faffiics, dagen & ay¥ 2013-2014 & HRIDRU Bl
AHR gRT FHIEAT Bl Teh Ul |

BRATOT Tl §SISl dueH faffics, dagpell &1 a9 2013-2014 &1 d1idH
Afded, JEMRIfE o J1 9 W FRiFSG-weeramRiad & feufor |

[Placed in Library. See No. LT 6959/16/17]

TERTE, U el e fafiics, 448 @& ¥ 2014-2015 & SIS @t
ABHR gRI FHET Bl Yeb Ul |

ARG, U1 §SwIol HIUeH faffcs, {98 &1 a9 2014-2015 &1 a1i¥d Hferde,
TETIRIET ol T S W fRizd-Ager@mriesd o fewfori |
[Placed in Library. See No. LT 6960/16/17]

SR T seI druneH fifics, Te1 & 99 2005-2006 3R 2006-2007 &
HTRIBRI BT ARBR GRT AHIET B TP Ui |

feR Tl Se @ SuRe fafiee, e & a¥ 2005-2006 3R 2006-2007 T
¥ gfded, JRaTRIfed orRg 9o S9 R fFRiFa-Ageiamers & feafor |
[Placed in Library. See No. LT 6961/16/17]
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@) (vp) fearaa aow Uil geo drune fafiics, Rien & a9 2013-2014 & HRIER
D WRER gRI AHIET BT T T

@) fearaa uew Tl gSwe e fafics, W &1 a¥ 2013-2014 &1 aififa
Tfded, TRATRIET o do7 S9 W fRizd-Agerarieas o fewfort |

2 S (1) ¥ IfcaRad = B FHT U W WA H g fdord & HRU SN AT 5
faavor (fR=it e sisft dvamvo) |

[Placed in Library. See No. LT 6962/16/17]

(3) B Iusr (srofiexur iR fereien) ST, 1937 & gR1 3 @ SUERI (3) & 3ia
FrAfaRad TfeREETe & gh-Us i (B a2 SiIST HReahu) -
(Tp) 3 dior i siofiesor &R i M, 2017 ST 14 BRa9, 2017 & WRA
P IOYF H STERgET 9. ALBLE. 126(31) H yHIRE gU Al
@) whe qaell #ofirur 3R feredisa @9, 2017 S 10 A€, 2017 & WRd &
RISYS H STERgEdT 9. LB, 231(3) H yHpiE gy Al
[Placed in Library. See No. LT 6963/16/17]
(4) maege 9% AMRFRH, 1955 B ORI 3 B IR (6) F Sfciid Save (FrRIF0) TEmr
HMET AT, 2017 S 21 AME, 2017 & WRA P A9GF § AT A, DL 895(31) #
THTRIG gU A, B U ufa (FF=a qe sHrsl Awho) |
[Placed in Library. See No. LT 6964/16/17]
(5) WA AfAfTH, 1968 ®I &R 27 HI IUART (2) F 3T AT F. DI, 799(37)
ST 10 AT, 2017 & 9RA & 90 § H FHIRT g8 ot a1 P gR1 24 Rydar, 2014 &
AGAT |, BLAT. 2486(3) H BioUy Hened fHy ¢ & @ v gfa (B dar sien

HEhHIO) |

[Placed in Library. See No. LT 6965/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): I beg to lay on the Table:-

(1) A copy of the Border Security Force Deputy Inspector General (Veterinary)
Recruitment Rules, 2017 (Hindi and English versions) published in Notification
No. G.S.R.246 (E) in Gazette of India dated 15™ March, 2017 under sub-section
(3) of Section 141 of the Border Security Force Act, 1968.

[Placed in Library. See No. LT 6966/16/17]

(2) A copy of the Directorate General of Fire Services, Civil Defence and
Home Guards, Assistant Director General, Civil Defence (Communication)
Recruitment Rules, 2017 (Hindi and English versions) published in Notification
No. G.S.R.74 in weekly Gazette of India dated 11" March, 2017 under article 309
of the Constitution of India.

[Placed in Library. See No. LT 6967/16/17]
AW < SR AfHERar #aem # Tow wA (s pwd [ERR): e weledl, d
fFreferRad o @ ved W v § -

(1) EfpRIe foraa AYhagRaT HIUNTE MME AT qAT AHID = AR ATABTRAT
HATI & 419 a¥ 2016-2017 & ol §T |HSIAT U4 &1 U i (fE=a a2 sRret dweno) |
[Placed in Library. See No. LT 6968/16/17]

(2) (T®) e $UCICYE BR dldhey fSAIfadS, el & a9 2015-2016 &
s firdes &t o i (B q S Ao q oRaTRifard o |

@) Ted $Edcde BR diemer RAfferds, did®r & 9§ 2015-2016 &
HTIHROT B TRBR GRT THIET B U afa (R qem sHrsh wvamon) |

B) SWH (2) ¥ IfcalRad TAT BT AW Ued W I@H H Y e & HROT AW dTel
faavor (fR=t Torm 3ol vanvu) |
[Placed in Library. See No. LT 6969/16/17]
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P 3R fFa weamwr dea # Iow wAt (s Jave W) sy werewl, # EfaRe
TS WHT Uedf WR T g -
(1) ®u AW, 2013 ® ORT 394 HI IR (2) & A F=falRed oA & gH-Uh
gfa (fB=ar e sl Axamvo) -
(Th) dE A AZad SaduHe HANeH fAfics, Iad & 99 2015-2016 &
HIIGR] Bl TRBR GRI FHIET B U |

@) IR A AZACID STATHE BN fAAffcS, BIddar &1 a9 2015-2016 &I
a1 gfded, IETRIfET oRd Je 89 W fRiad-Aeeraried & feufirt |

2 SwE (1) ¥ IfcalRad TAT B AT Ued W I@H H U Ao & BHROT AW ATl
faa=or (fR=t a2 3Rl Hvehv) |

[Placed in Library. See No. LT 6970/16/17]
(3) wrRda uyfafehedr uRug M|, 1984 &1 ORT 66 ®I IULRT (3) & A HRAT
gfafhedr aRYg (Fsd ARPR ERI I Wfafhedr dai & sremell 4§ ¥ Uh Ae™ &l
e By S @1 gfehan) 74, 2017 S 14 A/, 2017 & 4RA & ASqH § ST
. WAL 242 (37) W YHIG U &, B U wfa ([T o Sf¥sl W) |

[Placed in Library. See No. LT 6971/16/17]

(4) DU SrfafE, 2013 B GRT 394 B SR (1) B i FrEfaRad =i &1 Ueb-udh
gfd (&= a2 3ivrsll wwepvv):-

(vep) whiFEe sfear fafiics, 75 ficell & ay¥ 2015-2016 & HIIDBRU Bl WDHR GRI
FHle Bl U ufd |

@) uiFe sfew fafices 75 fieell &1 a¥ 20152016 &1 aififd  ufades,
TRATRIATT ol dT 89 WX fRize-HeToraruiersd & femfor |




11.04.2017 46

(5) SWw (4) H IfeARad TAT P FH Yed W [E@T H gU Ao & HRU S ATl
faaRor (fR=t a2 3RSl Hvehv) |
[Placed in Library. See No. LT 6972/16/17]

Qe YRIvhRUT FENT HATerd | Iow w3t (et fARom sf): ereger #@ieqn, # fe=ferRaa

U U Yo WR Wl g -

(1) (vp) T Y9 Ui 91, T8 fdeell & 99 2013-2014 W 2015-2016 & dAND
gfraeT @t U i (R qem SEIof WRaxun) o olRaTIRifard oy |

@) ERua Iu uRET 9, 9 ool & a9 2013-2014 A 2015-2016 &
HIIHROT B TRBR GRT FHIET B U afa (R qem sHrsh wvamon) |

2 S (1) ¥ IfcaRad gAT B GHT USd W I@H H Y Ao & DR AN ATl
faavor (fR=t o 3ol venvu) |
[Placed in Library. See No. LT 6973/16/17]

AEIfos < 3R AR worerm A wow wIt (sh fasw wiwen): eremer wen, |
feforiad o= w9 e W R g -
(1) Gfaem & rgeda 338 I URT (6) & Aaid FfeiRad U= &l Uh-Ueh Ui (fo= qen
SIISHT HehRoT) i

(Th) SRR SR SIS - 2016 P el AT SR Wl SAnT B g

H gATdt ST & IR F wlrde |

@) S dfideT WR Uh ARATHS S0 |
2 S (1) H IfcaRad T3 P W yed W &@H H gY fdord & HRU AT arel
faavor (fR=t Torm 3ol venvu) |
[Placed in Library. See No. LT 6974/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay on the Table:

(1) A copy of the Annual Accounts (Hindi and English versions) of the

2

National Institute of Pharmaceutical Education and Research, Racbareli,

for the year 2015-2016, together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library. See No. LT 6975/16/17]

(3) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 394 of the Companies Act, 2013:-

(2)

(b)

(i)

(i)

(i)

Statement regarding Review by the Government of the working of
the Hindustan Fertilizer Corporation Limited, New Delhi, for the
year 2015-2016.
Annual Report of the Hindustan Fertilizer Corporation Limited, New
Delhi, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 6976/16/17]
Statement regarding Review by the Government of the working of
the Fertilizer Corporation of India Limited, New Delhi, for the year
2015-2016.
Annual Report of the Fertilizer Corporation of India Limited, New
Delhi, for the year 2015-2016, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 6977/16/17]



11.04.2017 48

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): I beg to lay on the Table:-

(1 @O A copy of the Annual Report (Hindi and English versions) of the
Population Research Centre (Utkal University), Bhubaneswar, for
the year 2015-2016, alongwith Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Population Research Centre
(Utkal University), Bhubaneswar, for the year 2015-2016.
(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT 6978/16/17]
THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): I beg to lay
on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of the
Food Corporation of India, New Delhi, for the year 2015-2016,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Food Corporation of India, New
Delhi, for the year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT 6979/16/17]
(3) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Food Corporation of India and the Department of Food and Public
Distribution, Ministry of Consumer Affairs, Food and Public Distribution, for the
year 2016-2017.
[Placed in Library. See No. LT 6980/16/17]
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(4) A copy of Notification No. S.0.1003(E) (Hindi and English versions)
published in Gazette of India dated 30" March, 2017, making certain amendments
in Notification No. S.0.3577(E) dated 29™ November, 2016 under sub-section (2)
of Section 37 of the National Food Security Act, 2013.

[Placed in Library. See No. LT 6981/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): I beg to lay on the Table:-
(1 (@) A copy of the Annual Report (Hindi and English versions) of the
Institute for Defence Studies and Analyses, New Delhi, for the year
2015-2016, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Defence Studies and
Analyses, New Delhi, for the year 2015-2016.
(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

[Placed in Library. See No. LT 6982/16/17]
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12.05 hours
PUBLIC ACCOUNTS COMMITTEE
69™ to 73" Reports

PROF. K.V. THOMAS (ERNAKULAM): I beg to present the following Reports

(Hindi and English versions) of the Public Accounts Committee (2016-17):-

(1) 69" Report on the subject 'Suburban Train Services in Indian Railways'.

(2) 70" Report on the subject 'Commercial Publicity in Indian Railways'.

(3) 71" Report on Action Taken by Government on observations/
recommendations contained in 40" Report (16" Lok Sabha) on
'Management of Satellite capacity on DTH Service by Department of
Space'.

(4) 72 Report on Action Taken by Government on observations/
recommendations contained in 34™ Report (16™ Lok Sabha) on 'Employees
Provident Fund Organisation'.

(5) 73" Report on Action Taken by Government on observations/
recommendations contained in 48" Report (16™ Lok Sabha) on 'Avoidable
Expenditure on Service Tax by Insurance Regulatory Development

Authority (IRDA).

12.05 5 hours
COMMITTEE ON ABSENCE OF MEMBERS FROM
THE SITTINGS OF THE HOUSE
8™ Report

DR. RATNA DE (NAG) (HOOGHLY): I beg to present the Eighth Report (Hindi
and English versions) of the Committee on Absence of Members from the Sittings

of the House.
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12.06 hours
COMMITTEE ON GOVERNMENT ASSURANCES
48™ to 58™ Reports

3. o naRae e (FRER): rene weem, § WeR snvawHl dde afify &

feferRad ufdde (few o 3iUSlt |A¥ehvvr) IRgd &Rl g :--
(1) TR fAmE A= e 9 Wi dfd mearEl @ wHlem B dN # 484
gferde |

(2)  uEI] Sl faw & e Al siearaHl @ wHien & aR | 4991 gfddeT|

8) oM@l B B Ay 9N & gl & ax # 50af ufded (W ) |

(4)  mearREl B BIS QU M @ S RiEi & IR H 5137 yfdded (7 A ) |

(5) UG SR WThfad I #3Terd & Gdfed oaffad omearaql & |fien & an H

524 Hfcrde |

(6) TG HATAT W W ART SMeardsi ! FHlem & aX H 53af ufadad |

(7) eugu W9 JIoTed W Gafdd dfed Smearadi @ WHlem & dN #6544
mfaeH|

(8) B AT | Wefdd Al a mearidi &I |Hiem & aN H 5591 Hfdad |

(9) = o #xrem A A4 afed oMl @ 9Hlem & IN H 564l
gfcde |

(10)  QmEETE! B Bl Ay oM & el & IR # 57af yfaded (W ) |

(11) SRl B BIS QU S & S Rigi & IR H 5847 yfdded (7 A ) |
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12.06 2 hours

JOINT COMMITTEE ON OFFICE OF PROFIT
20" Report

ST, weuret R (anma) @ erene HEe, § AW & Ul dee Wgaa afifa &1 204t wfaeT

(fe=<t e STUSh WX YR Bl gl

12.07 hours
STANDING COMMITTEE ON INFORMATION TECHNOLOGY
(i) 38™ Report

SHRI ANURAG SINGH THAKUR (HAMIRPUR): I beg to present the Thirty-
eighth Report (Hindi and English versions) of the Standing Committee on
Information Technology (2016-17) on the subject 'Issues related to quality of
services and reported call drops' relating to the Ministry of Communications

(Department of Telecommunications).

(ii) Statements

SHRI ANURAG SINGH THAKUR (HAMIRPUR): I beg to lay the following

Statements (Hindi and English versions) showing further Action Taken by the

Government on the following Reports of the Standing Committee on Information

Technology:-

(1)  Twenty-seventh Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Ninth
Report (Sixteenth Lok Sabha) on 'Revival of Indian Telephone Industries
(ITT) Limited' relating to Ministry of Communications (Department of

Telecommunications).
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)

3)

Twenty-eighth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Tenth
Report (Sixteenth Lok Sabha) on 'IT Induction and Modernization in the
Department of Posts' relating to the Ministry of Communications
(Department of Posts).

Twenty-ninth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their
Eleventh Report (Sixteenth Lok Sabha) on 'Business Development and
Marketing Strategy in the Department of Posts' relating to the Ministry of

Communications (Department of Posts).
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12.08 hours

STANDING COMMITTEE ON LABOUR
Action Taken Statements

S1. fdie WA (s STR qd) : 3rede A, d s dedl il |fifa Feeafoied faaRor

(fR=sl oI 3UST WIHRUT) [HT USel W &l &

1.

‘3T TSl B WA B dN H ARG ® 9d ufided (1641 Ad @) H IidfdE
feuforl/RIeIRel R AR §RT HI-TS-HRaATs & ) H S96 159 vfaded (16df
At T # sidfdse wfify @ Rwlril/ReiRel w® WRHR R SN B-T-BRATS
NIBICICIRECEu

T HATAY I TGMI bl AN (2016-17) & IN ¥ AHT & 189 Ufideq (1641 b
[ # efafdse fewfor/RIpRell IR TRAR R HI-TE-HRATs & aR § I9d 219
gfaded (1641 @l |WT) # siafde afifa & fewforal/ReRel . SReR gR_1 8
PI-TTe-HRATS ST aTelT faavor|

29 3R ASHR FATAT DI &I DI A (2016-17) & IX § AR & 17d vfcrde
(1641 <l o) ¥ sfdfdse fewfml/ReRel R WRER gRT P-TT5-HRaATs & aX H
I9d 2049 gfded (1691 @ 1) # sfafdse afifa &t fewfor/RrerRen &) IRerR
ERT M BI-TTS-BRATS AT qTeT faaxor|
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12.08 V2 hours

STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT
40™ to 42" Reports

St W AW (EUR): ey HEedn, § @t < iR ifawiRar dee et |

(2016-17) & frafRad uftde (B T 3RSl WWBRoT) FHT Ued IR UKd Hal &

1. ARG =TT 3R AfHIRAT AaTerd ([T =T iR SrfamRar favrn) & “Aeram

3R Tefiel warel (GaT0) & GOUANT ¥ UHIfAd Afdd, S9dT SUAR/JTdN a1 Wfdm
HrAl B Y vy @ IR H 259 yfdded R SI-Ts-HRars dedl 40ai gfaded|
2. SO HATRI @1 3TaMi ! AR (2016-17) & dX H 29d Ufided R HI-Ts-
HRATs Aae 4197 wfraed |
3. e =T iR SMAGTRAT #aTer (e =T SR MfrdmiRar fawrm) & ‘s
fUoel a7 fa< SR e M (TTERATEERT) & BrieRor o qder fwa & ar
H 319 YiaeT WR H-Ts-bRars |adl 42a7 ieraeT|
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12.09 hours
STANDING COMMITTEE ON HOME AFFAIRS
203" Report

DR. SATYA PAL SINGH (BAGHPAT): I beg to lay on the Table the Two
Hundred Third Report (Hindi and English versions) of the Standing Committee on

Home Affairs on Border Security: Capacity Building and Institutions.

12.11 hours
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 27™
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2016-17) pertaining to the Department of Social Justice
and Empowerment, Ministry of Social Justice and Empowerment”

ARG I SR AR 73t (s 2R g TEdq) @ eug HEedl, # AHIfoie < iR
JMfHTRAT fawm, arfioies <o SiR SIfATRar #aTery | Hdfed g @1 aFT (2016-17)
& R H G [T SR SrfawTiRar Sedl Wit afifa & 274 fddes 9 sidfde RwriRed
& BRI DI RN & IR H goTeT 91 Ied R 9l gl

* Laid on the Table and also placed in Library. See No. LT 6983/16/17.
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12.12 hours

(ii) Status of implementation of the recommendations contained in the 95
and 98™ Reports of the Standing Committee on Health and Family Welfare
on Demands for Grants (2016-17) pertaining to Demand No. 5 of the Ministry
of AYUSH (Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homoeopathy) *

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)
(SHRI SHRIPAD YESSO NAIK): I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 95th and 98th Reports of
the Standing Committee on Health and Family Welfare on Demands for Grants

(2016-17) pertaining to Demand No. 5 of the Ministry of AYUSH (Ayurveda,
Yoga & Naturopathy, Unani, Siddha and Homoeopathy).

12.13 hours

(iii) Status of implementation of the recommendations contained in the 23"
Report of the Standing Committee on Rural Development on Demands for
Grants (2016-17) pertaining to the Ministry of Drinking Water and
Sanitation*

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH JIGAJINAGI): I beg to lay a statement
regarding the status of implementation of the recommendations contained in the

23" Report of the Standing Committee on Rural Development on Demands for

Grants (2016-17) pertaining to the Ministry of Drinking Water and Sanitation.

* Laid on the Table and also placed in Library. See Nos. LT 6984/16/17 and 6985/16/17 respectively.
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12.14 hours

(iv) (a) Status of implementation of the recommendations contained in the
11™ Report of the Standing Committee on Chemicals and Fertilizers on
'Movement of Fertilizers and Monitoring System' pertaining to the
Department of Fertilizers, Ministry of Chemicals and Fertilizers®

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay the statement
regarding the status of implementation of the recommendations contained in the
11™ Report of the Standing Committee on Chemicals and Fertilizers on
'Movement of Fertilizers and Monitoring System' pertaining to the Department of

Fertilizers, Ministry of Chemicals and Fertilizers.

(b) Status of implementation of the recommendations contained in the 23"
Report of the Standing Committee on Chemicals and Fertilizers on Demands
for Grants (2016-17) pertaining to the Department of Pharmaceuticals,
Ministry of Chemicals and Fertilizers*

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay the statement
regarding the status of implementation of the recommendations contained in the
23" Report of the Standing Committee on Chemicals and Fertilizers on Demands

for Grants (2016-17) pertaining to the Department of Pharmaceuticals, Ministry

of Chemicals and Fertilizers.

* Laid on the Table and also placed in Library. See Nos. LT 6986/16/17 and 6987/16/17 respectively.
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(c) Status of implementation of the recommendations contained in the 20™
Report of the Standing Committee on Chemicals and Fertilizers on
'Functioning of Autonomous Institutions - Central Institute of Plastics
Engineering and Technology (CIPET)' pertaining to the Department of
Chemicals and Petrochemicals, Ministry of Chemicals and Fertilizers”

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay the statement
regarding the status of implementation of the recommendations contained in the
20" Report of the Standing Committee on Chemicals and Fertilizers on
'Functioning of Autonomous Institutions - Central Institute of Plastics Engineering
and Technology (CIPET)' pertaining to the Department of Chemicals and

Petrochemicals, Ministry of Chemicals and Fertilizers.

* Laid on the Table and also placed in Library. See No. LT 6988/16/17.
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A e : AERAV, B REHE & Y TG W gV &, AR 5l ff wRama &7 Aty
SEICURIER
HON. SPEAKER: Now ‘Zero Hour.

Shri Vinayak Bhaurao Raut ji.
#t farres weRE WS (IEER-RAEg) ¢ sieger weledn, WY e a3 @ Regg & #
foc Q- HEH A HBb! BIaR bl gl 8, fordep! aoie d 39 99 9 A HH 11 ANl Bl
9 B gl gl #1349 A9y & an H s g W Y B H A MDA fHaAr o1 3R
A St I I B ot 6 B PR b Sraed Bl U < Risggdd foral 7 9ot smel e
BRI dh Fraqdrs! iR ISHN dedid d I8 Hd! Hiax Hholl Tl 7| 39 TR § IHIars]
2, AT 81 AT Hehacll 8l, Uid BOIR fharier & TRAT & X el § "HBHI BlaR’ Hell gall
g IR & 7MW Y8 BIR A1l 7 AR 76 F & @R & 9 I9f B g B SR gl

®Hacl HIch H FHD! g B dlell Yaquc <M 8 R qrebl 31 Rorel § I gfaen
T8l gl ofet fagge el 3 arew Sfaey & 8, ol Wl Siacd g Il @ HIedH ¥ D! gt
B S 8, b fa-ue-fa ol g8 351 19 B 31T b Bl Wewa B

3eTE weIedl, § U aR R 9 YR B H D AH F bs ARBR I A
H § 6 QR ds PR 99 Sfae’l bl S [aggy Rl § 491 &R R Hl Blaw’ W)
e SR RO SR @1 HIRET B R RIararii & T84 <1 ggars]
A SreAet: s ofRde wrdd, N gamRg Sed, At o fdEw SR At sneertd urdtel
Rrarofivia @1 i farred WeR1d I9xd gRI1 SoI¢ Y fAvy & el Jdg B I AJART Y&
EiRICIR]
SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Thank you, Madam. The

frequent changes in the pattern of examination and in the syllabus in the UPSC
examination has caused a great hardship to the students, particularly from the rural
background who used to take examination in their regional languages as
mentioned in the Eighth Schedule.

For the last 10 years, six times, the pattern of examination and the syllabus
have changed. This has caused great a great hardship to the children, the students

who are particularly from the rural background and who want to take examination
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in their regional languages. In fact, the Government of India has also accepted this
discrimination.

There are not only frequent changes; the changes are effected just prior to
the examination. Language is a very sensitive matter. It is a sensitive subject in
our country. The languages and linguistic rights of the people of this country
should be respected.

Since 2011, because of the frequent changes in syllabus, a lot of hardship
has been caused to the students. Now, at least, they should be provided with two
compensatory attempts to take the examination.

Hence, I urge upon the Government of India to allow two compensatory
examinations to these students who are deprived of taking their examination
because of the discrimination of the Government of India. At least, two
compensatory examinations should be allowed. Thank you, Madam.

HON. SPEAKER: Shri Rajeev Satav and Shri Rabindra Kumar Jena are permitted
to associate with the issue raised by Shri S.P. Muddahanume Gowda.

2t o e (1Y) @ sreme wEledl, # 3fUd HILgH ¥ Ueh agd & HAecdqul ad |ad H @l
ATEdT & b 498 wAul Rarsh gaTs srgs BT A vl AT HeRIS SRR 84S srgel
& AW @] ST A1y, 399 Hafdd #eRree, g™ dea 7 ft e warg uiRa fam en 8iv
I WRA WRBR & (G0 HATAT BT AU B UG A & oy AT AT, Afp 37 qh
9 AedQUl fawg R @15 oty 8 foram T 2

3ETeT HEIGHT, 9 WeY H WY HEdl ©§ [ HERIG WBR & Hds vaufd Ramwh
IR BATE FSS & A & WA Hadl MR AP TR "HSRST Pl el aley| g4
ARBR BT &1 BT STARY & AT o1 aT2Y | SHpT AT Ade HERTSE D TRG A JST GaAT
gl

3: # 3MU AEH ¥ ANRG IgsIT HAT S A ARG BT § 6 AR, fagm
Hed A wdqwIfa A U B §U UG WRSTUHl EAld e W Sleg HOR R WERIK
TRBR BT T U4 BRIl AI(STAT B WA= Bl &1 H W&d Y, 39 Q9T # A1d ggel He
HI HUT B GG




11.04.2017 62

A 3remel: o] Iuis g gwdt SR $ft i yre frst &1 st oW fa=R. g™ Serw g
fawg & A1 dag S DI AN USE B SR B

sft faepH ISt (BB : ey HARIGAT, BAING T § ¥R AUNT § A1 et € 3R @
32 ferds gl T § 981 R GROR JaRAT 36 T8 8| a9 # 98 W U & S
UG 2| Od RN HURT ¥ SRIUH HHATRAT B RIUAT g8 o, 99 WY $U § Afdl &

U oSS CellhI=d 3R had B3l & ¥, SWb Uead Agel B I 3R g-aX

AN AR < HIdTSel AdT BT TN HRAT YRH R 321, fIqed ¥ Bl q@d g SUHTRIISH
P AT BIBT g1 2 3TN TR-8R | Al & U AEIgd B &, 396 A1 & ol $ex-c
HAT BT A9 o R T, S IS W Afd B Swd a9 T 21 A8 T ufa i Al & ferg
31fd STARN aT S R §, s9b 91 Bs AN & B g9Ifad B W 2l IS a¥aR GUIT
@ Ut fRafer & 6 a8l @ A # 10-15 T € igAuAe B dar b1 AW o 8 21 o
U H VAT BT SUHNRISAT B ARAT 91 8, I UK H d8] U DTl BT Ae-3AT
TE &9 U g1 39 aoe W WEl a9 A a8l AR Wt T8 8 0 %@ 5 b a9 AN
sttt &3t # g WY TE B, Rre) aorg F 39 a3 B el B G R Ie GO B
@ IU TE g B SIUHTA H WA GO 7 BN bl g ¥ ErEd &A@ e d@s
qeETerdl # dfd e, vadiens @ Ied war iR arivr a1 @i w1 I T8 8 O <@
gl

HEIGY], J81 ITHUAUS I AT GO PR Bl g SMAIBAT g| DihR el AT
§ AEign Bgierd @i 91, e oresl @ie 4 HfeRi 8 Wl R GURT SudTe
gTfad &5 21 I8 SIUaue @ el dfacfact oA R @I AaeIddr ¢l
A Jremet @ 20 W wre s By AN fahd St g1 SOy Y ANy & A1 Hag R Dl

JTART e @ I B
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*DR. THOKCHOM MEINYA (INNER MANIPUR): Madam Speaker, I rise to
raise an important issue. On 3™ August, 2015 Government of India and NSCN
(IM) signed a ‘Framework of Agreement’. And it appears nobody knows the
content of it. During the recent election campaign in Manipur, Hon. Prime
Minister has declared in a public meeting at ‘Langjing’ that the territory of
Manipur is not at all mentioned in this Agreement.

Now Muivah says that the Agreement contains the integration of Naga
inhabited areas of Manipur, Assam and Arunachal Pradesh. People of Manipur
want to know the truth. Even through RTI we are not getting the details of this
Framework Agreement.

Nagaland Tribe Council (NTC) has questioned the Chief Minister of
Nagaland for unconditionally supporting the Agreement without knowing the
details.

The demand of NSCN (IM) for Nagalim or Greater Nagaland is
unacceptable because it includes a large chunk of the territory of Manipur and
other states. Government of Manipur also wants to know the details of the
Agreement but to no vail.

Hon. Prime Minister’s version about the Framework Agreement is
contradictory to that of Muivah’s.  People are very anxious to know the actual
content of the Agreement. I demand and urge upon the Hon. Prime Minister to
make a statement in Lok Sabha to clarify the position tomorrow in this ongoing
session.

Thank you.

* English translation of the speech originally delivered in Manipuri.
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2 o5 webrer Sren (RreftsTe) @ sremer weledT, Mol g4 SRl € 3iR §IAM Sl & 3Ry
g a1 I SR A A7 @ G qeaqel fvg wosue g9 die 61 Hiebr o,
5% g # st o g

HEIH], MRV BARN SRAT BT Yol AR & R ARV Bl B by AV R q99
R A W < F e B IMRIuhTel| U Bs I 8, O WA W BT o @I
AT, SP I BT R, S ¥ Siad A G W [fe dg gRifvred UfaeRie
R o # g, O SISl |l @ SRR 1 Bl AR HHE & H ATl Wil STWIRuT 423
TFRIR fHaAMIey & Y9I 3 Hell ©l 981 &=l A1 @ Afadl § Uglel &I T W Y| Hed g,
STgl AT A1 a]al § |HIfed gt off | U difge afhe a1 amffie |fde IR 7 90 8, ¥
DA Qe Bl gfte A & &, dfceh < & AN Bl RAT b1 A fawg 2

RG], WX GOy &7 forileT g ofR WA & Hed Jidl ATl JIRARTY Dl oIl
& MR Aidhe § Sl T8l T 2| A8 VAT W ®IF 8, Sl 39 Alhe A S Fhal © 3R
ARE-BRIS] AN Bl ARAT 59 QM A &I g 2] # YD AEH I WPR A AN Bl §
fep W AT SRR B M Wibe W ST S, s I & Bl el [Abr 81 dd
IR AN B! Faer e I |
AT Jeme ¢ A AR we e, P’ gus e T, s eRe Brdl, € #HeT o,
st gEdR g SigRan, = o fsm o ok =it gwid e &1 57t Adl. SRl gR1 e
Y fISg & A1 Hdg HA DI AN U8H DI Sl 2
it T AT HeTRAT (ITETa) @ HaledT, § AT X #31 Sit BT &I U7 ol AWl &F
T H T dTell AT TR-GSNG ¥eTd TS Bl AR TAT Wi Bl AGg ¥ AT Dhe erd
T Bl Io© FeATd Yol ICA FA¢ S Bl TR Qe 1 18l gl

HEIGAT, 3R Tl e Yo W faed wR &) glaemstt & qof & g @1 98 9~
Ui R b fAU Yerd 89 1 WA 99 Gohdl 8l WRPR | gs Wie Yod B Holaed bl
U BT H T B 3R IHAT TR A ISHIG a9 dTell XoAd dTgd Bl A cararon &
YR R IR ST &, dl Ig Neld s 39 &5 & fofv 79 dor & ddhdr 2l o aoie °

39 o0 25 HRIe WY &1 U@y fhar T A7l RN AR T by IWPR 7 Hadx
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SATSC JOR Yod HHST TSA Bl B, $HD ded 99 A DI AT B Y ARET 9 Ydq
drgH fder™ & fog qRa geie’ grag fhy S|

HEIGAT, 9 &F DI Sl 7 WOl IBR AN H A YHDI F918 § AR &3 Bl
ST A S B AT B A gce Bl ke WSl Bl AN ARy § b b @t g B
Hie TR |ifad 81 aTell SWad gRATSHIR & fog e=_1iR &1 yraem fam Syl
A Jremet ¢ 2N AR TTe e iR Ppar g g Tl Bl 2 X1 ol HeriRAT §R1 SaY
U fISg & A1 Hdg HA DI AN U8H DI Sl 2
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12.25 hours
SUBMISSION BY MEMBERS ... Contd.

(i) Re : Unlawful and arbitrary verdict of Pakistan Military Court imposing
death sentence on former naval officer, Shri Kulbhushan Jadhav

fade w3t (sl g @R) @ A STedE Sfl, NSl ga§ $9 Wad H UeEdId D QR
Tgd IS, 3T AR < & A & Gy Sgd Bl qifhwi™ & fAferd) Bic gR 9y
SUS YA M B W IO AT WA UB H |i¥E ARl gRI e § A bl

WIS & A1 W Pl AR ABR B Adg HK gY Ig Hedl digil % 319 Ig A/l dad
e iR ARhR &1 T8l 7, afes g9 [ <¥ fif=a gl
W IR Fgart #ft o R ot 4 39 &9 @ g § I § oS 97 9 o &

3MUes ATEH § 39 Wadd Uep fawqga faavor weq @ =g

I would like to inform the House that Shri Jadhav, who was doing business
in Iran, was kidnapped and taken to Pakistan. The exact circumstances are unclear
and can only be ascertained if we had consular access to him. Accordingly, from
the time his abduction was known, our High Commission in Islamabad has
continuously pressed Pakistani authorities for such access. Although this is
provided for by international law and is deemed as norm in the international
relations, the Government of Pakistan did not permit this. That itself should tell us
much about the strength of the case against Shri Jadhav.

Hon. Members would also recall that a senior Pakistani leader has himself
expressed doubts about the adequacy of evidence in this case.

Madam Speaker, earlier this year, the Pakistan Government sought our
assistance to obtain evidence and other materials for this investigation process. In
doing so, they levelled ridiculous charges against senior Indian officials, who had

no connection to this issue. Thereafter, they linked providing consular access to
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our acceptance of their position. Nevertheless, in the hope that some forward
movement could be made, our response was constructive. We pointed out that
consular access to Shri Jadhav would be an essential prerequisite in order to verify
the facts and understand the circumstances of his presence in Pakistan.

Madam Speaker, given this exchange, it is extraordinary that yesterday a
decision is suddenly announced awarding a death sentence in this case when
previous exchanges with India itself underlines the insufficiency of evidence. To
make matters even more absurd, three hours after the death sentence was
announced, the Indian High Commission received an official communication from
the Foreign Ministry of Pakistan reiterating the Pakistani proposal for conditional
consular access. That tells us a lot about the farcical nature of the alleged
proceedings, which have led to an indefensible verdict against an innocent
kidnapped Indian citizen.

Madam Speaker, our position on this matter is very clear. There is no
evidence of any wrong doing by Shri Jadhav. He is the victim of a plan that seeks
to cast aspersions on India to deflect international attention from Pakistan’s well-
known record of sponsoring and supporting terrorism. Under these circumstances,
we have no choice but to regard this sentence, if carried out, as an act of
premeditated murder.

Madam Speaker, yesterday the Foreign Secretary conveyed our position to
the High Commission of Pakistan. Let me state clearly that the Government and
people of India would view very seriously the possibility that an innocent Indian
citizen is facing death sentence in Pakistan without due process and in violation of
basic norms of law, justice and international relations. I would caution the
Pakistan Government to consider the consequences of our bilateral relationship, if

they proceed on this matter.
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Madam Speaker, I have been in touch with the parents of Shri Jadhav and
we are extending our fullest support to them in this difficult situation. A strong
sense of solidarity expressed by this House will give them more courage and
strength at this time.

Thank you.
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HON. SPEAKER: Adv. Joice George.

ADV. JOICE GEORGE (IDUKKI): Madam, since the introduction of the National
Rural Health Mission in the year 2005, it has been contributing a lot for improving
the public healthcare service to the poor, the down-trodden and the marginalized
people living in the remote areas of our villages.

One of the reasons for the success of this project is the commitment of the
staff, doctors and nurses who are being engaged in this programme, but
unfortunately, they are not being paid properly. Their salaries are meagre
compared to the salaries of their counterparts in the Central Government service
and the State Government services. A nurse, who is appointed under the National
Health Mission, is getting only Rs. 13,900 per month whereas her counterparts in
the Central Government service and the State Government services are getting
more than Rs. 50,000.

Again, the allotment of staff quarters is being reduced. Because of this
reduction in allotment, the staff strength is also coming down. The persons, who
are in service, are compelled to work more also. In these circumstances, I urge
upon the Government to improve the staff strength and allotment of staff quarters
especially to nurses and doctors who are willing to work in the remote areas of our
villages under the National Health Mission. The Government should also pay
attention to improve the staff strength.

I also urge upon the Government to increase the salaries of nurses and
doctors to bring them at par with the salaries of nurses and doctors working in the
same category in the Central Government service and the State Government
Services.

Thank you.

HON. SPEAKER: Shri N.K. Premachandran, Shri P.K. Biju, Shri Innocent, Shri
M.B. Rajesh, Shri M.K. Raghavan, Shri Bhairon Prasad Mishra, Shri Rabindra
Kumar Jena and Shri Mullappally Ramachandran are permitted to associate with

the issue raised by Adv. Joice George.
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12.32 hours (Hon. Deputy-Speaker in the Chair)
#t s AR I (BTSN : YIS HBIGH, AT ol AY &F & Ydb Sacid U bl IS
BT ST AR 31 B, I0D oIy § AU SM9R Jhe HRal g

IUTET ARG, WY1 AIHAAT &7 DIsl el SIRES uew # 2| 981 SLALH. & g’
€T UTaR Wie @Sl fhar M gl g8l @ Irivr ST 39 TR Wie & UgVO 9 A 71 A
I ST B WS B gHR AN b g T8 @1 gorl T

U HEled, 32 WAl & ddbel URARl 7 §9 Wi I gdM & AU 3000 THS
S S BT & o] g8l 2000 WA fSTell SWIeT ®1 @& 27| 500 WAl fastetl &1
I IO & gHT Bl TR & & RArelt & S A gRr =1 o7 381 8, e agf foest ot
TR H b god b ST @ [ S gR1 Bl W1 T8l & oIl 8

SUTEEl Heled, W | W gl del I8 © b ol AR feAl qob dobsl TRAN 3R a2
3ITHRYT 39 TR YW 90 2| 9 wiic &I ¥ I & a1 B 4 S99 UH-UIv8 ¥ Iguul
8l @ gl $9P PRVl T8l B AN dHR & MY, PU JBR 8 ¢ AR WA 9HR 8 T A
I8l B I8 © [P 59 PR & g} Ui a9M & fofg SLALAL TMa | A3 100 Wi &
T R I R B I DR G-l B Al ot e & Ay @ w8 T g

IYTET HEIGT, H TR HRAT AR § [ R PR 39 A9 R 8 B 3
I8l g BoAd 8 TS & 6 AT ol Rraeft ok oo wfasy & ufy 9ga wammia €1 S & @l
S B forg LA T FIEEE B IS BT gRT a1 fadr g1 SLAL. orid qMieR |1l
o q¥ sIRES @ A1 9gAE 3R B BR @l 98 AU AP SR Bl YAbR RH
AR B BT M TR @1 ol ST6 gRT YA GEI0 BT M T8l 8 81 ol 98] HRAr],
FexTEY, gERSIE, WIAR, AR, WYR, TROHIUS iR el I & Wil T 32 W9 El
# Slg a § 9 MG H WT A, Al g8 B AN A W Y

IUTEde Heled, H $9 WU § IMUE AT ATedl § [ §9R A Sl 73 g9 fawy
R TEd B SLAA. B WA IR-RFHERMAT Sadl B Jd R T & DI UGE I B
B HH B S H U Py Wlicd 9 8 o, oD gRI IgT T8 Bl gl SLALE., IRES
Pl RIGR 941 @l 21 HUAT IA Aehl S| g=ydrs|
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HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra, Shri Om Birla, Shri
Sharad Tripathi, Kunwar Pushpendra Singh Chandel and Shri Nishikant Dubey are
permitted to associate with the issue raised by Shri Ravindra Kumar Ray.

ST, A TelR™ TAdars (ARR): AR SUTedel Helgd, § fud Je ¥ U " qul
9 @1 3R WBR B LA ATHT DHIAT ATSdN g A b FHT &7 AR A o I8 R
Yol dTs9 P Bt 8§ 3R g8 o< 7 A e Bar 8 o W Nl &1 ST S e 2
3AfeTT AT T Xl olsd U IR 7 89 | ddell® 81 <& gl § MUd A1eqqH | A==
vl HAl, G 9y St 9 A HRar § fb 99 A W eAd s BT TIe |, 59 ALD.UA.

525/2/3 TR Sieq W e RSN BT AT &R RN &1 FHRT DT GR HRA DI AN DA

g, garg|

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Dr. Sunil
Baliram Gaikwad.

SMAA I qaft (RraeR): sevolia Sureer weled, # SMUeh! g=Idre HRal § il MU gl Ag
W gl BT AT [T g1 § Wed & HEH | WRBR Bl YAd HRAT Al § 6 A FHE
&3 REasR & siqiia damel el # Ryd I =D firel W {1 8 dRIs JudT I
2l ol a¥ & BRaQ TAT 4T qET H o A e 7 feamt @ = @l 99 v e g
o 39 & & o U o Bl B e serd Bret <@g 8 T 2 fhaEi g
AT T BT DIy DA™ FANT &0 81 %61 81 T+ Well H Y@ Bl ] 39 Re | < Bl
HURT BT JHAE 81 | 2| WA & W A FHT R JAdT [JuH [9 S AR Al |qH
&3 # usal g a8 fia & gR1 St wren ur Mdren Siar g e g9R geeiR S aTe
A ST gl fhae U e @ foy Higars 8 MY 8, fear § e g9 gs o fhd v
YT g SFIF A U Mhaa™ ¥ 89RI fRAMI & Sitad § GRIglell 3 SMe| 9 3= gl
UG | AR W D WA A WRDR A AR § b A AN A & A o gebran gewify
3R ST ST STel ST 81 T R, SWhT (bler ¥ QNG BRATS BT B BT Y|

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shrimati Rama

Devi.
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2 faeIa a=A wEaAl (GRIEYR): SUTEHE WRIGY, § SIREUS & SHRIGYR e &3 A Sl g
3T I IR & & fhari & forg wgfaa Rrarg sqawen 9 89 & &Rl fBam o 9
Qe &1 AMAT &A1 TS I8 2l 40 a9 Ugel WUNET Igedid uRAo a1g =it off | 39
AT WS 1,500 RIS 39U U I8 YW gs ATl S T 20 TR IS 39T B AN A
GRATSIT i1, <IfehT 31T deh Tex | U1 81 ATAT| SREUS A iobR JASAT Ap U ST &,
féhg 319 db I8 TR IR el g

# 3Mue! I =TEd g o g8l W favenfidl @ fRfa 9ga s | gat B e
gRRIhT 9 81 T 8, b S T gwWifad gy, g8i Sl sEus & Al Bl S sl St
TRIUS AR SIS IRavs H aTE ol Bl a8 99 &89 I 8 sl

F 3 MU AW | AT HA S | AN BT Ae g 6 oraE, 9% SR &9,
TH WY O U € O B SR S yus {9 o € SR SHS A1 @ifed 3R
UcHT B §U g9 93T b Uh d8aR AeR a1 & Sy Al fhar &l Wl oy & fog wgfera
T 3Tl FaeRT BN | # afud Hieww W e f2d § 3 ATSH @l Ok AERT HAT S @l

& 3BT DHRAT aTed gl

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra, Kunwar Pushpendra
Singh Chandel and Shri Sharad Tripathi are permitted to associate with the issue
raised by Shri Bidyut Baran Mahato.
it ifive R (oHea) @ SUTIe #eiey, ggd1G| WGy, Aid 3R ol & e, e
A BT AN 9P A BT R GRY R ol 5, 3R ISP & Bl &, AT & Ifql-iiad
St feegar B, S¥e Sfeafed| g9 7w § 6 U 8 Wia &1 Ae@qul g Big H W
IAEIT & ISIHeId & WRETG H $iexT Wiiiddel [Avafdeney 19 4 Ra gl

RIS, aY 1956 ¥ WU A o5 59 o & & 78, 3ifug ¥ TRET &1 vgen wifiq
Hal favafaene™ g1 T 1700 BT HH § WH Uod o MR 50 A Afdd Bra fagen |
3R A-T ATEAT B &l 9D fATdl 15 BOR BT Yhiegfes drerell & ATTH A S0 IS
gV 21 I fawafdenes eiag & Raenell sfuerd ok tReRT &1 el & 7l

# 3TN Be ARBR ¥ R AR TH.va.3RS. ffRer 4 faeT o=ar g fb 9
T Polm W favafderTed & YRT & I HEd b ARATT BT ol el |
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# ST qAT BRIAG Bl AR W B ABR R ARV HAT SN T Igd-9gd a=Id1a
31ST BT g
HON. DEPUTY-SPEAKER: Shri Lakhan Lal Sahu, Kunwar Pushpendra Singh
Chandel, Shri Bhairon Prasad Mishra, Shri Om Birla, Shri Sharad Tripathi and Dr.

Mriganka Mahato are permitted to associate with the issue raised by Shri

Abhishek Singh.
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"SHRI DEEPAK (DEV) ADHIKARI (GHATAL): Thank you Sir for giving me
the opportunity to raise a matter of urgent public importance. I will not take much
of your time. The Kharagpur South Eastern Railway Division is in my Ghatal Lok
Sabha constituency. At Balichak, in Debra block there is a need for a railway
overbridge and the work has been pending for the last four years. As the
overbridge has not been constructed, lakhs of people of the 6 blocks are facing
great difficulties. There are schools, collages, hospitals in the surrounding areas
and there is always huge traffic jam throughout the day. Due to heavy traffic, even
the patients are unable to reach hospitals in time. Thus, through you Sir, and on
behalf of all the people of Debra block, I would like to request Hon. Railway
Minister that the railway overbridge should definitely be constructed there at the
earliest.

Thank you, Sir.

* English translation of the speech originally delivered in Bengali.
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SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Sir, Koyla Sheher,
Kamalpur, Khoai and Mohanpur are the four important towns in the State of
Tripura which are closely related to the plains of earlier East West Bengal (now
Bangladesh). These are the towns of bordering area of Bangladesh. Earlier, people
of that locality had a good connection with greater part of Bengal and India but
due to partition of our countries in 1947, those four towns have been facing a
problem of transportation system.

As all of you know that Tripura is mainly a hilly State so that for going
from one place to another, motor vehicles are the main transportation. Earlier,
there were railway stations nearby those four towns but all of them now are in
Bangladesh. After Independence, airports were built in Koyla Sheher, Kamalpur
and Khoai. Though, they have been in the map of Civil Aviation Department yet
those airports are not functional. Earlier, water connection was there through
rivers but due to cut off by Bangladesh, these rivers are not useable to carry
passengers and goods.

Sir, Koyla Sheher is the headquarters of Unakoti District. Unakoti is a
renowned tourist place for sculptures based on mythology. People from several
places of our country have been visiting this spot regularly which is only 6 kms
from Koyla Sheher town. Kamalpur and all towns of Dhalai District are also
renowned for its falls. In Sanaya Reang Para, export, import and border proposals
are under consideration by both the countries. Khoai town is the District
Headquarters of Khoai. It is a beautiful town having a cultural heritage. Mohanpur
is also an old town and an important sub-division of West Tripura District to be
reckoned with. People of those four important districts and towns are eagerly
waiting for a new connection through railways.

I urge upon the Government of India to construct new lines covering all the
four districts and towns. I also urge upon the Railway Ministry to start the survey
work immediately much before the start of the rainy season so that you could not

only meet the demands and expectations of the people of that area but also allow
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people from other parts of the country to get the scope of viewing the unique parts
of incredible India in the North-East Region of our country, particularly, in the
State of Tripura.

SHRI IDRIS ALI (BASIRHAT): # sifivael i ey, gt @8ar aoll &1 FheiR

g et aorg & & @'t on urn| A} Sawr ameftate W& gar @ § ¥el T o warl Kindly

do not disturb. It is very unfortunate that Central Government is preparing a
Cabinet Note recommending for closure of several CPSUs of the country. NITI
Aayog is preparing a roadmap for ailing public sector undertakings and had earlier
identified 26 sick Central Public Sector Enterprises (CPSEs) for closure, of which
seven received Cabinet Note.

These include Hindustan Cable, Tyre Corporation, HMT Watches, Birds
Jute and Export Limited (BJEL) and Central Inland Water Transport Corporation.

It is unfortunate that Aayog has also identified 12 more CPSEs for strategic
sale where the Central Public Sector Enterprises are meant to serve certain social
causes.

Sir, 117 years old country’s first pharmaceutical company, Bengal
Chemicals & Pharmaceuticals Works Ltd. Is one of the prime PCSEs of the
Government for sale. Bridge and Roof Company Limited, which hsa registered an
average profit of Rs.32.83 crore for the last six years is also in the target of
strategic disinvestment. Most surprisingly, special steel plant unit, Alloy Steel
Plant, the first Indian producer which adds muscle to the “Make in India”
campaign for indigenoius production of speciality products to meet Defence needs
are also in the process of strategic sale plan of the Government. The fact is that all
these three are from West Bengal.

Bridge & Roof Company (India) Ltd. is serving the construction industry
for more than 97 years with enviable track record in making profit for years
together, paying dividend to the Government of India.....(Interruptions).

Keeping in mind thenecessity of the existence of Central Public Sector

Organizations for addressing social causes and tremendous scope of direct and
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indirect employment dependency, I would request the Central Government,
through you, the Finance Ministry to withdraw the decision to close down the
Public Sector Organizations of the country and to think for revival and restructure
by conducting a well-organized comprehensive research study to identify the areas
of business, where these units can successfully operate and grow.

I would like to speak for a minute in Bengali. I am from West Bengal
where Bengali is spoken.

" Lastly, I would like to say a few words in Bengali. Kindly allow. Bengali
in my own language. The land of West Bengal is a holy land and I come from that
state. Sri Sri Ramkrishna Paramhansa, Swami Vivekananda, Sir Ashutosh
Mukhopadhyay, Smt. Mamata Benerjee, our Hon. Chief Minister were all born in
Bengal. Therefore, such a state should never be deprived, this is my urge to the
Central Government.

Thank you.

HON. DEPUTY SPEAKER: Shri Rabindra Kumar Jena is allowed to be
associated with the issue raised by Shri Idris Ali.

SHRI SIRAJUDDIN AJMAL (BARPETA): Sir, incessant, unseasonal torrential
rains in Assam have created havoc and it has started floods and erosion in many
places of Assam. Brahmaputra and its tributaries are overflowing causing floods
all around Assam especially in places like Kapili at Hojai, at Bokuguri in Kampur
area besides at Guijan in Tinsukia district. Disaster management of Assam has
recorded Dhubri, Dima Hasao, Kamrup and Tinsukia districts are maximum
affected. Several hundred houses have been washed off in Dhubri, Barpeta, Dima
Hasao, Tinsukia and Barak Valley districts. Many people have died in Hailakandi,
Karimganj and Abhayapuri also. Embankment has not been restored. That is one
of the reasons for occurrence of floods every time. The AIUDF has been

mentioning time and again that the Central Government should allocate Rs.20,000

* English translation of the part of speech originally delivered in Bengali.
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crore for flood and erosion. Our Party also demands that flood and erosion should
be declared as a national calamity by the Government of India.

SHRI CH. MALLA REDDY (MALKAJGIRI): Hon. Deputy Speaker, Sir, I thank
you for giving me this opportunity to mention about a matter of urgent public
importance.

Ramannakunta Lake is one of the famous lakes in Secunderabad
Cantonment Board Area which comes under the jurisdiction of the Ministry of
Defence. This area also comes under my parliamentary constituency, Malkajgiri.
This lake is of 100 years old. It used to meet the needs of the residents. Once upon
a time, the water from this Lake was used by the residents for drinking purposes.
But, unfortunately, the upper colonies’ sewer lines were connected to this Lake by
the Greater Hyderabad Municipal Corporation due to which the entire Lake has
been contaminated and it has become a breeding ground for mosquitoes.
Thousands of residents of surrounding colonies are facing a lot of health problems
due to pollution of this Lake. It releases bad smell. The Telangana State Pollution
Control Board has also certified that this Lake water has been totally contaminated
and filled with toxic chemicals. Not only this, but this Lake water is seeping into
the earth and the ground water in the surrounding areas has also been
contaminated.

Under the dynamic leadership of our hon. Chief Minister Shri K.
Chandrashekar Rao, the State Government of Telangana has started the Mission
Kakatiya to repair lakes situated in the State. The State is ready to take up the
repair work of Ramannakunta Lake but the same has been held up for want of ‘No
Objection Certificate’ from the Ministry of Defence.

Therefore, I would request the Ministry of Defence to grant the NoC
immediately to enable the State Government to undertake repair work of
Ramannakunta Lake and to save the residents of the surrounding areas from air

and water pollution.
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HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Ch. Malla Reddy.
Mt AR g9 (M=) : A8y, gag] onft <o # W1 9e9 91 9| gd W& g, 98
giereell gaifor @ @ & ©l 99 T 59 weT 6 Al == 9 & o0, Afgn giem
HIFT & IR F 9 B B N 5 a9 B I F T ;M W T 3R FER F FUGAR q% q
Bd T 2| Ebd-Ia-golfear a1 o @e o RN Yfdefads € 37 @it 4 9 fow 2l
I S gRem € T ot Ieey ¥ @At iR e & TR 9 R g o w € eIk
giveree S gaifey € SHd "remd | 8H TN g2

HeIgy, IS MU SR § FAGAR dF <&i @1 S @ fren g, =g ed-§ &
Al o9 & T ¥ SR feHEl & I T gen, 98 gER ASEIR B W@ 2] A- BIg
Afersr @1 At @ g H 39 nfemie # R-9R S a1 dEdl § a8 Aferor w1 Jare T
2, d BRI ASTR BIF & &1 9 R BT B P 8 ¢, d Sl BT HH X &© &, d
e PT B PR T 6, 9 TR A AP BT S B ® &, 1 ol RATSA daex § Bre-vIe
AR &, 9= d of I 2l 39 3dT 4 B w1 A fora &1 39 37arar 9 Adharal
Tfafafery #§ fora €1 S| raATar 9 AMddwdrg IR dRIeare § fowd g1 i a)g | &t |
AR I8 HfTATd: | o] I IR TSl 81 @ ¢, I8 89N ] W g, 98 [ & [
dIeR Yell GAT 8, AI-3¥C BT dfex Yl 3T & WK WRDR TR-GR DI DR &l 6, b
g SGB! A 7 U1 W& 2| IMUR BIS IGP! Abd B U Ue e sRRIR 81 Fohdr o,
I 3R B RN @7 I S/ ST HRAT Wi [ha1 g, N avg ¥ I8 MR HIs a1
W B, S99 d ARG o @ R # 159 W €l R ABR B TS W oA, I/H B
TOME ® qIq Sl GUIH BIC BT IS AT, Faie Arardd oif g WAL o O 9 Ga guA

PIC T I, I ToMc b AMER W 9 UelsH IR S 8, SHDT U Fad TSI

Aege 8 Hehall B

HEIGH, WX 3Ud #AedH ¥ WRA WRPHR I 3UT ¢ [ AU Ugel A HHA FARI
S| e a9 fUsel 20 A1 ¥ Fa-fea el & oA feaet oot & 91 § e
ST &1 Y, a8 IRES BT &1, a8 f98R &1 8, a1 9 AU & ded B BRI BT gdr
T |
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ORI, IMUR & TR & w1 forw frar o iR afe a8 fufRa & 9@ & a8
SR R BT SR 3R FaRAT & SR, ST AT B S| 58l &l & 1 Si¥ oo

AR |

HON. DEPUTY-SPEAKER: Shri Rabindra Kumar Jena, Shri Om Birla, Shri
Bhairon Prasad Mishra, Shri Ram Prasad Sarmah, Shri Sunil Kumar Singh,
Kunwar Pushpendra Singh Chandel, Shri Sharad Tripathi and Shri Dushyant
Singh are permitted to associate with the issue raised by Shri Nishikant Dubey.
... (Interruptions)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Deputy Speaker,
India has had an exemplary humanitarian record for almost 3,000 years of
accepting and welcoming refugees from all our neighbouring countries and
beyond. From the Arab world, from Aghanistan, from Sri Lanka, from Tibet, from
Bangladesh, we have accepted refugees. It is to my mind a matter of grave concern
that a disinformation campaign is being spread against helpless and vulnerable
people. There are about 1,25,000 of these people in this country in desperate
conditions who are deserving and getting help from humanitarian agencies and
people. The fact is that unverifiable charges are being levied without the slightest
shred of evidence against these helpless and defenceless people. I have written to
the Home Minister requesting that we have a refugee and asylum law in this
country so we can legitimately examine the claims of people to refugee status
wherever they come from. Every democracy has this. India is letting itself down if
we are going to act on the basis of rumours and press reports. I would urge the
Government to take action. ... (Interruptions) Mr. Sampath agrees with me, Sir.

HON. DEPUTY SPEAKER: Shri M.B. Rajesh, Shri P.K. Biju, Shri Innocent, Shri
N.K. Premachandran, Shri Mullapally Ramachandran, Shri Sharad Tripathi and
Adv. Joice George are permitted to associate with the issue raised by Shri Shashi

Tharoor.



11.04.2017 81

DR. A. SAMPATH (ATTINGAL): Mr. Deputy Speaker, Sir, regarding the issue
of the Rohingyan refugees our hon. External Affairs Minister has given a
statement on the floor of the House that the Government of India has donated one
million US dollars for the rehabilitation of Rohingyan refugees. Among
Rohingyan refugees are Hindus, Muslims and Christians also. I have personally
visited four camps of Rohingyan refugees in Delhi itself. During last winter, three
children died in one camp alone. This is a refugee issue. The United Nations
Commission for Human Rights and also the UN Refugees Commission have taken
up this issue. This issue has to be solved bilaterally by the Government of India
and the Government of Myanmar. There should not be any misinformation
campaign in this regard.
HON. DEPUTY SPEAKER: That is all. You have made your point.

Prof. Richard Hay is permitted to associate with the issue raised by Dr. A.
Sampath.

#t SO RiE WA (STheaRyR): SUTEHE Helgd, H AU A W IR USW Aled WX dld Gl
a3 # ufeers oo, meafie ey ik weEifderal &1 S foft &3 & @ 9o w@ §
I gRT M dedi | Sl 3799 BI gl B Off &1 8, SHD WaY § F&q 3R IDR Bl

&l TP DT dizdl —§\'-|

AaR, BAR Al U1 GG & & 3TTId. HedUYR, HTCHYR, AERISYR, JTdHavyy
AR fagR Qe a9 &= & S=vid Sl fqermerd =y S %8 €, $4 &s faeredl & ar § #4
faRaa # Mt smuet fsEmn gl J8 & T9W Gemedl & dardel & gR 319 B iR o=
FATY Yfay ST B 99l B S 2 W g, Rien & fay ot i @1 B o[, B,
fpamal & 9 W W B 9 B S 21 T8 A vEE q3A S B fesiied sfear &
qEH W UHT B BT 99K B, T8 I9@ g\ 31dY g forar S @1 81 |1 & Wiy, S gl
AN @ A IA¥G FIBR [HAT A1l Bl

3D forg o SRl a9 3@ S B8 S L. (@TaET)
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HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon
Prasad Mishra are permitted to associate with the issue raised by Shri Devendra
Singh Bhole.

2 IR R Tarn (MRTgR): < wiiex dred, § U agd 8 BiRed ik grice de
DI TS AEH A WHR & G &A1 AT E .. (Fa8H) TR < & e, rem g
U B WIR P @, BRI W T, Sl I 996 4 A 89 39 Pl R 96 8, qiferamic

BT A< o B B

13.00 hours

W A &7 fRRoqR & gaaran # weie W g, ST U gEed B FAres
21 W1 9 9gd & AUl g, Fifd IT o © WLl BT AW 2] 98 W 37 wRIEl B W
TN g8 T 99 IMSEl & Ugel SD! Hixil dl Aol 2 TS, ... (FagH) Faed vEial & 91d 3
& g, A1 fBR B GA?... (FaHr)
HON. DEPUTY SPEAKER: Your name was not there in the list. Still, I have

given you a chance. So, you have to be very brief. ... (Interruptions) Please take
your seat. ... (Interruptions) It is difficult to run the House. If you do not
cooperate, I cannot call the other Members. I have given you a chance and you are
taking advantage.
... (Interruptions)

HON. DEPUTY SPEAKER: Shri Sharad Tripathi, Shri Bhairon Prasad Mishra
and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Shri Sher Singh Ghubaya.

SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Hon. Deputy
Speaker Sir, I would like to draw the attention of this august House to the sad fact
that many colleges across the country, and especially in the State of Kerala, have
become centres of corruption and unethical practices. Huge capitation fees are
being collected and many of these institutions do not have good faculty or other
essential facilities for providing higher education. Centres of higher education in

Kerala have become centres of unrest. The reasons are manifold. Students
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commit suicide and attempt to suicide has become the order of the day. There is
total mess in the campuses. This has caused great anxiety and panic in the minds
of common people. Under the circumstances, I would request the Ministry of
Human Resource Development to come out with a stringent regulation to control
and regulate the higher education institutions across the country.

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, Shri P.K. Biju, Shri
Innocent and Adv. Joice George are permitted to associate with the issue raised by
Shri Mullappally Ramachandran.

2 ngeRE Tt Riamive (ReR) @ Surener w8iey, aga-a9gd ggare!| § amqe 91eg9 4
9 e # U HedYUl S, XS HRAT ATedl g WX ate &F § fUod 25 Are 9 e &
YUI-ATRYS Xt AT Ul Al HoR g8 8] # Usg Wlel | SHDT Bl R 81 AT| gD &

UAT | FHA, AhA W ONw TR, Uiad Ud FRleeR 97 fhar wan onl et S 1 |/d 9
W@ T, 399 Ufgd gd fFrjedr a1 gWics fcoo © 39@! ol Jfargs fhar maml # s
A1z W Ol e g b St SRoieer 9d &, Sl 9d @ TR &M 81 ey | a=yare|

DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Deputy Speaker Sir, due to

the enactment of the amendment to the Indian Medical Council Act 1956 and the
Dentist Act 1948, a uniform entrance test has become mandatory for the medical
and dental college admissions at the undergraduate and postgraduate levels for the
coming academic session. The NEET is out of tune with the prevailing socio-
economic condition and administrative requirements of Tamil Nadu. The rural
students will be put to a great disadvantage because they lack the resources to get
themselves enrolled in training institutions and access material available to urban
students. [ urge upon the Government of India to approve the two Bills passed by
Tamil Nadu Legislative Assembly immediately and the hon. President’s assent
may be accorded to enable the State to continue with its existing fair and
transparent system of admission to government medical colleges and dental

colleges in the State.
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PROF. A.S.R. NAIK (MAHABUBABAD): Hon. Deputy Speaker Sir, this august
House is well aware that the two children namely Malavath Purna and Anand
Kumar from the Telangana State created history by scaling the Mount Everest on
25™ May 2014. This House unanimously congratulated the children. The hon.
Prime Minister Shri Narendra Modi and our hon. Chief Minister Shri K.
Chandrasekhar Rao also congratulated the children. A Bollywood director has
also made a movie based on the life of Malavath Purna. She is from Lambadi
tribe. Beti Bachao, Beti Padhao is the slogan of the Government of India. So, I
would request the Government to appoint Malavath Purna as the brand
ambassador of Beti Bachao, Beti Padhao programme.

it IO AT (WRS): U HElGd, 7 Hs, 2017 DI Alc &I G 8 dlell gl - &l
e & fY, § 999 U8 dg WRPR DI 9918 ol gl ol IR & e 39 IR 9T @
T 3MfS AR A g9 wRien & forg Wi uF fQAr g1 g9 foly ulen Sl Bl AT
gers T 21 B aeT & 6 3w WS &1 ft wif¥er fhar wvl AR B e 8 o9 6-7
frell 1 qgd HISTE Bl A bad Jg! FdeT © [P bs PR ARG D IR HIc Bl qeT

Dl D 91, gIdIq|

HON. DEPUTY-SPEAKER: Kunwar Punshpendra Singh Chandel and Shri
Bhairon Prasad Mishra are permitted to associate with the issue raised by Shri
Rajendra Agarwal.

Y wofta g (fEel) @ #Eqy, o A8 RNRRE God Sff &1 Srawi 81 § S 37
o erf¥ares wxar g1 fUed &1 AT 9 IUTee S Sl A 89 I I8 8, A1 20 A€, 2015
B HEHT SAIIET Fot 3R A a8 Fol S BT 9RA I < B A6 DY oft| FeT H IqwT
| T AT fHAT AT| AT AAGT Gl S BT TSI Do 59 o H TS YR H @
gl fat 918 Hor o, 1 ygen Rrfdrer of, ST Ml @I WRA I & Wyl # I AT dear
gl

HON. DEPUTY-SPEAKER: Shri Om Birla, Shri P.K. Biju, Shri Innocent, Adv.
Joice George, Shri M.K. Raghavan, Shri Adhir Ranjan Chowdhury and Kumari

Sushmita Dev are to associate with the issue raised by Shri Rajeev Satav.
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#t gHoT AETSI® (BIETYR): HBlGd, 5 3d, 2017 Bl ds ARBR 7 IR SUIC 5 ARG
SIS W BT Th Aoie YARG fhar o7 8AR 92 § YIR Bl HORE 240 g < gferay gl
el ATl 210 ARG ST WIS B3l 2l 77 @Rd <1 a1 # dof g, i ft 98 5 @ <
i guIe fopar, ag wwst § € o %@ Bl

Herey, fUsd 3-4 |l | Sl @ gl A1, D! aoi8 A PR biaedl Bl b ARBR
7 10,000 FH$ BT AHe AN AT Tl 3R $9 A€ ¥ IR UIC BT &, a1 9N IR frai &1
I B Ghd! Bl TUd SAerNged), SRNgeHl el @l W W gl e e
B A 100 BUY UfA S YR DI X HH FAT 2

H D AIEH ¥ WBR F I8 R A1 g {6 5 g e PR gulC 7 Bl S,

PRICIC]
SHRIMATI R. VANAROJA (TIRUVANNAMALALI): Respected Deputy-Speaker
Sir, thank you.

The need of the hour is to focus more on higher education because a very
meager percentage of students go for higher education in the country. The
schemes such as the National Talent Search Scheme will attain its maximum only
when the percentage of students going for higher education rises. Our hon. Amma
Government took several steps to provide higher education to students and the
efforts of the State Government has yielded better percentage of students going for
higher education. So, I request the hon. Minister to detail the steps taken by the
Government to enhance the percentage of students going for higher education.
SHRI PARTHA PRATIM RAY (COOCH BEHAR): Sir my constituency Cooch
Behar is 52 per cent Scheduled Caste and 27 per cent Muslim minority populated.
At the same time, it is an economically backward region. It is an agriculture-based
area; an agriculture-based labour populated district. There are no major industries;
rather, about three lakh people go to different States as labourers every year. The
per capita credit and deposit are also not satisfactory in comparison to the national

level.
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In these circumstances, I demand that Cooch Behar district be included
under the Backward Regions Grant Fund.
SHRIMATI BUTTA RENUKA (KURNOOL): Sir, the Kurnool Medical College
established in my constituency caters not only to the people in the district of
Kurnool but it is also serving even the people from neighbouring States like
Telangana and Karnataka. I am happy to inform the House that recently the
Medical College Hospital got recognised as the best medical hospital by the State
Government. In such kinds of hospitals, we have very sincere working staff. Both
medical staff and paramedical staff are putting in very dedicated work.
HON. DEPUTY SPEAKER: You please conclude now.
SHRIMATI BUTTA RENUKA: Sir, I have not placed my demand.
HON. DEPUTY SPEAKER: What is your demand?
SHRIMATI BUTTA RENUKA: I request the Government of India to consider
sanctioning a super-specialty status hospital for Kurnool or they should set up an
AIIMS in my constituency.
HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shrimati Butta Renuka.
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13.09 hours
SUBMISSIONS BY MEMBERS .... Contd.
(ii) Re: Need to disburse MNREGA wages to the labourers
of Kerala before the 'Vishu' Festival

SHRI P. KARUNAKARAN (KASARGOD): Thank you.

I would like to raise a very serious issue with regard to MNREGA workers
in our country. A large number of MNREGA workers are not getting their wages
in time.

As far as Kerala is concerned, it is reported that Rs. 750 crore is pending. In
my district, it comes to about Rs. 20 crore. As far is India is concerned, it has
crossed about Rs. 12 lakh crore.

At the time of discussion on the Budget, the Government said that they
were ready to disburse all the dues. As far as Kerala is concerned, the festival
Vishu is also approaching. It is a festival of Malayalis. At the same time, the
workers are not able to celebrate the festival because the wages have not been
received. I would like to ask the hon. Minister when they would be able to pay the
dues because the festival is falling on coming Friday.

HON. DEPUTY-SPEAKER: Shri P.K. Biju, Adv. Joice George, Shri Innocent,
Shri M.K. Raghavan, Shri M.B. Rajesh, Shri Mullappally Ramachandran and Dr.
A. Sampath are permitted to associate with the issue raised by Shri P.
Karunakaran.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, the hon. Minister of Rural
Development has given an assurance that all the dues under MNREGA will be
disbursed in the first week of April. So far no due has been given and all the
workers are in distress. The Government should, therefore, ensure that these dues
are paid in time.

2 faw ug I (sfeu™ SR AR gluwwg) @ Surers weley, g9R <X © 8 A3l 6 W 8
3 Tb IFSHF-PEAR & TN W MY | g8 SR IFSAF-HER g9 W b foay =Y
Al & HU H FoTl| SISHAM-MPIAR TRICH BT U 2| SIS Mesells & qdldd TIR
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g 3 Reed Vase 21 S Wisde QRes # 1 Vars, o faam oy, I8t -1 omiE gl
Y fEve, WRd Al 6 S|
HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Bishnu Pada Ray

... (Interruptions)
HON. DEPUTY SPEAKER: Shri Gurjeet Singh.

... (Interruptions)
HON. DEPUTY SPEAKER: Your own Member is speaking.

... (Interruptions)
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Deputy Speaker, Sir,
many of the hon. Members from the State of Kerala, my dear colleagues
Karunakaran ji, Venugopal ji, K. Suresh ji, Shrimati Teacher ji, have raised an
important issue regarding pending wages that have to be disbursed under
MNREGA to thousands of labourers. Vishu, a Kerala festival is approaching.
SHRI K.C. VENUGOPAL (ALAPPUZHA): The hon. Minister has given an
assurance that he will be disbursing the dues to the labourers.
SHRI ANANTHKUMAR: I will definitely bring the concern of all of your kind
self to the attention of my dear friend, Shri Narendra Singh Tomar, the hon.
Minister of Rural Development. He has already given an assurance to the hon.

House. I will see to it that the entire procedure is expedited.
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"SHRI GURJEET SINGH AUJLA (AMRITSAR): Hon. Deputy Speaker Sir,
through you, I would like to draw the attention of the Central Government towards
the institutes of higher education that were allotted to Amritsar but have not yet
seen the light of the day. The UPA Government had given the green signal for the
establishment of a Central University in Amritsar.

However, the SAD led State Government shifted the University to
Bathinda. In 2008, the UPA Government allotted a World-class University to
Amritsar. However, this university has not yet seen the light of the day. Kapil
Sibal ji granted Amritsar a ‘Software Technology Park’. However, it has failed to
materialize. In Amritsar, sectors like the horticulture, higher education and
research need institutes of higher learning.

I urge upon the Government to complete the pending projects. New
projects should be allotted to Amritsar. Money due for pending projects must also
be released at the earliest. The setting up of an AIIMS hospital at Amritsar had
been announced but the erstwhile Government shifted it to Bathinda. Who is

responsible for this? I demand an explanation.

* English translation of the speech originally delivered in Punjabi.
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st it Rie o (IRwE®t) @ Iureder S, oMUY q9 dld &1 Hidr &, sa@a forg
gRIATG| WX Al FHT &F IREST H Herr offud o Wil URA # Fe9 1fde Bl ¥ iR gt
H dd SRR fageni &1 Fafd fean Siar g1 Wweg d91 @1 S99 [ & 9y B Dl
FRIN T8 2 iR T & faid dadw & fay faia dadw afifa o o wwar gl Hen oitad
a8l & fPaml 3 I Tha B 2l S AN BEd b1 I Hed el et urarl don
3t B Wil B 1 AT & 3 JTeelfad 81 & [Sad! aoig | Ui fIar Bl

AT # fpami &1 B JHAT DT GIATISN & (4l U] ;. UG H Ueh ATHETT AR
i daee Qi @ e @l S|

HON. DEPUTY-SPEAKER: S/Shri Bhairon Prasad Mishra, Sharad Tripathi and
Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised

by Shrimati Priyanka Singh Rawat.

13.14 hours
SUBMISSIONS BY MEMBERS ....Contd.
(iii) Re: Need to include freedom fighters from Punjab in the Light and
Sound Show performed in Cellular Jail in Port Blair (Andman &
Nicobar Islands)

AN I g TN (R wike) @ < wWiex 4red, oMy 9N © 6 SR wieA
Hatic # fafcs weRk R @aRae wwed 9, W 9ol ol dfed o, S ASHA-MDIaR
AR ST § O ST ATl ST Sovad &, S9! et & a1 Rfoo & g srs Rear 8
Bl # g wohd g & wied gafc § Had SAET ANEH GSqdi &1 81 2| fear-Meiar
H TG 9, HEETCT A% & T AR AR g JfeaR S a8, ofdd 931 g9 © &%

1979 H I ¥ HigHe feFerar fhar L. (raem)

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Prem Singh
Chandumajra.

AN erfdg wdd (grg <féon) @ S wier W, gfeTT Tdt § SMEUATH IR HRAIR
faRTe =M &1 Y& 98 o1, I8 SE a¥ 1959 H el A4t # M iR .. (ay9u) ug a9
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1985 T WAhd &Il FADBI USAT IH TAYATH BHIH AT, T a9 1986 H WRTT AT H
3T, §9 SIETSl @I |l 3@ WA 8 5 §l 99 s Sl fajie iR fawid &1 @ 9w
e ... (eraem)

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Rajeev

Satav and Shri Devji M. Patel are permitted to associate with the issue raised by
Shri Arvind Sawant.

AR 3R SAR® HA M WHG B HAt (Sft sMwIgHR): Suend Sfl, WA |iE U
g <garorT St 7 1 fawa 1 Sor & sfear MaeR gu 99 4 dogR od H s Us
TS W BT 8, SOH YR & WaAdl Ga™ H doidl iR g Aigal 1 S par &, S|
Sl # 9 o, SHBT Sl BT ARy ] O & e IR AWpla HAl w9 Tl S B
HH H S 1A DI DR A IR & 9 S BT S B DI DINMET BT
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HON. DEPUTY SPEAKER: Shri Bhartruhari Mahtab, do you want to speak? You
only make a point.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, the point is that the Odisha
Government had raised an issue on 19" November, 2016 relating to the illegal
construction by the Chhattisgarh Government on the River Mahanadi. We had
asked the Union Government to constitute a Tribunal which would go into this
issue. But, instead of forming a Tribunal, the Union Government, in a very
unprecedented way, had formed a Negotiation Committee. The Government of
Odisha had responded to the Union Government to do away with this Negotiation
Committee and requested to form a Tribunal which will go into this issue. I would
again request the Government to form a Tribunal in this regard.
HON. DEPUTY SPEAKER: The House stands adjourned to meet again at 2 p.m.
13.19 hours

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.06 hours
The Lok Sabha re-assembled at Six Minutes past Fourteen of the Clock.
(Hon. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377 *
HON. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise Matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
matters shall be treated as laid for which the text of the matter has been received at

the Table within stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table
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(i) Need to set up a committee to improve the designs of Road Over
Bridge and Road Under Bridge on National Highways
intersecting railway lines

Fax gorz R a<@ (IRER) : <0 & uRaeT Y@, ws@ ok garg ant # Tores qouR &
fu A1 S & g H AP AT JA PR @ 2| AN B GAH a1 b v e
4TS ITAT BT [dbT, FSHI BT ASIHRUT 3R ARG G ARYE! BT AT g WR TR 0]
3 H R S @ B 9 ARAEd guR ¥ S [Mivad W ¥ e 31 ged R Tl wRe
T BIZT R XS TR S SRR 4 TR F9 1 o1 @ € I7h s ahiR & o
DHROT GHCIAT Bl FHTIT T I&d] & qAT ARYA H I Sfed et &1 01 wdg 7 89 &
BHRU FewRE BRI o 'l 2 91 aul g § SR W R & SRl 21 STReiE 8iR
IRYET IS feSirg™ # aehthR 7 g9} A g1 MY A1 (o A & | g aret!
geeTRl # Wt Tt et SR A Sifdres gewaT | & A

3d: AR P ARBR A I8 (e 2 [P Reldl iR RIS & fSomsT & ddg #
STIRRI BT BT T B Sy iR f$oms # gar & oy & dwa g fhg Simg |
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(ii) Need to look into the functioning of UC internet browser and its
potential impact on national security

#t veee Rig wea (GH18) @ I F9OR’’ TS dATsAiel HHAl B, foraeT U iR R
VIR RS S AETEEl SR HIRYER W gl 2l 39 W WRA P [T Eari & f$ied
3 SR faffe =g WISt 9 §U €1 39 WR HI-01 Wak 9Rd § fo@r il 8 3fiR B0 Wax el
fear g SH@E Haen A o g WR 99wl 2 e IR Wl W 99E
AT GHIE el # et gfor af¥ier s & g B 9 6Efid @aR 31 gt areoR
gR1 ¥ faan wa, S9% argar "Review Comments of your Article from UC News

Editorial tearm: Sorry this article has sensitive words" a1 & THER # Hacehid

¥E &l JAI B WaRl BT HAGTN A & BT SRMAT IR AT AT 5| Safh JAT TSR W
31 3MURTSITS WaN Slefl Sl 21 freqd oreg & =erd Wav Al Sff & &1 ITH ! FTIOR
TA o UBd | AEIsd AT ST S BR < IE 21 DI G DR B, AHA
Hiarsel BT A § SR 9 WBR & He ATAR B BRI & AR IThT JAl TSR
M-clls TP 1 TR I TSR A b qagal HA e 21 aaa 7 g e off geam
Tl P HHAN WA & § PRRT 8, b WIS BIAl H A GIOR AR A =S & 3!
AR oF HIAT W IR | 98 & ST 2] 39 TTad § BAN Gl 9 QX IRe |Hsiar 8

&l =l

# WHR A A BT g JA TSoR IR TG G ¥ Racars O W F 0 &
Wl Bl THRAT A ofd gU $9 WY H Plg SRR BRI e Bl S|
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(iii) Need to ban the operation of wind energy projects in forest areas
particularly in Amreli district, Gujarat

N ARUIAE FTBFSA (FRE) : S H AT R TIDIONT Ioll HAGT BT S@-F H AR
Foll WAl DI [ qgd SR A 81 @l gl $o ol SHfai gaT g9 I Bl s
o QU &= d HEl Al aT Fab! o Il € Al ggd ISl A ST ARl g Al g8l Siel A
Ug-ell Bl faeRol B H FHRT MM € 3R - T & U H 98 ¥ Uall B B AR
S B faRNeR el el # Wdfed v @ {39 srgafa forg felt st g g
RIS

31 QT & FaD! il 3AY IAb A ST H § Ih RIATh WRBR P FAT BRIATEl
F H TR 22
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(iv) Need to set up a Programme Generating Centre of Dharwad
in Northern Karnataka
SHRI PRALHAD JOSHI (DHARWAD): Hubballi-Dharwad is the second largest
city in Karnataka second only to Bengaluru. Dharwad is considered to be the
cultural capital of the State. Many Jnanapeeth awardees like, Dr. Da. Ra. Bendre
and music personalities like Dr. Gangubai Hangal,
Pt. Basavaraj Rajguru, Bharat Ratna Pt. Bhimsen Joshi, hailing from the place,
enriched the culture of the country by their unparalleled works. There is a pending
demand for establishing a Programme Generating Centre at Dharwad with a full-
fledged studio and a news room as presently the Doordarshan Chandan is not
properly reflecting the art and culture of people of Northern part of Karnataka. In
this background, to reflect the culture of people of Northern part of Karnataka and
widening their cultural exposure and also giving wider coverage of news from the
region, there is an immediate need for establishing a Programme Generating

Centre at Dharwad for which I have been repeatedly demanding.
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(v)  Need to expedite setting up of Wagon Repair Workshop in
Dalmianagar, Bihar

3t Bl TREE (WERM): AEdNE ([IBR) & SRR S8 4o @ 49 81 O & uRied
H AY RN oM R @rell SE IRER H HREMT RAAMNUG 6T &g ¥ JFed §R1 ol 77
o @1 § W@ ST gl W ERT SRR ST IRER & wrd F13ermr 12.01.2017 &
HH H IMIBT AT BT ATedl 3 b SIARER e IRAR H X FFA10 R 3MMadd®
N ARAT HREMT RS B BT BRI qHMT Aoiae RMRoreH (S, U1.af.) Uer &l
AT T gl fhw] georfR & AW B BRU Iad AT GRT HREMT WU B
srTgee faera far o @t ©l

JeE g & fh o IRAR H Ha1s 8SH & d1a BRI Yo BRI B qollel & ol & 2l
Sdfs Hare Bt AT H Frard @ g # 9N fiRae o 7 SRyt @1 1wt Jear ud
&RUT GRMT ©| T8l Wil q8vy] Ud a5 ITS Pl A b BRI Yo (bl 1 Fabal &l oA
MATD 100 Yebs YA B IUSRIAT AT BT | HafErd YeT SATADIRAT §RT BREGTT Yo bR
# faema BT BRU YfRYad Td THAN T8l 8 TAT DA YOG D |G H ABRII
CELECANE

31 WX A9 SrgRiy @ b udn W ofd §U Wlbfed @ Hew@YUl YIolae bl Refid
DY g W fQR-MSw Brefag W A Ui HR1Y S|
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(vi) Need to provide land to landless people out of land-pool received
during Bhoodan Movment

$it Tew Wt de9 (Tul): g9 A Y8 HAl i bl & ST A bl FHRIT DI 3R
MHT BRI Y hel & b Aere el S q UROM o) fa=rar 91 St 9 St Y& SHicre
fopan fo <o & fAf%=1 woell # 99 3.5 g gdcaR S| fhaMl o & & oY, a8
S D a9 TS gl O/ b g9 IHeR) fiell 21 Siafe 39 SR @ A geRr @ e
STl T ST H A B 3Maeadhdl ol Sl RIS Td Y@H | J9 3§ 9ed sl o
FRIT 7 YaM #sd &I A0 fhar o &R ST ofel if@ed 81 T8 8, S9! i@ # am
@t ot amaeasar 2

3 § AR TR WA S A Y SUE Y fded BT g b e o i seie
DI T AT PR IW A A T PRIHA 91 DI B B O GA [ 1 ARIRG BT
o9 8 U9 <% & waiior fasry § wered
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(vii) Need to impress upon Government of Bihar to redress the grievances
of agitating state employees

sft S I (MUTeia): #Y gTerisl e Ud et # fisa &3 oAl 9 999 & g
A 979 & forg wreafie e vd e Ree W9, simars! dfder vd weifie, fad
fEa e sk fER I8 = arfe, 89 e & WA uel-aru fEfalad dim @1 der
rifayul &1 FRE FR @ 2] B AT BRIG BRI 2l R H gRen oyawen, e
R e g8 21 WA B IR 9 AABR & AT Bl odh? I AN Hs oAl | Alhdiiad
TS F ERAT-YGEA R @ &l SFLFHINGT F qadd d¥ & dael [98R TRBR Arerars |
JERATYUl A I ITDbT A DI TG DT FATH PR @ 2l

# AT FTEE ST W SIS BRal § b 39 WY H Achiel 01T o DI T B

3R A1 & f[I8R WBHR B 37 < fh T0 AWl § Sleg A Sleg W(Id HRIArs! g A ol
TR BN
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(viii) Need to include Meerut in Uttar Pradesh in the UDAN scheme

2 IOE A (WB): U Frifaedic WhiH FSH' & 3fAId <U & 15 Ble-a9 AN DI
Sire dTel 70 BATS ISl & 128 ¥l WX UM QARSI Dl AR §aTs WA SUAL BRI D
Wiepfd ARS Igeqw HATET gRI T WWE H & UM Bl 75 2] MERYA SranTd el
HI HH B HRU IS B 748 U B fhererdl 39 whi H e T8 fomar -2l

T ATl ERAE S AT (YUarE) & e 8 & qrage 7 a1 ARG B EdTg
qedt d drels 3G dels T8 a1 9 & UK cfiFd fAfes R & 1 yuenE 7 ARs H
R AT [ BRI A € T F FA e B

Ufee IR U¥ & AT A8 & Hew I od gU 39 IS ¥ A fhar S
T AP Td SWARN gl A WPR A IR © b ARG B gdls Ul WR JERI @il
1 0T 3er 91 BRIG gU g S ATOHT H A BRI BT B BN
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(ix) Need to probe cases of sabotage of railway lines in the Country

St B TAOA (FHEEES): IR I D UG hHdEE H U8 a9 TIF W <A a9
e o 3R 28 AT Bl HBTG-HOEEE Yold I & ALY Al ol gRT ¥aId ¢ WX al
o ¥ 31fd Jved fadu Fere M, 9 ® @3 o 1 IR TE SR g9 Be™ ad-ad
7| I8 Bbdl bl STideh! WIS Bl Wi 8 Wbl 81§ A1 DI BRI A&l Sl Aebell| g
Ugel HAYR, WRIAl H 3 UHR B &bd DI M &A1 I g1 © oaH g9-51 @1 Hrot
g g1 HYEEIE # g8 39 Al B RIF WM J 98d g 9 forar g S f6 s
g1 § I8 e Fedr {6 I8 ge Bl § J! 2l Bs G ST WDR Dl q&H B B g
RIS qaias A 1 a8 &Rebd BI Sl Abell &1 W1 ARG & b Al Bl THRaT Bl
B S HIel &l Iod WG Sl HHS! IR Al B Sfid BRIs S|
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(x)Need to extend Ranchi-Barkichanpi passenger train (58653/58654) upto
Garhwa road railway station in Jharkhand.

$it faw] qare I (TAT): A JEES S @ g W 6 WReR TS A58 & agidl
faepr & folu @ depferd 21 S 9 4§ BT § Xl H3l &7 YR 99 S 7 9 A€, 2017 Bl
X a9 9 qfSq HiHT $ gRT dSHIEU-eNl We WX Udh A3 UNOR oA A
48653/48654 & TR B BT YURW fhar| a8l =t 4 Je=l a=1g IgaR <™ St o
o B B FS fo@rax A fBar| T arr AEReT R 9% 39 o BT uRdTad B9 A
dreRe 7l & e @1 IR ferft 3R AR @1 o/ # gfaar 9 enfil #R dud™
&3 B SN AF-SR THOR 37 DI TTedT e I fRaiRa ) 9 =g & 999 & SRM
AT Vel H@3 Sft W SR BRA DBl AN DR ED § dAMfh T AR T@a1 & Al B o =
S gfaen 2

TR 48653/48654 JA-ge@®ATYl YHOR ¢ DI TedT IS db (ARl a1 S|
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(xi) Need to develop Tezpur in Assam as a Smart City and introduce daily
air service from Delhi

SHRI RAM PRASAD SARMAH (TEZPUR): Tezpur is the headquarters of
Sonitpur district of Assam and the most important city on the North bank of
Brahrnaputra river. In the recent time, Tezpur city has become main commercial
hub for adjacent district of Assam and Arunachal Pradesh. Tezpur city is adorned
by lush green hills and hillocks, decorated with beautiful parks and rivers in the
city. Recently Tezpur was awarded the “Most Clean city in the North Eastern
region”. It is to be noted that here there are over hundred tea gardens / estates,
Army 4 Corps HQ, Army Brigade, SSB Frontier HQ, CRPF Sector HQ, ITBP
Battalion and famous Indian Air Force Eastern Command HQ.

Tezpur is one of the best tourist destinations of North Eastern India and
once regular air service starts on this route, it will have great impact boosting
tourism sector in the region. It may be noted that in particular flow of tourists
visiting Tawang (being re-christened as the “Switzerland” of the East) in
Arunachal Pradesh, for its natural beauty and the second biggest Buddhist
Monastery in the world, will provide heavy rush of air passengers.
Commencement of regular air service to Tezpur from Delhi via Kolkata will not
only boost tourism, but also employment generation in the region.

I demand from the Union Government to grant sufficient amount for
beautification, enhancement of public amenities and daily air service between

Delhi - Tezpur to develop the city as Smart city of North Eastern Region.
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(xii) Need to start construction of road over bridge and under pass at level
crossing No. 12-C in Kirari in North West Delhi Parliamentary constituency,
Delhi

31, Sfea w9 (STR-ufTem fieelt): X IS & IR ufeed fQeell & forst # Yod ®wied
F.- 128 W FATS MR G U9 ASUN &1 © bl 1aia ana 25 RIS %, ¢l 39
Hdg H a9 2015 H # AEG XA HA ARG ¥ e fBA1 o1 iR I/ 2015-2016 ®
gole § 5 A %, 2016-2107 & qoIc H 10 o . 3R I8 2017-2018 & TSI JA: 10
ARG . BT Wag fpar o Afed Adfd el @ aTRaEd & 39H <@ @ & g @R
3l Jb 3P AT B gH TE g Bl sHD g9 H B @ N A (B R AT
e w1 & FarRe afzd omrdl &1 wenf Rl &1 Qe SR TS ] B

AR XS #AT 7Rey | Fae 2 6 SWied ArTel H Sl A |afed stfaamtiNal di
IRERCEEN
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(xiii) Need to expedite construction of new power plant in Giridih
Parliamentary constituency, Jharkhand

2 s AR Ty (ARSE): sar 49 & MREE (IRde) siaia St &t diory

o RIT ‘T UiaR wiic @ UGNl FRIFY #FEUSl W TR A8l Iavd B BRYT 13 TS,

2000 ¥ 9 d¢ Bx AT T, R 3P 91€ P WIH W 500 AMEE b T YR Wlic
frafor @ gema a¥ 2000 # URW g5 ORY 2012 # g1 BT o1 3R W AU ARTd 2370
RIS Y f| UeR wiie BT T a8 2017 6 QX1 TR o AR THN AN 2370 IS
W H IGHR 4600 RIS B T T, 9E(P 3 AR Wic P QI B H MR 2 9§ A @i
YT g1 AT 981 9 fIoell ® # qeiadl ¥ WY 3R T8l a1 1 ddhdal 2l UaR Wie &
frafor 3 9 wrell | fada gon, &= 39 R Wi &1 g% 8 9 qd aHie T8 @t 18 R
facia & PRl 4 & w9 J R Gt & srerar e 9 gd gfernt AR & i
T& B B qarr = 2| i e & etva & BRo i writ @ fog uget wime ae
AT o, 39 916 B i R e fhar Sar o, weg s9a fog Uar T8 e

Te BRUT URATSHT & FHY W QR 81 8 & A-91 AN W 96 15 Ry WRBR BT

BRISl DI JHAT BT 2l
31T Bg TRHR A UT NN {6 T IR wiic & i # g5 faere wd ad ara
HI S PR gU 3 Y YRT B T ATGLId HIRATg bl S|
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(xiv) Need to withdraw the new charges and penalties announced by the
State Bank of India

SHRI M.I. SHANAVAS (WAYANAD): The decision by SBI to impose charges
and penalties for shortfall on Minimum Average Balance and levies on ATM
transactions exceeding preset limits is unjustifiable. This draconian move affects
more than 31 crore account holders including pensioners and students and even
people belonging to tribal areas are not spared. The circular by SBI cites steep and
unjustified charges for ATM card KIT returned by courier due to wrong address
and duplicate account statement. The steep charges are justified by the SBI as a
balancing of “burden” of managing a large number of Jan Dhan accounts.

This move by the SBI is anti-people and it stands in contravention to the
professed ethics of nationalized banks which are to provide fair services to all
beneficiaries. I urge upon the government to immediately repeal the new charges

levied by the banks in the interest of the common man.
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(xvi) Need to retain the 171.93 acres of land acquired for construction of
railway junction near OQorukere in Tumkur district, Karnataka

SHRI B.N. CHANDRAPPA (CHITRADURGA): 171.93 acre of land was
acquired for railway junction near Oorukere in Tumkur District in Karnataka. This
junction is for two important railway projects namely Tumkur - Rayadurga and
Tumkur - Davangere. Both railway lines pass through my parliamentary
Constituency Chitradurga in Karnataka. These two projects are on 50-50 cost-
sharing basis by railways and state Government. The above railway junction is
must keeping in view the future of railway interest into consideration. But some
vested interests are making attempts in collusion with some officials to de-notify
144.31 acre of land out of 171.93 acres reserved for formation of Railway junction
near Oorukere. There is no request by the Original land owners.

Hence, I urge the Hon'ble Railway Minister to retain 171.93 acres of land

for railways without allowing any de-notification.
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(xvi) Regarding railway projects in Mayiladuthurai Parliamentary

Constituency of Tamil Nadu
SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Government has
plans to introduce a new express train service between Ganganagar in Rajasthan
and Tiruchirapalli is Tamil Nadu. If this train is extended up to Mayiladuthurai via
Thanjavur and Kumbakonam, it will be highly beneficial to thousands of people
living in Papanasam, Kumbakonam and Mayiladuthurai, particularly to the lots of
pilgrims visiting from North India. It will also connect Salem. I, therefore, request
the Hon'ble Railway Minister to extend the proposed Ganganagar express up to
Mayiladuthurai.

There is a long pending demand of the people of my Mayiladuthurai
constituency to extend the Platform Nos. 2 and 3 at Kumbakonam Railway Station
to accommodate 24 coaches. The General Manager, Southern Railway has
submitted proposals for Rs. 2.80 crore towards extension of platform Nos 1,2,3
and 4 to hold 26 bogies at Kumbakonam Railway Station which is also the main
line between Villupuram and Tiruchirapalli via Mayiladuthurai and fetches an
income of Rs. 60 crore annually. There is a constraint due to single track in
increasing the speed of existing trains on this line. Therefore, the Thanjavur-
Villupuram section needs to be doubled with electrification.

So, I urge the Hon’ble Minister to take necessary steps to fulfill the genuine
Railway demands of the people of Mayiladuthurai Constituency as early as

possible.
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(xvii)Regarding medical insurance and monetary benefits for organ

transplant and organ donation

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Tamil Nadu is now the leader in
organ donations and organ transplants and awarded for best performing State in
the country. In Tamil Nadu apart from 257 heart transplants, 130 Lungs, 836 Liver
and 1615 kidney transplants are done. Altogether 4938 organ transplants were
successfully performed which is 10 times higher than all other States put together
in the country.

The Tamil Nadu Government is encouraging people to promote organ
donations and facilitate hospitals to perform organ transplants to save the life of
people who are in desperate need for organ transplant. Through the Transplant
Authority of Tamil Nadu, Cadaver Transplant Programme, Tamil Nadu Network
for Organ Sharing a detailed organ donor registry is maintained and the website is
providing all the necessary details for the people to know about organ donation
and organ transplants. Tamil Nadu has the most efficient and effective cadaver
transplant programme in India.

Apart from Government Hospitals, many private hospitals where the organ
transplants are done in Tamil Nadu strictly follow the laws pertaining to organ
donation. This has become possible because of active involvement of transplant
centres and transparent functioning of the programme.

To sustain and increase the momentum, there is an urgent need for the
Union Government to initiate Special Medical Insurance and monetary incentive
schemes for the benefit of poor people who require organ transplant and help

organ donation.
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(xviii) Need to frame a policy for welfare of farmers in the country
DR. RATNA DE (NAG) (HOOGHLY): A number of farmers have been
committing suicide day after day due to drought, flood or being unable to pay farm
loans. There is no end to this tragedy. Even the apex court has asked the Central
and State Governments to frame a policy to attend to the issues concerning
farmers. It is high time the Government of India should come out with a National
Policy to address the grievances of farmers who have been hit hard. I consider it
odd to point out that farmers who are providing food to the nation have been left
high and dry and we allow them to commit suicides. Under the circumstances,
there is a need to announce a national policy to safeguard farmers without any

further loss of time.
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(xix) Need to take steps to conserve the Sun Temple of Konark in Odisha

DR. PRABHAS KUMAR SINGH (BARGARH): The Sun Temple, a World
Heritage Monument built in 13th Century AD is famous for its sculptural and
ornamental works. It has been declared as a World Heritage Monument by
UNESCO in 1984. This monument is facing severe conservation problems like
saline ingress, water logging, erosion and vegetative intrusions into the temple.
The main temple has collapsed but the Pidha Deula i.e.”Jagamohana” is still
intact. The ASI is the custodian of the monument since 1939. A Steering
Committee formed under the Chairmanship of DG, ASI has recommended various
measures. A Technical Committee has inspected the Temple and discussed steps
for structural stability and drainage. The Central Building Research Institute,
Roorkee was engaged to examine the structure so as to ascertain the interior reality
and to identity problems related to the structure.

I would like to request the Ministry of Culture to take regular steps through
the ASI to conserve and protect the Sun Temple from saline action, water logging,

erosion and vegetative intrusions.
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(xx) Regarding providing regional TV channels to customers
all over the country

N orfde wrda (s af@w): Sad e H1 Aesm I T TN & Y ¥ e
SYHIGIRIT DI WY a1 SR Al fhY Y 8, IR T4 SIS §RT A9 Alfhad @Tol foly
ST E, qAT SUEIGIIS BT I AR B AR A a8l oy o ¢ g, I RRafa 3w
B ] feeelt Afed <o & Wt Al d 81 QN g, O b gART S ggeTl § a ISR
& U Ub ER A GO SR A AT O € oIfp Il 71 WINT b1 del el [T ST &
gl

ST o st A fafed ® 6 o wrar/urd @ o € iR ar fedt sy e o
Aol SAfY S@T T8 IEd © fh 9% 99 ISy B | BT S G &l ddol MW’ A
IRIY & a8 I IUHITRAT BT I SIRd & el SRl T8l By Sl 38 o

3T A WRBR ¥ 3TRY ¥ fF <2 ot Iogrh Reeht wfzd <o & 9t Il & daa
3RS} BT IYHTEITAT BT STOAR o o Bl a9 <
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(xxi) Need to construct a dam on the swamp between Mulapets and Naupada
in Srikakulam district of Andhra Pradesh

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): I would like to
bring to your kind notice that there is a half swamp region which is a connecting
link to around one hundred villages to the sea at Bavanapadu Port in
Santhabommali Mandal, Srikakulam District. The water moves from
Gareebulagedda to sea at Bavanapadu through this swamp which is my
constituency. In my home State of Andhra Pradesh there is a need for construction
of a dam on that swamp. Between Mulapeta to Naupada as it covers a number of
villages i.e Lingudu, Sandipeta, Sunnapalli, Rajapuram, S. Patha Meghavaram,
Meghavaram villages. If the dam is constructed by the Government of India it will
be useful for fishermen community. This is important for people for improving
road connectivity and to provide hospital, police and other communication in
Tekkali Divisional Headquarters which is mainly inhabited by fisherman
community. In this regard, I request the Government to kindly sanction
construction of dam on the swamp in place of an old dam which was constructed

temporarily between Mulapets and Naupada.
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(xxii) Need to include heat wave in the list of natural disasters

SHRI B. VINOD KUMAR (KARIMNAGAR): Heat Wave is a period of
abnormally high temperatures that occurs during the summer season typically
between March and June. The extreme temperatures adversely affect people living
in Gujarat, Rajasthan, Odisha, Telangana and Andhra Pradesh, In recent years, the
death toll due to heat waves has witnessed a consistently rising trend. There was a
61% increase in the number of deaths due to heat stroke across India between
2004 and 2013. According to National Crime Records Bureau (NCRB) data
between 2010 and 2014, a total of 5778 people lost their lives because of Heat
Stroke, an average of 3 deaths per day. The situation is particularly grave in the
Telangana and Andhra regions, which account for about 20-30% of these deaths.
Although the National Disaster Management Authority (NDMA) acknowledges
cold wave as a natural calamity, when it comes to heat waves, it doesn’t have any
prevention or relief plans except a few generic guidelines. Classifying a heat wave
as a national calamity is logical given the number of deaths reported across the
country. The classification would help, as the onus would then be on both the
Centre and the State governments to make sure that prevention, rehabilitation and
compensation measures are effectively provided through a collaborated approach.
Therefore, I request the Centre to include heat wave in its list of natural disasters
and to direct the NDMA to issue specific guidelines to deal with this peril in the

future.
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(xxiii) Need to provide digital class rooms in institutions run by Tribal
Welfare Department in Araku Parliamentary Constituency
of Andhra Pradesh

SHRIMATI KOTHAPALLI GEETHA (ARAKU): I wish to bring to your kind
notice that my constituency Araku in Andhra Pradesh is the only tribal
constituency in the state. Educational facilities provided in the tribal and rural
areas are very poor and the tribal children are deprived of quality education.

The tribal welfare department is running Ashram, Gurukulams and mini
Gurukulams to cater to the needs of tribal children. The Union Government is
committed to provide quality education to the children and is evolving many
programmes and schemes.

Hence, to provide quality education to the students in the agency area, I
would like to request the Hon’ble Minister for tribal affairs to provide for Digital
classrooms/smart class rooms in all the tribal welfare managed institutions. This
will be a great step forward in providing educational opportunities on par with
people studying in the urban areas. Hence I request the Hon’ble Minister to kindly
consider my request in the interest of the tribal children and provide for Digital

classrooms.
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(xxiv) Regarding increase in Minimum Average Balance requirement
announced by the State Bank of India

SHRI P. KARUNAKARAN (KASARGOD): The State Bank of India (SBI) has
started charging more from its account holders for not maintaining minimum
balance as well as for services like cheque books and lockers. The decision of SBI
to raise charges on various services is likely to be followed by other banks thereby
hitting customers across the country. The Monthly Average Balance (MAB)
requirement has been increased to as high as Rs 5,000. MAB for metro branches
increased to Rs 5,000 and penalty for non-maintenance of minimum balance will
be between Rs 50 and Rs 100. For urban and semi-urban branches, the MAB has
been fixed at Rs 3,000 and Rs 2,000 respectively. Accordingly, you are requested

to kindly look into the matter to safeguard the interest of the common people.
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(xxv) Regarding work relating to National Register for Citizens in Assam
SHRI SIRAJUDDIN AJMAL (BARPETA): I would like to draw the attention of
the Government towards a very serious issue of Assam. You may know that the
updating and preparation of National Register for Citizens (NRC) is going on in
Assam under the supervision of Hon’ble Supreme Court of India.

Earlier, Supreme Court directed state government of Assam to prepare a
modality for NRC after which the state government formed a cabinet-sub
committee for the purpose. The committee after discussion with all political
parties and other stakeholders prepared a modality which was accepted by the
Supreme Court of India and the Registrar General of India. But now the Guwahati
High Court has passed an order that Panchayat Secretaries have no power to issue
any linkage certificates and certificates issued by them have no legal authenticity.
The Hon’ble Court has not given any alternative option in this regard. Meanwhile,
Supreme Court of India ordered that barring those 48 lakh person, NRC
preparation process to be continued and should be published. The current scenario
has created extreme anxiety among the affected persons.

Therefore, I humbly request the Government of India to pass instructions to
Hon’ble Home Minister, Hon’ble Law Minister and Registrar General of India to
find out a positive solution of the problem as soon as possible and give justice to
48 lakh people of Assam to get their names registered their in the ongoing

preparation of National Register for Citizens.



11.04.2017 119

(xxvi) Need to provide e-rickshaws to differently-abled persons in Nalanda
Parliamentary Constituency, Bihar

A HITTels FAR (ATaT): WX AT &F Teial § g G ¥ bt &d §l A T
Tl # Iuate Repls & AR SR &1 W& T 7,975 &, o/ 80 wfcrerd fasatirar
1 Y 3fep arel Afddl B W1 U 6,270 Bl S M-S, R g0 B 3R
FHA-OATR-ULT T B § BB WA ST Tsdl 2 T S-Raen (Wievgve) Suaa
PHRAT AT 8, A1 T PHIB! ggfordd et 3R Ia! s Rufd f gge erfil 7 feeai
S TS Pl & TR SN €, 370 URI W ST BIR AU YRR P HRU-UITOT R H FaTH
BT IS I oA e & oy 9% gfaen Suee &1 & SR, @1 9 1 guerd Siad S
qhd Bl

31T H AN BT § [ WX AET &7 Tetal H (AW DI ISR ol FERET1 J&T B
S -REn (Aevsse) Sudel wRRi| sad AfaRed amifvie =T vd SrfawRar #3rerd
dige (g & grr feaaii o1 g-Raen <7 &1 gragr gHfead o 5 & S9! dqeg & o
T |
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(xxvii) Need to issue letter of permission to Government Medical College,
Paripally in Kollam district of Kerala for academic year 2017-18

SHRI N.K. PREMACHANDRAN (KOLLAM): Government Medical College
Parippally, Kollam, submitted application for new medical college for the
academic year 2017-18. The Medical Council of India (MCI) sent a report to the
Central Government recommending its disapproval. After hearing, the Ministry
recommended MCI to review their decision. MCI is not reviewing the matter on
merit. On technical grounds, the MCI sticks to their earlier decision and
recommended for return of the application. The ESIC spent an amount of Rs. 580
crores for providing infrastructure facilities. If permission is not given it will be
resulting in waste of public money. The public should not be penalized for the
delay on the part of officials in submitting compliance as per the time schedule.
The Medical College is entitled for letter of permission for admission during the
academic year 2017—18 as per the existing norms.

Hence, I urge upon the Government to issue letter of permission to
Government Medical College, Parippally during the academic year

2017-18.
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14.07 hours

HUMAN IMMUNODEFICIENCY VIRUS AND ACQUIRED IMMUNE
DEFICIENCY SYNDROME (PREVENTION AND CONTROL) BILL, 2017

HON. DEPUTY-SPEAKER: The House will now take up item no. 31 — The
Human Immunodeficiency Virus and Acquired Immune Deficiency Syndrome
(Prevention and Control) Bill, 2017.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Hon. Deputy-Sir, I beg to move:”

“That the Bill to provide for the prevention and control of the spread
of Human Immunodeficiency Virus and Acquired Immune
Deficiency Syndrome and for the protection of human rights of
persons affected by the said virus and syndrome and for matters
connected therewith or incidental thereto, as passed by Rajya Sabha,
be taken into consideration.”

IqTee Sfl, IMUS! AR A AT BH AN Aad H IRl UICaHH &l e 4 I8
et olepR Ay €1 39 WR ==l B B oy N WY feAr & g9 Y # Sueh] g=yare <l
g

IuTeder Sff, ¥E fder Jrod quT H qIRT gIAT 8 3R $H WR BB TSR D Bl
T Bl 39 R § WIS HHS gRT Had Ul Wehalesd, STaudc Uy, s &9 & 1
IS B AN 3R I8l db fh ST T gaesdl uifiifed & S9d W W 39 W HH B
TR 7l 39 W e Ruoicfesd & A1 doviced & T 3R ge-MARERad ddece W g8

gl 29 Inter-Ministerial consultations were done; 21 Departmental consultations
were done. WRET HAE 4 11 RepHsy1 &1 &, I A <0 RbHsT &1 el d gdes
FR foram T gl g|lelg § S oS o1 9 ded & W f[A9R & fay o 7 S
TR S & a6, F9l AN F Jiadid &) @ dle, U 3% Hed & qe aaard
PR B IS AT [ IS [HT AT AR T80 A IR BIehR AT A€ (a1 Al qHT H 31T 2
I8 ITPI WAF Bl &, those who are involved in fighting the virus of HIV and it

* Moved with the recommendation of the President
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empowers them and also really to give them the strength and also give them the

legal sanctity to fight against this menace. $d& 3R Sl AHETSG fahd IR &, ST
IS HI dIhd I O a1 21 Fg diga Afw faat g1 3 people living with HIV, 351
) I8 TR BRAT 8, oo DRl 8, d1fh 9 I SMfABR BT BRI PR qb | 39 =g Bl
ESERCICEIS I

# I8l ¥g W W HRAT AR b I T AT Seh! AR TSl fhAT o, Ul el

21 People fighting and working in the field of arresting the disease and reversing it,

IP! BH MESATSNT & Y TR PR 2 A| 37 39 [ & o 81 & q1e, 84 I ol
Afdedt <11 ST T dfdedt el o1 A I8 B b Il iRk WR 39 98 Hieanea
2, S9d U-A1T S BT A8 A, 9P SN Uded! oiift @R ATt SFi aRE @l
Bfl, BIgH Bl YA BRI 3R 3Borrie &t W UAee! Bl Il fhfimer mififer 8t ok
fafaer mfufe oft 2, &9 =8 <M1 e &1 U™ B © B 399 99 d3) 919 I8 ©
5 39 e @ o 8M & 916 TamEd Wew @ A1y Ot oft frwr o1 RfEsfirem 78
fepam St A, aE v Uferiie fawy gl

T B BRSNS, sarmde, faft uferd Siifthd @1 Blcs &1 d iR 99 #
fpefl ot TRE BT, TSI B FaRAT H Th Al 3R Vb ANMRS & foy St wrag €, 9 9R
YIaeT™ SliTel Afded! I Uiede fhd SR IR S 39d 91 § ST 91, IS9P RIAT® T
foran SREm, Uedt onft| 39 i SR SBoiie &1 araeT gl

IR, YF3Tedl Rl & Raarh ARy 99 arel & Raars gaRe form S|

Nobody will be allowed to create an environment against people living with HIV.

I WY I Ve foram SR 9 A1 Dls (SEpMERE 7 81, s9dT gag e
SRAT | 3R I RIel® DIy GUIaAT hell b1 YA 81 a1 I Raeh veaer foran S|
3T 9 BT BH ol Wfded! ¢ PR 39 i & U 89 & 918 b BT YA HAT| SBI

Ig U Thag gl

ST A DS ©, creating an enabling environment at the work place and
society, @5 @fdd gamemgdl uifdifed 81, I|H! [l Hl TR § &M B F IAHT S AT
IHD A fIRRBR BHRA Tl FdeR 81 Al I DI AU BN IR 9 [T & U 81 &
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qg, 39 X8 BT AAER hIs W Bt & A T8l B qH| 3791 & e, 9fch 86 SAd!
TTIRIHT <1 U, a1fp S UHArERTHC § 98 BHEM STUM-INY 1 R der SR 39
TS T I1E 991, 59 )8 BT THdienT THara-ie fohfira mftfsw ik Rifaar mififs &
HIZH ¥ W Udss B SR iR AN $9 a1 I VR &Yl iR 39
TN & ATI-W1 8 SHB! Uh Bollddl TIdRI-He <, 39 a1d BT 89 YA Bl |

B SRICYN H 9 IRE P dERy &, A USeiisdl & A W, S A
MY 3 &ou §icge™ € a8 S BM &R ard Al § SRl B &R WD BT W
W, T, B e’ AR B UAARIRTHE, I HS Bl SRICRH H 3R §wieged ¥
HH B AN, S BT T S Y T, IS¢ U 379 ARyl R A gy < v, aw
SIH UTAU 2l S9d ATY-91Y WRBR YAIC B fh fohag a8a W 89 TIeisdl & aRRd Bl
Ab Tb, ITD U 8 FIoed IR TR Weoll TSie HRAT T, I8 WRPR TR a1y
BT 6 THI-9T IR IRBR T Wil ®l Tl &y O 8 Rep TRITST § $evde™ &l
JSIY, ISl Bl g7, HRfee BY, D! SRS BN AR FHI-THT TR IAD! BT
P T8 PR P AR Brft 76 I8 HH H=A1 & 08T 39 @8 9 Ud QIRia wesh &l
JHIC & atenl fdd 21 3¢ a8 9 people living with HIV 9@ e &1 W 9%TTS

@l 2l If the mother is HIV positive, then we have to see to it that it is not
transmitted to the child. It TR & LS W BAT & AT IS BHIFT B ST 3R
I Ah DI Y™ BN g1 ke A y=arsdl qififed |l & Yl Iseq B, §UX sy
g, 9=ai & WUl IS B, 39 99 DI W B AR W AHAS B S, 39 a/e F
ARAT P 5 Bl

S AT WSl @ dees! # ¥, o gAfioie # 81 3% Right for health facility,
IBT Bifthe AUl HT BT R S AHI-T9T TR Sdls T 1R ST BISAfeT HeT
wew & st 8f, because they are in custody. That also has to be taken into
consideration. ST #1 wEl f6 S oMAgURH H € 9 el 39 a9 9 IR{G T & W,

gAP! STARIHE W fhue o1 US| B $iegeid 1 for every 20 employees, they

will have to keep one complaint officer. In general institutions, for 100 employees,

they will have to keep one complaint officer, Sl S Hollf el gTAETHE BT WM, A
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TE B FIRT W B TS gl HY 99! B 910 Bl © b dF 789 A AP ol ATel db Uil
8 ¥l ©l A fine which may extend to Rs. 1 lakh or both, meaning thereby

imprisonment also and fine also.

IUTEY HEled, § Uh a1d Il ol AT fF WS AEaSHAT ol | R fhe &

T AT B ST 8, AT oy ST o 3R i feargs o b foed axie
& A1 fhae 3T fhar 2 ok 99 A9 T 3 UeRM o1 g # gamr arean g fh wf$w
HIS B sT A fF 15 T # vaeE 81 @ity | &89 39 &1 30 fod fopan 21 59 WY wreH
10 B9IR ¥ PT 2 3R 7 A9 &) R & vfafeq uig 9k S &1 B9 ToRics Bl
QM| BIC B AR IR T RS H yaegdl 4 IRa afad & o &t
g, wee Rebredd # At Muiarar b St $iR Afseper Revred # Al Mu=aan &t sme|
ST W SRITeS B, g8 B! AWIY BT R IHD RIATh IMI a¥is | YR 8l qahall
2, Bigd 9l B a1 § 3R AT Wl 8 Wbl 2l

ARGy, H s Aegd | ||l ANl | deAr dredl g (b I8 diuew dfied 9 21 38
Yruer <fifaw fag Taemsdl & Wicde &= arell fdd 2 3R S ofivral Afdedt <7 aren 3t 21
TR W IR & 8 3R U TG Weoll & oY el Rl 8, T Bl a1gs Bl © &b
TII-IHT WR I3 ol al [ I8 WeR B et 81 fh & Ui 3 W iR &) W &
A9 ® e A TAT3 ¢ 3R A8 I IR HY| 39 e ¥ I8 [ TRBR B WY qre7 v
gl 4 =g 39 fd W A 9ew o faR 1 iR 39 9 &1 ury |

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to provide for the prevention and control of the spread

of Human Immunodeficiency Virus and Acquired Immune
Deficiency Syndrome and for the protection of human rights of
persons affected by the said virus and syndrome and for matters
connected therewith or incidental thereto, as passed by Rajya Sabha,
be taken into consideration.”

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Mr. Deputy

Speaker, Sir, I rise to support the legislative document under the title the Human
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Immunodeficiency Virus and Acquired Immune Deficiency Syndrome (Prevention
and Control) Bill, 2017.

The hon. Minister has already dwelt on this issue in an elaborate way. He
has also said that it is an exhaustive, aggressive and progressive legislation. We do
not differ with the contention of the Minister. But there may be inexhaustive
suggestions and there may be inexhaustive promises and demands which also
should be taken note of.

Sir, decades have passed when we are still undergoing the HIV and AIDS
epidemic and still profound stigma and discriminations are attached with the lives
of those suffering from this disease. The name of HIV and AIDS conjures up all
the spectre of horror and discrimination which are still inflicting our psyche. That
cannot be denied. I agree with the Minister that it is a progressive and aggressive
legislation as he mentioned. First of all, my suggestion to the hon. Minister is that
mass awareness is the need of the hour. Without proper mass awareness
programme and comprehensive mass awareness programme, you would not be
able to get the common people away from the spectre of the stigma and
discrimination.

This Bill is in continuation of an earlier legislation which was introduced in
this House by his predecessor Shri Gulam Nabi Azadji and thereafter, the Minister
has been kind enough to take into confidence the suggestions given by various
forums including the concerned Standing Committee. Most of the
recommendations of the Standing Committee have been accommodated in this
legislation. So I must appreciate the endeavour made by the hon. Health Minister
Naddaji.

Sir, in July, 2000, the United Nations Security Council adopted Resolution
1308 calling for urgent and exceptional actions to mitigate the threats posed by
HIV and AIDS. These exceptional actions refer to the need to provide exclusive
responses and resources to mitigate the threats posed by HIV and AIDS. As the

first disease to be the subject of a United Nations Security Council Resolution, the
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exceptional status of HIV and AIDS has brought about unprecedented levels of
international funding allocated primarily in developing countries where responses
to the disease have historically been scarce or non-existent.

Sir, integration of HIV and AIDS intervention in Primary Healthcare
System has taken place in India from 2010 onwards and during 2016, in the high
level meeting at the United Nations General Assembly, India pledged to follow
targets to fast track the pace of progress towards ending HIV/AIDS as a public
health threat in the next five years, and ending the epidemic by 2030.

Already, it has been recognised by the global body as an epidemic. We are
also aware that this Government is pursuing the Sustainable Development Goal
whereby it has been committed that by 2030, the AIDS and HIV epidemic will be
wiped out. To that end, we have already discussed in this House, the Sustainable
Development Goal.

Sir, to implement the Sustainable Development Goal, the Government
requires funds to the mind-boggling extent of Rs. 55 lakh crore. Out of it, still
Rs. 19 lakh crore are remaining as gap to be funded. So, I do not know, how the
funds will be mobilised, how the Government and the Health Minister will mop up
the resources to implement these goals including the Sustainable Development
Goal by the year 2030.

Sir, still out of 10 HIV infected people in the world, India shares 4. So, you
can easily ascertain the alarming dimension of HIV and AIDS prevailing in our
country.

Sir, I would like to quote the former Secretary-General, United Nations,
Mr. Ban Ki-moon. He said:

“Stigma is the main reason why too many people are afraid to see a
doctor to determine whether they have the disease, or to seek
treatment if so. It helps make AIDS the silent killer, because people
fear the social disgrace of speaking about it, or taking easily
available precautions. Stigma is a chief reason the AIDS epidemic
continues to devastate societies around the world.”
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Sir, may I know from the hon. Health Minister about his fast-track target?
What are the fast-track targets that he has conceived? I am asking it because the
Member-States begin to implement the 2030 Agenda for Sustainable Development
Goal, it was acknowledged that ending the AIDS epidemic by 2030 would only be
possible if Fast-Track Targets are met by 2020.

The 2016 Political Declaration calls on the world to achieve the following

goals in support of the 2030 Agenda for Sustainable Development:

Reduce new HIV infections to fewer than 500 000 globally by 2020;
Reduce AIDS-related deaths to fewer than 500 000 globally by  2020;
Eliminate HIV-related stigma and discrimination by 2020.

Sir, the Bill misses the Fast-Track target of 2020. So, I would like to be
enlightened by the hon. Minister during his reply.

Secondly, I would also like to know the rate of HIV that has turned into
full-blown AIDS in India. I do not have this record. May the hon. Minister
enlighten us about the rate of HIV turning into a full-blown AIDS so that we can
determine our future course of action more prudently? We know that 2,000 new
HIV infections occur everyday in the world among young people, a third of all

new infections, but only 28 per cent of young women have accurate knowledge

about HIV.

Leaders have committed to supporting and enabling young people to play a
critical role in leading the response by promoting the full realization of their right
to health and comprehensive education on sexual and reproductive health and HIV
prevention. The Political Declaration also recognizes the importance of universal
access to sexual and reproductive health and reproductive rights. The other goal is
to strengthen national social and child protection systems to ensure that, by 2020,
75 per cent of people living with, at risk of, and affected by HIV benefit from

HIV-sensitive social protection.
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The Government should give a clarion call to each and every Indian that we
are striving for and we need a vision of zero new HIV infection, zero
discrimination and zero AIDS related deaths.

Sir, India records around 68,000 fatalities every year from Acquired
Immune Deficiency Syndrome and related infections. The Government decided to
merge the Department of AIDS Control with the National Health Mission in
August, 2014 despite an alarming rate of deaths and around 2 million people being
vulnerable. The National AIDS Control Organisation’s budget has been reduced
by a whopping 22 per cent which left the State Governments to fend for
themselves. The Minister has suggested that respective State Governments should
also come forward in an aggressive way to deal with this prevalence of AIDS.

There is a controversy over Section 14(1) of this legislation. I think, the
Minister is well aware with Section 14(1) of this legislation. The Bill has not
addressed the demand for the removal of four-word phrase ‘as far as possible’ of
Clause 14(1) which pertains to the treatment of HIV affected people. Related
organisations argue that in the present form the Bill does not ensure free and
complete treatment to people living with HIV. The Bill, under Section 14(1), only
states that the Centre and State Governments shall take measure to “as far as
possible” provide Anti-Retroviral Treatment, diagnostic facilities and treatment
for opportunistic infection management to people living with HIV. They even
regretted for it.

Sir, universal access to treatment is a stated goal of National AIDS Control
Organisation under the Ministry of Health. But the four words ““as far as possible”
dilute the objective with which India’s AIDS control programme has worked so
far. It has registered major achievements such as reduction of death. One affected
person has quoted in a regretted way: “My virus inside only listens to ARV (HIV
medicines), not verbal assurance from the Government. Therefore, I would urge

upon this Government that to dispel the fear or to dispel the apprehension of the
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affected people these four words “as far as possible” should be deleted from this
legislative document.

The non-Governmental organisations are demanding that there should be
statutory meanings so that they will not land in any further problem. It is because
tomorrow if a patient would not get free drugs, the Government will tell that they
did “as far as possible”.

Sir, it is also observed that on various occasions the shortage of drugs has
been affecting the treatment of AIDS and HIV-affected people. I would like to
know from the hon. Minister whether our blood banks in States are equipped
enough to screen the blood which is not tainted with or which is not infected with
HIV and AIDS. This is a big question whether State Governments do have the
infrastructure. It is because, you do not have the facility in district hospitals which
is required to detect and determine HIV and AIDS patients. Therefore, I would
also request the hon. Minister that he needs to take comprehensive measures so as
to make a fool-proof legislation in order to achieve the desired goals.

At present, not all persons diagnosed with HIV are eligible for free
antiretroviral drugs. Only patients whose CD4 count is less than 250 units are
provided with free treatment under the programme run by National AIDS Control
Organisation or National AIDS Control Organisation. Therefore, I would also like
to warn the Minister that if the Bill does not address concern to protect rights of
most-at-risk population like sex workers, men having sex with men, injected drug
users and transgender persons, the Minister may enlighten us on this issue. The
Minister need not gossip right now.

The 2006 draft of the Bill was comprehensive. It not only protected the
rights of PLHIV but also the most-at-risk population. The original Bill did not
talk about diagnostics at all; the amended version has mentions of diagnostics but
the scope and extent is unclear.

The Bill does not have elements regarding the outlines of policy change,

funding and normalisation of HIV plus individuals in society. To make things
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worse, the Act has severe drawbacks in terms of fiscal responsibility. The Bill
provides for the establishment of only one ombudsman. However, we need more
ombudsmen.

I would also suggest to the hon. Minister that the expression of HIV/AIDS
should be avoided, whenever possible, because it can cause confusion. Most
people with HIV do not have AIDS because AIDS does not have, right now, any
way to escape death.

Again tuberculosis, a disease caused by Mycobacterium tuberculosis
bacterium that attacks the lungs, is the leading cause of death for people with HIV
worldwide. HIV compromises the immune system and thus increases the
likelihood of TB infection, progression and relapse. People living with HIV are
estimated to have between 20 to 37 times greater risk of developing TB than those
not living with HIV. It is estimated that one-third of the 40 million people living
with HIV worldwide are co-infected with TB. Unlike AIDS, however, TB can be
cured. I have found nothing in this legislation in regard to my contention about
TB.

However, it is a huge legislation comprising 50 clauses. [ must appreciate
the Minister that he has exhausted his energy; he has burnt his midnight oil.
However, there is many a slip between the cup and the lip. I am supporting the
legislation.

Thank you.
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S1. fhRRe dt. Aiciat (sreReETe): A IUTET Heled, § 3MUdT AU § AT JATHT gad
I AfeT wvar € 5 oM 3 ve iR fad, va.ens. dl. vew fdwT ve dgd fad,
2014, S JATS e H o1 AT 8, W e B 1A o 2l

# TR JeR! gor HAL s w9 A S ofR gR fage w4, st SLdAse S
HT 954 MR g fh 98 w7 & 39 f9d &1 a1 § < @ g Al Sft &) WHR o9 F 3718
g 9 F B IR O BHA 99 € ST W 39 e |7 s AR Bl Ay § T o e &
fog € al & forg €1 918 v N9 B, A 8, W @, wfgen, @ gar &, @ft S sl
Ufed # 93 gY @ &, S99 [y A hael fg 17 €1 S 39 |ad d g9R HAl Sff 59 fad
Bl o B MY 2| A e g b aw d figew e f9a 8 Wal & faw 81 W& 999 &,
ST g U AHMOE R W SR 8, 390 SER @ oy, S9@ defaferced @ forg, S9@
FHear & forg I8 e o g1 & w3 St &1 gey 9§ 9gd-9gd gIaIg Heal §

g, # UY | Woid gl 5@ |foied U s off, 99 89 M-sifwifed gaReieE
PR ¥ 3R fHeft Wie &1, a1 Srifea 81, B 81 A1 BIs o= 3T 81, a9 SABT Wi
iffed MwTge forar STaT o | oFR I Ta.ars. 4. UsH uifvifed ofmar o o §3t SIMar) §
fep Sfae’l B! SR W D! IAT-3AT S8l W AR S &b (Y B8N AT ATl ID1 ¥
PIS T | ol oIdl AT STD! Foll Dls T8l BRAT AT| A3 F8 gl B Idh! Uh
I | GON BIcd ddb Wedh & oy AR fhar S o7l I aad 931 Ueb Ul faaR
AT T, 99 dgad Al § Fige T8 o, WR gl VA1 o o1 b v AR {6 frw B |
$B UEaET BT ARY| IS TR A W@y w1 #ff et off 39 faR & qd w0 o &

foU 59 f9a &1 ¥&T § of AR A §1 § IaR1 ITHT IgA-984 SMHR I Bl gl H I

Igd-9gd SIfATeT B g

SEl I WRA BT Fald §, WRd H YISl B Sl Usdl 9 fScae garm o,
Tg.emg. Al # SR AN B B R MRS & 9T B 31IRE e @l S Arehd B 8, o9
qg d1hd WU Bl 8, 99 g8 SHYFIS WY Bl 2, 98 UA.97S.d). IR Bl goig 9 Bkl 2l
# 39 91d H1 S1fieT W wRal g 6 9e ugd WRa H U9 &9 &1 RuIS fmar mam enl |
1986 H AMArg & o=1s # Si. JART AT R ITdb Th ITee, o elud a7 I8
UBAl B9 BAT 7| QX f4%d H R USAT B IO AT AT Al 98 WRA H GIAT AT| $9 o1 #
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IRA & Sfacd P qUE odT § Hifd [Feiidd agdd & IRy 9Rd & Sfaedl &1 h
A g 8, WX favd H 4RA &b Sfare’] B W DI AR W @I Sl g1 G374l BT W

UEA ®¥ WRA # & RUIE gorl o1l g9& a8 O YR § ST a9 3R 4R #§ |9 1999 H

YA USH Dol WU B ¢ Dl U fhAr w1 o1l Sl 39 fdd & HiemH 9
TRl B AAS & (Y U 98d S B a1 AR I BV, S Jofdferes
3R I geHe & oIy 98d o/ AN W ¥ SN 9§ Fdd &l 39 ST ¥ ga-l &adl g,
Hifh Il R o, 99 Ui Ve JhR A WeWTd fhar S o1l I9d1 Bls Whel 4
SIRIST T <A1 AT| 3R IRTATA H A1l o7 1 I Dls Jfagn &0 fecdt oft| 37a forg
SIcHT W &1 o1 9 99 Il ®I o B BT A Sl Ig 9w A W g, § |es g 6
ag 9gd Bl ore”l a1 A1 B B H Ude! &1 grag fHar war g1 # Ay /A Sl B
9 9d & fou qar$ <@ g f6 SN @A # QW YHR & wade By g1 gEE @ of
T fHar € &R PR Tasms. dl. |l & Uiy @IS ade wRd € a1 S W A ff 8
3R IT! fhlFer gae & dg8d |on W BRI 39 91 & fofg 89 @1 St &1 9gd-9gd
e Wt B g

S8l b JUATSH B |ald &, Sl Ugell Rure & off & [a-3Abiehl, Aa-WeRT 3R
IBIHT U B qIE W SATET IR TA.SME. A, @l S 7 a1 ag oRrr afifee S &
gl SR # ¥ BT AW IAIS, A1 90 TWT TS B oI A1eAT H ¥, gfear # € gremrmn #
g, TR W g oTscie W 2 iR fauae ™ # g1 # 99t € {6 39 &3 A vhengdl & shaR
TSl | FAT 1 8T 8] BANI ARBR I§ HOR BT Rl & 3R 3HH DR P IRB A IeHT
H 1 graer fHar T gl LT HHE 3T 31 7 g3 ORE W 3HD R # Fai bl oA 3R 11
T & A WHR T ST 11 7 F 10 Folwg DI WdR fHa1 gl § qasiar § % I8 agq
I 91T B| T8 P SIcHc B qATA §, 398 WIS Bl U=l IRRA dlehe fdr AT g1 I8
T dRRA gleHe UIRAY 3R AHved dl IR &1 il §l Jdhved U<l ariikel gIeHe dgd
HEI BT 2] ARBR 1 QFl FHR & GIeHed Bl & &1 Sl B g, 7 wwgmar g 6 Iz
Tgd 91 B & 3R 3D oIy # S0 TRPHR T IgI-9gd A=A Bl gl

AN ARBR 1 fi-ondt S gey diferft wmm <! 8, Tou uiforft # Wit & forg go
&1 IfBR far T 2 39 e # IR M 9g W& ¥ iR # wHei € 6 gt auiE |
3 aTel 9T H USH & HYASI Bl 9gd 991 BAal 8 arell gl A% I8 W de ¢ b o
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AN ¥ 98d 991 HM BT 8, ifhd SH@® WY-A1Y SRR 1 8 =12y | gAR wer #A
ST TR PEd © [ el WHR PIg DY T8 B Adhdl §, 9d qPb ANl 399 T8l IJsd 2l
SI9 I 398 SHUTer T8l Bl 8, 99 I 89 Akl T8l U 9ahd gl Rue wedl 8 HIV

treatment coverage is only 35 per cent in India, where 51 per cent of AIDS—

related deaths occur. In India, the numbers of new HIV infections declined by 19

per cent — AR D! 3R USH Holel AR Bl aol8 W 90 TRAC fEFells 831 &, yet it

still accounts for 38 per cent of all new HIV infection in the region. # w#sm@r g &
SHATNER! B gole | 87 I9D! AR W SR PR qebdl 8, qAllh T3l AT HHAU Bl
Iolg I BT 8, g-hides fe SN BIdl 8, 39d! aulg I aidl gl 3R soiae &t kst ar
1 o B ghides MRS od 8 SEd! aoig 9 W yDsnsdl 8 9adl ©l § 9sr g &
gaH 9= Ue 98d I91 MER 2] 39 fa=H &1 iR Fede d| Sl SR & a9 A
TS 94 &, I S & oy A1 WIN & & §, TR X Rl $I I8 shawe 7 8,
9% oy &1 STIER) iR TRGR @ Nl &1 A1 @A §U N a1 T | # e §
5 o1 3l e, Fol 3i1h IAMSH TS dE Bl Tgd Bl UTeld DI ST 2| SIH
ARG BT ST I 2

W WHR W FE FdeT 2 fh sod g o Refifvrad offesd &1 W Sirsr =mfey,
FIfFH g9 < H T ReANforw «fied 9 987 IS g 2 21 Refiforra offed & & aga &
T BRA 8, sAfay Refivrad ofied & Wt 399 e @nfeul § anft semfdrr T e,

SSHIRMAT # ST UiYels™ ®<idt 5, they have a success story in population control. g4
$T AEe AN g8l T I IR AT AW fHAT ATl U I H UelRvE doid & Uil
HIscRAT € 81 A T HISCRAT & U SO BT HISCRAT B, TF FHACH Bl HIScRA
2 3R v R <fisd @1 e &1 wrseRar g1 & wwgmar € 5 59 f9 o9 &w
Wl HRMERT BT ST, Reflfors o &l Wil A 89 e U= & (oY 98d BRI &R
Fhd ¢l TWHR 39 9 BT o st 8 # 39 a8 &1 q0ee owar g iR 991 1 faeamw @
5 I8 q¥1 WeT 39 WY A 9 &1, RT 7S & A0 & oy I8 A1 9t amn T

g, U R 9 39D FudT H|

3IMA 1 alel BT 3TawR faan, 39 fofg # oMU 9ga-agd MR &I Bl
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DR. K. KAMARAJ (KALLAKURICHI): Hon. Deputy Speaker, Sir, I thank you
for giving me an opportunity to speak on the Human Immunodeficiency Virus and
Acquired Immune Deficiency Syndrome (Prevention and Control) Bill, 2017.

As a medical student, it was in the 1980s that the first case of HIV-AIDS
was reported in Africa. As the previous speakers have said, the first HIV case was
reported in the prestigious Madras Medical College where I was a student. As the
earlier speaker mentioned, it was reported by Professor Suniti Solomon who was
working in the Department of Microbiology at that point of time. When the first
case was reported, it created awareness at that point of time about the disease.
When the disease was diagnosed, the fear was that HIV infection would wipe out
the world since there was no treatment for HIV infection. Even after many years,
still the same state continues where you can control the disease but you cannot
cure it.

There are certain problems associated with HIV infection. First, you have
to identify the case. Once you identify the case, how are you going to treat the
case? The problem with the AIDS is that you have to treat the disease when the
patient’s CD4 count goes down. The second thing is how to treat the patient when
the patient gets infected with this opportunistic infection (super-infection). The
treatment of the disease per se and the complications is very costly. The burden
lies on the Government and the patient. The third thing is the discrimination
against the person affected by the disease. The fourth thing is that the person gets
an infection not due to his fault but for various other reasons. A child can get the
infection from his mother. Medical personnel, like a staff nurse, working in a
hospital may get the infection. A patient, while getting blood transfusion, may get
infection transferred into his blood. These are the problems.

Even though this Bill has come late, it is a right step. Initially, it was
introduced by Shri Ghulam Nabi Azad when he was the Health Minister. This Bill
was referred to the Standing Committee on Health and Family Welfare which had

an extensive discussion with different stakeholders. It finally recommended the
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Bill to the Government with certain recommendations. I appreciate the effort of
the Minister in accommodating all the views of the Standing Committee on Health
and Family Welfare.

This Bill seeks to prevent and control the spread of HIV and AIDS, prohibit
discrimination against persons infected with HIV and AIDS, provide informed
consent and confidentiality with regard to their treatment, place obligation on the
establishments to safeguard their rights and create mechanisms for addressing their
complaints. The self-respect and dignity of persons infected with HIV and AIDS
should be protected.

Two decades ago, India was considered a hotspot. Initially, in States like
Tamil Nadu, Maharashtra and Andhra Pradesh, many cases were detected, but all
the State Governments, with the help of the Central Government, took all the
measures to control the disease. Since then, India has made tremendous progress
in controlling HIV and AIDS infection through continued efforts to include
targeted programmes with the support of donor agencies. We can understand the
amount of effort put in by the Melinda Gate Foundation in aiding the control of
disease in India and other various donor agencies and also the efforts of the State
Governments and the Central Government. With the help and support of
affected communities, India has demonstrated that the course of an epidemic can
be reversed by public education, mass awareness and wide-scale availability of
testing and treatment.

Today, approximately 21 lakh people are living with HIV infection in India
as per Government estimates. Out of this, 50 per cent of these cases are due to no
fault of theirs. As I had previously said, HIV infection is due to their acts of
commission or omission, in reality the numbers may be much higher.

It is really unfortunate and sad to see that social stigma and discrimination
against HIV-affected individuals in India remains widespread. India made some
efforts at stigma reduction in the early part of the epidemic. Yet, social attitudes do

not transform easily. It is very sad to note that discrimination against HIV positive
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persons is still there in society. This negativity in mindset has to be wiped-out
completely from society.

As a medical student, I had observed that many of the doctors had a fear to
treat HIV patients because of the facilities available in the setup, which were not
adequate at that point of time. But in the present day, every facility is available to
protect the medical professionals while they are treating the HIV patients.

The present Bill lists the various grounds on which discrimination against
HIV-affected persons and those living with them are prohibited. These include
denial, termination, discontinuation or unfair treatment with regard to
employment, educational establishments, healthcare services, residing or renting
property, standing for public or private office and provision of insurance. The
requirement for HIV testing as a pre-requisite for obtaining employment or
accessing the healthcare or education is also prohibited. I feel this should be
executed on the ground-level without any compromise.

Every HIV-affected person below the age of 18 years has the right to reside
in a shared household and enjoy the facilities of the household. It is good that the
Bill prohibits any individual from publishing information or advocating feelings of
hatred against HIV positive persons and those living with them.

The Bill requires that no HIV test, medical treatment or research will be
conducted on a person without his or her informed consent. No person shall be
compelled to disclose his HIV status except with his / her informed consent and if
required by a court order. Informed consent for an HIV test will not be required in
case of screening by any licensed blood bank, a court order, medical research, and
epidemiological purposes where the HIV test is anonymous and not meant to
determine the HIV status of a person. Establishments keeping records of
information of HIV positive persons shall adopt data protection measures.

The Union Government should provide adequate financial and logistic
support to State Governments to take effective measures to prevent further spread

of HIV or AIDS; to provide anti-retroviral therapy, especially, in case of
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opportunistic infections where the treatment cost is very high; infection
management for persons with HIV; to facilitate their access to welfare schemes,
especially, for women and children; to formulate HIV/AIDS education
communication programmes that are age-appropriate, gender-sensitive, and non-
stigmatizing; and to lay guidelines for care and treatment of children with HIV
infection. Every person in the care and custody of the State shall have right to HIV
prevention, testing, treatment and counseling services.

The Bill advocates for the appointment of an Ombudsman by each State
Government to inquire into complaints related to the violation of the Act and the
provision of healthcare services. The Ombudsman shall submit a report to the
State Government every six months stating the number and nature of complaints
received, the actions taken, and orders passed.

A person between the age of 12 and 18 years who has sufficient
maturity in understanding and managing the affairs of his HIV or AIDS-affected
family shall be competent to act as a guardian of another sibling below 18 years of
age. The guardianship will apply in matters relating to admission to educational
establishments, operating bank accounts, managing property, care and treatment
amongst others.

The Bill provides provision for cases relating to HIV positive persons that
shall be disposed of by the court on a priority-basis. In any legal proceeding, if an
HIV-infected or affected person is a party, then the court may pass orders that the
proceedings be conducted (a) by suppressing the identity of the person; (b) in
camera; and (c) to restrain any person from publishing information that discloses
the identity of the applicant.

When passing any order with regard to a maintenance application
filed by an HIV-infected or affected person, the court shall take

into account the medical expenses incurred by the applicant.
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13.00 hours

The provision of this Bill ensures the Government accountability and
commitment to providing HIV prevention, testing, treatment and care to those at
risk because every Government irrespective of the political affiliations must
commit to fighting the HIV infection. For the first time, the Bill brings together a
human rights perspective to public health and makes Anti-retroviral treatment a
right of HIV/AIDS patients. The Governments of the day are duty bound to
provide for treatment and also arrange for the management of risk reduction of
vulnerable populations. This will ensure that in future no Indian has to struggle for
diagnosis or treatment.

Considering widespread stigma and the need for privacy, the Bill also
mandates that no HIV test, medical treatment, or research can be conducted on a
person without their informed consent. This ensures that those affected by HIV
have the right to privacy and confidentiality. The Bill also mandates that no person
can be compelled to disclose their HIV status report except with informed consent,
and if required by a court order.

While social change will take time and stigma will not end immediately, it
is a much needed and long awaited measure that will work to reduce stigma and
discrimination towards people living with HIV. It will also ensure enhanced access
to and privacy for those seeking care. The Bill intends to ensure that those living
with HIV do so with dignity and respect enjoying all their rights as citizens. In the
long-term, our goal is an India where no new HIV infection occurs and where
living with HIV is neither a matter of fear or of shame. With these words, I

support the Bill.
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DR. RATNA DE (NAG) (HOOGHLY): The Bill aims to provide essential support
to National AIDS Control Programme in arresting new infections and thereby
achieving the target of “Ending the Epidemic by 2030 according to Sustainable
Development Goals.

India has the third largest HIV epidemics in the world after South Africa
and Nigeria. As per the Report of 2015, there are 21.17 lakh persons estimated to
be living with HIV in India, out of which 6.54 per cent accounts for children. The
adult prevalence is in the range of 0.3 per cent, of which around 40 per cent are
women. An estimated 68,000 population died from AIDS-related illnesses in
2015. However, at present, India’s HIV epidemic is slowing down. In 2015, 44 per
cent of adult eligible for Antiretroviral Treatment received treatment, which was
36 per cent in 2013. Despite the rise, the number of people on ART remains low.
The introduction of the new 2013 World Health Organization treatment guideline
has made many more people eligible for Antiretroviral Treatment, forcing
treatment access to be the priority area.

The Bill highlights the provisions to safeguard the rights of the people
living with HIV and affected by HIV. It also lists various grounds on which
discrimination against HIV positive persons and those living with them is
prohibited. These include the denial, termination, discontinuation or unfair
treatment with regard to employment, education establishment, heathcare services,
residing and renting property, standing for public and private office and provision
of insurance. The requirement for HIV testing as prerequisite for obtaining
employment or accessing healthcare or education is prohibited. The Bill seeks to
provide a legislative framework to the existing state of non-discrimination against
people living with HIV/AIDS. Alongside, the aim is also to enhance the legal
accountability and establish formal mechanism for redressing grievances. Under
this Bill, every HIV infected or affected person below the age of 18 has the right

to reside in shared household and enjoy the facilities of the household.
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The Bill prohibits any individual from publishing information or
advocating feelings of hatred against HIV positive persons and those living with
them. The Bill states the provision of guardianship for minors. The Bill requires
that “No person shall be compelled to disclose his HIV status except with his
informed consent, and if required by court order.” According to the Bill, the
Central and State Governments should undertake measures to prevent the spread
of HIV and AIDS, provide Anti-Retroviral Therapy and infection management for
persons with HIV and AIDS, facilitate their access to welfare schemes especially
for women and children, formulate HIV/AIDS education communication
programmes that are age appropriate, gender sensitive and non-stigmatising, and
lay guidelines for the care and treatment of children with HIV and AIDS.

The Bill makes provision for appointment of an Ombudsman by the State
Governments. Cases relating to HIV positive persons shall be disposed of. Most of
the recommendations made by the Standing Committee have been inserted in the
Bill. Some amendments during the discussion in Rajya Sabha, adoption of
medically advised safeguards and precautions to minimize the risk of infection
from an HIV positive person shall not amount to discrimination; Central and State
Governments shall frame schemes to address the needs of all protected persons
under the Bill as opposed to only HIV and AIDS affected women and children;
and in case of an emergency, the Ombudsman will pass an order within 24 hours.
Otherwise, the Ombudsman shall pass an order within a period of 30 days.

The Bill in a way is a landmark Bill as it extends first ever explicit rights
based legal endorsement in the context of a specific health condition of people
living with HIV and AIDS in our country.

There cannot be two opinions about the exalted aim of the Bill. While this
Bill and amendments mentioned therein represent important steps in the struggle
against tackling HIV and AIDS, there are certain limitations which creates further

gaps in catering to the main aim of the Bill.
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Firstly, the Bill brings a right-based approach to AIDS treatment, making it
imperative for both Central and State Governments to provide treatment as far as
possible. Under Section 14(1), though the Bill lays down that treatment is the right
of the patient, it restricts its reach to convert it to a legal right and thus, a person
with HIV and AIDS who is denied ART treatment cannot ordinarily initiate any
legal proceedings against the Government authorities.

Secondly, the prevention programme does not look at how women’s bodies
are different from men. Sexual violence heightens the risk of HIV transmission
and the infection traveling from mothers to children during pregnancy or
breastfeeding are factors that deserve more attention. A UNICEF Report states
that only 23 per cent of pregnant women living with HIV undertook ART in 2009
because of factors like social customs and family restrictions. UN AIDS Report
2015 highlights that 39.5 per cent of HIV infected adults in India were women,
and that this was a growing proportion, while two years ago it was reported that
HIV prevalence for women who inject drugs was almost double that of men.

Thirdly, the Bill fails to include provisions for the protection of people who
are most vulnerable to contracting the disease, for instance, people frequently
using contaminated injection equipment. Under Section 2 of the Bill, definition
should have included vulnerable people, what is known as the most at risk
population (MARP), which would include transgender women, men who have sex
with men, female sex workers, and people who inject drugs. Also, proposed
deletion of clause 22, which relates to strategies for reduction of risk of HIV
transmission, is needed as it protects the legality of needle and syringe exchange.

Civil courts have the rights to fully address the employment discrimination
only in public sector. It is important that courts should be conferred power to
address discrimination in private sector as well to make it inclusive and effective.
The Bill does not elucidate on the legal dissonance between its provisions of non-
discrimination and other Acts and case laws that discriminate against sex workers,

homo-sexual and transgender.
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In conclusion, the stigma attached to HIV/AIDS victims in India remains
intense despite the ongoing effort of the Government. The stigma is not only
confined to social obstacles but economic too. With the advent of the Bill, the first
step has been initiated to stop the spread of disease and also help those who have
been infected by HIV and AIDS through ART. Even if it cannot do away with the
stigma itself, the law offers a clear legal recourse. To successfully eradicate HIV/
AIDS by 2030, the process would require a high degree of commitment and thus
would equally require steps to address the shortcomings. We should fill up the gap
and ensure far-reaching impact of the Bill.

In the end, I would like to mention as to what has been done by the Chief
Minister of West Bengal Kumari Mamata Banerjee. She has initiated a programme
called ‘MuktirAlo’ for the sex workers, that is, skill development and vocational

training for the sex workers. Thank you.
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SHRI LADU KISHORE SWAIN (ASKA): Hon. Deputy Speaker, Sir, I rise to
speak in support of the HIV/AIDS (Prevention and Control) Bill, 2017.

I commend the efforts of the Government and the hon. Minister for coming
up with this Bill. This Bill has been placed for safeguarding the rights of people
living with HIV or affected by HIV. The provisions of the Bill seek to address
HIV-related discrimination, strengthen the existing programme by bringing in
legal accountability and establish formal mechanisms for inquiring into the
complaints and redressing the grievances.

The Bill seeks to prevent and control the spread of HIV and AIDS,
prohibits discrimination against persons with HIV and AIDS, provides for
informed consent and confidentiality. With regard to their treatment, it places
obligations on establishments to safeguard the rights of persons living with HIV
and having mechanisms for redressing complaints. The Bill also aims to enhance
access to healthcare services by ensuring informed consent and confidentiality for
HIV-related testing, treatment and clinical research.

The Bill lists various grounds on which discrimination against HIV positive
persons and those living with them is prohibited. These include the denial,
termination, discontinuation or unfair treatment with regard to employment,
establishments, healthcare services, residing or renting property, standing for
public or private office, etc.

Further, the Bill also prohibits any individual from publishing information
or advocating feelings of hatred against HIV positive persons and those living with
them. The Bill requires that no person shall be compelled to disclose his/her HIV
status except with his/her informed consent, and if required, by a court order.
Establishments keeping records of information of HIV positive persons shall adopt
data protection measures.

There are more than 20 lakh persons estimated to be living with HIV in
India. Even though the prevalence of HIV is decreasing over the last decade, the

Bill would provide essential support to National AIDS Control Programme in
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arresting new infections and thereby achieving the target of ‘Ending the Epidemic
by 2030°, according to Sustainable Development Goals.

I would like to draw the attention of the hon. Minister towards my parent
district Ganjam, Odisha which I am representing in this august House. It is more
often known as the top-most HIV and AIDS prone district in the country due to
huge number of out-migration of labour to distant places of Gujarat and
Maharashtra. Usually, the male members of the family migrate, and the rest of the
family left behind at the place of origin also suffers this disease in due course.
There are no sophisticated hospitals to check this fatal disease and no new jobs are
created in those areas to minimise the migration of labourers.

Hence, I would like to reiterate that this Bill puts an obligation on those
institutions that keep personal records of patients to keep them confidential for a
variety of reasons. That is a welcome step. However, there are instances in which,
in stark contrast to this, the Government is asking patients to reveal their
AADHAAR numbers in order to avail certain kinds of services and benefits. This
Bill does not mandate any disclosure that patient should make for availing
services. In respect of the privacy of personal information, institutions should not
ask for AADHAAR numbers or any such information which will push these
patients into an uncomfortable zone.

Reports say several patients in Madhya Pradesh and elsewhere have refused
to take free medicines and other services owing to the fear that linking their
AADHAAR numbers will reveal their identity and expose them.

I would request the hon. Minister to give clarity on this aspect as to how the
Government intends to deal with this situation.

Thank you.
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DR. RAVINDRA BABU (AMALAPURAM): Thank you, Mr. Deputy Speaker,
Sir, for giving me this opportunity. On behalf of Telugu Desam Party, we
wholeheartedly support this Bill and congratulate the Minister for bringing
forward a lot of historical Bills like the ones on Mental Healthcare, etc.

Sir, when we talk about AIDS, we are always reminded of the stigma that
goes with it. A stigma is something which cannot be eradicated with a law. It has
to be eradicated through many other means too. So, let us change the name first.
The predecessor of AIDS is Sexually Transmitted Diseases (STD). After that, we
have named a certain group of diseases as a syndrome which is called Acquired
Immune Deficiency Syndrome. A syndrome always means a number of diseases
put together. Before AIDS there is another precondition which is called HIV
Positive. Once a person is tested HIV Positive, for him to develop AIDS it may
take 10 years to 20 years and in some cases he may not even get AIDS while
remaining HIV Positive. Therefore, these two stages of the disease — HIV Positive
and HIV becoming AIDS — should have been dealt with separately.

The countries which have been listed as having been more prone to this
condition are Nigeria, South Africa and India. If you see the profiles of patients of
AIDS, most of them suffer from chronic malnutrition and under nutrition. Most of
the symptoms and signs of AIDS just mimic tuberculosis. These symptoms are
exactly like those of tuberculosis like losing weight, losing appetite, suffering
from diarrhea and patients ultimately die of weightlessness. They die like AIDS or
tuberculosis patients only.

In the history of human civilization if you look at the stigmatized diseases
or disorders, one of them is leprosy. Whenever somebody was tested as Lepra
Bacilli Positive, he used to be excommunicated from the society, kept outside the
village or outside the towns. Another disease is tuberculosis. When a person
becomes a patient of tuberculosis, people used to shunt him out of houses. Now it

is the AIDS which has come and AIDS will go too.
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Virulence of AIDS virus has come down drastically off late, and detection
of AIDS cases also has come down drastically. That is because an WHO report by
a scientist said that it is to be debated whether AIDS is really AIDS or it is a
transformed phase of tuberculosis. There is a debate on this. There is a big
confusion among the medial scientists also. A big debate is going on whether
AIDS is a separate disorder as distinct from tuberculosis or it has only to do with
the Sexually Transmitted Diseases. If that is so, let us call it Sexually Transmitted
Diseases. Why do we label it separately as AIDS and make the patients suffer
from stigma? People acquire AIDS whenever they indulge in unsafe sexual
practices; same thing used to happen in STDs also. Diseases like syphilis,
gonorrhea, chanchroid etc. are transmitted whenever people indulged in unsafe
sexual practices. AIDS also spreads like this only. The only difference is that in
case of STDs, the symptoms come within one week of the exposure whereas
symptoms of AIDS appear after 15 or 20 years.

Therefore, I urge upon the Health Minister to have a little research on this
issue. Instead of labelling it AIDS, can we not rename it as Sexually Transmitted
Diseases or some other malnutrition or under-nutrition related symptom? It is
because I feel that sexual exposure is only incidental or ancillary to the
development of AIDS. Otherwise, there are so many people who are exposed to
unsafe sexual practices, especially the homosexuals. Dr. Ratna De (Nag) has
spoken about it. Homosexuals indulge in unsafe sexual practices but majority of
them do not develop AIDS; very few of them will become HIV positive and even
fewer of them will develop AIDS. Is there any mutation of the tubercle bacilli
which can be called AIDS? There is a big confusion. So, instead of dwelling on
AIDS per se, let us also think of renaming it as Sexually Transmitted Diseases. Of
course, we are passing this Bill in pursuance of some memorandum or some
international agreement. In the international medical fraternity also, there is an
intense debate whether AIDS is really caused by Sexually Transmitted Diseases or

it is a state of tuberculosis wherein sexual exposure is accidental or incidental.
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I definitely support this Bill which has excellent provisions. But I would
urge upon the Health Minister to please look into the matter backed by

professional research.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Hon. Speaker Sir, I thank you
for giving me the opportunity to speak on the Human Immunodeficiency Virus
and Acquired Immune Deficiency Syndrome (Prevention and Control) Bill, 2017.
At the outset, let me say that we fully support the Bill and I also congratulate the
hon. Health Minister who has brought this Bill which was pending for a long time.
Before I speak on the Bill, I would like to say a few words about the hon.
Health Minister Shri Jagat Prakash Nadda. When he took charge as the Health
Minister, we had a little apprehension that a medical person was leaving and a
non-medical person was taking charge of the Health Ministry. But to the dismay
of many people, he brought tremendous changes recently with the introduction of
new health policy. I also take this opportunity to thank him on behalf of my
Government for allotting the AIIMS to Telangana State. 1 would also urge upon
the Government to give financial sanction for the AIIMS in this budget only.
Regarding the AIDS, to be specific, it is not a disease alone. In short, I
want to say, I8 a1 &1, AW &) &R &7 @& §WA 21 It affects the body, it affects

the mind and it affects the social status. That makes it different from the other
diseases. When somebody has a cancer, he does not have any problem of social
dislocation. If somebody has diabetes, he does not have social dislocation. But
even today, after so many years of intensive campaign, any person who goes for a
blood test would be shivering with fear till he knows that the blood report is
negative for HIV. That is the fear psychosis of the AIDS. This Bill gives a lot of
rights.

We in the medical profession many times see patients who are suffering
and coming for surgical procedures. Unfortunately, most of these people are from
the lower and middle income groups. They are made to run from one hospital to
another. Various excuses and reasons are given for not giving treatment. This Bill
will effectively deal with it as it has punishment provisions for people who avoid
rendering services for these people. That is the most important aspect of this Bill

which I wholeheartedly welcome.
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The next provision is regarding the healthcare providers. Most of the time,
people who already know that they are HIV positive but may not be having
transmissive AIDS would not like to disclose the information to the various
healthcare providers. That is where we say universal precautionary measures
should be taken treating every person as a potential positive person. That is a
teaching and indication as per protocol given by the WHO.

There is a clause you have for healthcare establishments to take up
precautionary universal healthcare provisions for the healthcare providers where
you have reduced the number from 100 to 20. That is good but I would like to say
that there are various establishments like blood sample collection centres where
there would be only a maximum four persons. Blood banks which are very risk-
prone are not manned by even two or three persons. If we stick to only 20 as a
figure, we are going to deny the healthcare providers who are working in small
institutions where otherwise the owners of such institutions must be taking all the
steps to provide universal precautions. I request that while formulating the
guidelines or framing the rules you ensure that in every establishment wherever
there is a potential threat of transmission universal precaution shall be provided.

My next point is regarding the tests. In our country, most people are
uneducated and do not know what tests are being done. If you go to a hospital, you
have got the master health check up. Every master health check up has a HIV test;
a test for Hepatitis virus is also a part of every master health check up. Invariably,
most of the people who undergo the tests do not know that they are also being
tested for HIV. We cannot find fault only with the establishment. A high
awareness creation of this law among the healthcare providers should be done so
that every diagnostic centre and hospital takes the precaution that people who
come for routine and regular health check up also need to be informed about these
tests.

We regularly attend various marriages. Still arranged marriages take place

in our country. Most of the times we see social tensions and violence after the
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marriage where a person who knows that he is HIV positive prior to the marriage
but does not disclose to the spouse’s family. That causes a severe psychological
strain on the entire family of the spouse. This Bill has a provision to address that.
Here, I am not finding fault with the HIV positive person but I am finding fault
with those who know about it but do not disclose it to the family of the innocent
girl or boy. That is absolutely a crime and there should be a provision for
punishment. The punishment should be much more than what we have provided in
this Bill. I hope, the hon. Minister will take care of it.

I will take only two or three more minutes and conclude. This Bill has been
drafted very nicely. Even if it were given to a doctor, we may not have done such
a good job.

The job of ombudsman is very nice. Most of the time people cannot go to
the court and file a case. They do not have time for this. Somebody may have
some health emergency like Appendicitis and if the hospital denies him the
treatment, he cannot go and fight the legal battle. Not only the State Government
institutes, any institution engaging more than 25 people or having a 50-bed
hospital, should have the ombudsman so that people can get their grievances
redressed. In fact, I would like to add a provision here to the effect that
compensation shall be paid to the HIV positive person if he undergoes mental
stress because of denial of treatment. There should be an element of economic
liability on the part of the establishment. It will be helpful if you take this into
account.

As one of my colleagues has told earlier, AIDS does not come alone. We
know that this happens because of social and biological reasons or because of
migration. Adequate nutrition and adequate protection should be mandatory.
With good nutrition we can prolong death and in some cases even prevent it. Not
only HIV, AIDS is also preventable. State and Central Government should be
mobilised to extend special welfare measures to these people. With these words, I

wholeheartedly support the Bill. Thank you very much.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Like many of my
other colleagues, I also congratulate the hon. Minister for bringing out a wonderful
legislation.

In fact, we believe that prevention is better than cure and I think we have to
put that into practice. It is extremely essential. Although the number of deaths is
coming down, every year the number of people with AIDS is increasing, which
means the control is not very effective. 1 would say that both control and
prevention should be made very effective. The more vulnerable group is women
and children who need a special focus. We should have some roadmap to help
these two vulnerable people because most of them are innocent. Except very few,
most of the women are victims because of their husbands or male spouses.
Therefore, some special care should be taken for the women and the children.

We do not have comprehensive coordinated efforts on part of the State
Governments and the Central Government. We need a comprehensive
coordinated effort at the regional as well as at the national level. This only can
result in effective control of the disease.

Sir, as I mentioned earlier, the number of deaths is coming down but the
number of people having AIDS is increasing every year. For instance, in 2015
alone as many as 86,000 new cases have been added, which means we have to be
extremely careful. We believe that we are taking a lot of efforts but they are not
really yielding results. We need results only.

I think we have to give special attention to the female sex workers,
particularly at few places like Mumbai and Kolkata where the female sex workers
are more. We need to have a special programme, both in terms of awareness and
treatment, for them. Denial of treatment or other things should also be made a
criminal offence because only then the officers concerned or the doctors would be
careful in giving treatment to them.

With regard to ombudsman, I would say that though we are bringing out

such a big legislation there is not even a single pie commitment on behalf of the
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Government. We have been doing it earlier but as far as this Bill is concerned,
there is no financial commitment. So, I would suggest that instead of putting the
responsibility of Ombudsman on the State Governments, the Government of India
should take this responsibility. So far as the nodal officer’s responsibility is
concerned, at least in big establishments having more than 100 people, some
incentive may be given to the companies which appoint exclusive nodal officers so
that awareness could be created and some redressal mechanism could be evolved
in the company itself.

Sir, no doubt insurance is extremely essential and it has to be made
compulsory and the premium has to be paid by the Government for the simple
reason that most of the victims are poor and illiterate. To safeguard the families
and the children, I think the premium has to be paid and the minimum sum assured
has to be fixed so that the families could be benefited.

We have been saying that we should have a complete eradication of AIDS
by 2030, but we do not have any roadmap. Unless we have a clear-cut plan in a
comprehensive manner, I do not think that we will be achieving it, but the years
will roll on.

Unfortunately, India has the lowest allocation in the world for health as a
percentage of GDP. We should give more priority to education and health. But,
unfortunately, the Government of India is not giving more priority as far as the
allocation i1s concerned both for health and education. So, for health, I think we
need to have more allocation as a percentage of GDP.

Sir, penal action should also be there for non-compliance. Otherwise, some
of the doctors could always deny and some of the druggists could always say that
they do not have the provision of the stock of drugs. So, the penal action should be
taken against the doctors who deny and also against those people who are
responsible for stocking the drugs.

One more important thing is about the provision of immediate

administration of the anti-retroviral drug. I think instead of using this word, it is
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being rectified. It should be made compulsory for all the people immediately so
that the disease does not spread and become acute. I am sure that the hon. Minister
will take care of that.

In many cases, we have been seeing in the newspapers that there is shortage
of drugs particularly in the rural areas as well as in the semi-urban areas. I think
that the shortage should be avoided totally because even one loss of life is
precious. We have also seen that the pediatric drug, particularly concerning HIV,
is not available in many places. So, that is also extremely important. As hon.
Members who spoke earlier have mentioned, India is the third largest country in
terms of the incidence of this disease. I am sure that we need to have special
attention as far as this is concerned. With these few points, I once again thank the

Chair and I fully support the Bill.

HON. DEPUTY SPEAKER: Now, Shri P.K. Biju. Only five minutes.
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SHRI P.K. BIJU (ALATHUR): Hon. Deputy Speaker, Sir, this is a very important
subject. I do not find the Financial Memorandum and the Statement of Objects and
Reasons in the Bill. But the Government is trying to pass this Bill. Some NGOs
are doing this work. This Bill will allot more money to improve the situation in
our country.

The hon. Supreme Court of India has directed the Central Government to
give ART medicine to all HIV victims. But, the Government is not able to explain
what it is going to do in this regard. As per the representation filed before the
highest court of this country, the Government has said that the ART medicine for
each patient would cost around Rs.28,500. If we cannot give that much of amount
for the victim of HIV, how can we cure the patients in this country? We have
started our journey in 1986 and established a National HIV and AIDS Policy and
we have also established National AIDS Control Organisation (NACO). We have
seen 50 per cent reduction in the number of new HIV infection. It is very good.
Besides the Government, some NGOs are also taking part in this big work.

India has demonstrated reduction of 57 per cent in estimated anti-new HIV
infections from 0.274 million in 2000 to 0.116 million in 2011. The total
estimated HIV affected persons in our country are 2.08 million as per a report of
2011. We had started the National AIDS Control Programme in 1992 and again in
1999. In 2009, India established the National HIV and AIDS Policy and the
World of Work.

In 2011, the United Nations directed various Governments to manufacture
generic ART in their respective countries. What steps have been taken in our
country to manufacture generic antiretroviral drug in our country?

This Bill has been drafted nicely. It is a good Bill. HIV is very much
influencing our population. It is also influencing our GDP and economy. This
Bill aims to end this epidemic by 2030 in accordance with the Sustainable
Development Goals that we are discussing. Last year also, we had discussed ten

Goals which we are going to achieve as per the directive of global community.
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We are now discussing the Sustainable Development Goals. We are aiming to
achieve an HIV-free nation by 2030 which is one of the goals.

Presently, around one lakh persons are living with HIV in our country.
This Bill has been drafted to safeguard the rights of the people who are affected by
HIV. The provisions of the Bill seek to address the HIV related discriminations.
In my State of Kerala, we have seen that the rehabilitation of an HIV-affected
person is very difficult. Some of the NGO are working in this field but the
rehabilitation process is very difficult. The education of the HIV-affected persons
and their children is very much difficult in schools. The schools are not ready to
allow those children to study along with other students in their schools. Some
such incidents also happened in Kerala in some places. The Government has
taken a strong step so that those students can study in the same schools where
other children study.

The Bill also aims to enhance access to healthcare services by ensuring
consent and confidentiality for HIV-related testing, treatment and other
counselling research services. This is very much important. Sometimes it is
disclosed that such and such person is affected by HIV without his consent. With
the result, they are not able to rent their houses. They are not allowed to work.
Their situation becomes very bad. Every HIV-affected person below the age of 18
years has the right to reside in a shared house and enjoy the facility of the
household. But that is not happening throughout the country. So many awareness
programmes are going on in the country but they are not workable. I think not
only the Government but the entire nation should be involved in awareness
programmes with the help of brochures and classes. Then only we can create a
situation for the betterment of HIV-AIDS affected persons.

Sir, this Bill prohibits any individual from publishing information or
advocating or nursing hatred against HIV positive persons and those living with
them. No person shall be compelled to disclose his or her HIV status except with

their informed consent and if required by the court order. The State and Central
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Government should ensure prevention of spread of HIV and AIDS and anti-
retroviral virus and also ensure access to welfare schemes, especially for women
and children. Every person in the care and custody of the State shall have right to
HIV prevention, testing, treatment and counselling services. These are very much
lacking today. Even in case of dialysis, no hospital is ready to accept their
requests. Even the Government hospitals are not ready to accept requests of
dialysis patients and some other patients. The HIV patients are not getting proper
medical treatment in our hospitals. This is something very alarming. I think,
Government should come out with some financial support to the States to ensure
protection of the HIV patients and their rehabilitation and treatment in their
respective States.

Thank you.
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DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): Hon. Deputy-Speaker,
Sir, thank you for giving me this opportunity to participate in the discussion on the
Human Immunodeficiency Virus and Acquired Immune Deficiency Syndrome
(Prevention and Control) Bill, 2017. I rise to support the Bill. This is one of the
very good Bills drafted by the Ministry of Health and Family Welfare. Last week
we passed the Mental Health Care Bill and this week we are passing the HIV and
AIDS (Prevention and Control) Bill. T think this shows the commitment of this
Government and I would like especially thank our hon. Prime Minister, Modi ji
and also our hon. Health Minister Nadda ji for having taken this initiative of
working and getting Bills like Mental Health and HIV and AIDS (Prevention and
Control) Bill because these people, the people affected with these diseases, are one
of those who are isolated, ignored and neglected in the society and are not given
the human rights they deserve as an individual. So, I would like to congratulate the
hon. Minister for having brought forward this Bill.

Sir, I would like to highlight as to why this Bill is so important. My other
colleagues who spoke before me have already said that India has the third highest
number of patients infected with HIV. I would like to also highlight some data
here. In 2015, 2.1 million people were living with HIV; 0.3 per cent adult HIV
prevalence; 86000 new HIV infections; 68000 AIDS related deaths and 43 per
cent adult on antiretroviral treatment. The Bill has very good provisions.

First of all, I would like to mention that when a person who is suffering
with HIV is not given respect and there is a social stigma attached to this disease.
That has been removed by the provisions of this Bill. This Bill says that there is a
prohibition of discrimination of a person. We have seen what happens in most of
the work places. Earlier when somebody who was HIV infected was working, he
was purposely for some or the other reason was removed from that employment.
The simple reason was that the person was HIV infected. Also, if we look at
children studying in schools they are not treated like other children just because

their parents or they are HIV infected. This stigma that comes with HIV and AIDS
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has been removed and I would like to thank the hon. Minister for taking this
remarkable step as far as the HIV and AIDS patients are concerned.

Sir, I, myself, am a physician and I have seen that a patient who has already
made his health and insurance policy and later on if he or she gets HIV infected,
there is a clause in the insurance policies which excludes HIV. It says that
insurance would be provided to all patients excluding HIV patients. My  request
to the hon. Minister is, this clause should be removed because that person who has
taken that health policy or the life policy should not be discriminated on the basis
of HIV infection. This point should be given importance.

Secondly, if a couple is HIV infected and their health status is good, their
CD4 count is good, they have not acquired any opportunistic infection and they
are leading a good life, such a couple should be given the right of adoption. This
has not been covered under this Bill. I request the hon. Minister that such couples,
after doing medical examination, should be given an opportunity for adoption.
Adoption rights should be given to such couples after their medical examination.

Another important issue that has been highlighted is, any testing relating to
HIV would be done on informed consent. This is very good step that the Ministry
has taken.

The Bill also says about certain cases where consent is not required. It says
that if a court says that HIV test needs to be done, no consent is required. If any
part of the HIV infected person like blood, semen, etc. is used for therapy or
research, consent is not required. I think, this is a welcome step.

All the points covered in the Bill are very good. My suggestion is, in some
medical conditions, when we admit a patient to a hospital, we do not do HIV
testing. But in cases where a patient is having fungal infection like PCP
pneumonia, if a person is having cryptococcal meningitis, such other kinds of
infections that are not responding to treatment and we are suspecting that the

patient may have HIV, then HIV testing should be done irrespective of consent. It
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is to save the life of the patient whom the physician is treating. All these things
should be taken into consideration.

My colleague mentioned about medical establishments like blood banks.
For screening purposes, in licensed blood banks, we have made a provision that no
consent is required. Similarly, we should also have this law applicable to all the
blood banks which are collecting blood under this law.

We have seen that when a patient is going to a hospital and he is HIV
positive, most of the time, the private hospitals deny admitting that patient. They
say that they do not have ventilators, they do not have hemodialysis machines for
these patients. My request is, it should be made mandatory in every hospital to
have a ventilator and a hemodialysis which they have for other patients who are
non-HIV infected. If they are having ventilators for them, then for HIV infected
patients also, they should have this facility. If only on the ground that the patient
is HIV infected, admission is denied in that hospital, then that case also should be
considered.

Government of India has taken up test and treat policy. Under this, we
should also see to it that, if a doctor or a staff member who is working in a hospital
get a prick of any patient who is not diagnosed of HIV and that person has got a
prick, the patient’s HIV testing should be done. In the Bill, we have the post
exposure profile access. If a doctor or a staff member gets a needle prick of a
HIV infected patient, we give a post exposure profile access but for patients who
are not diagnosed HIV positive, if a doctor or a staff member or any healthcare
provider gets a needle prick or gets injected by the needle, I think, it should be
made mandatory that that patient’s test should be done. It is not only for the
doctor or the staff but if that patient is accidentally found HIV positive, then it will
be in his benefit also. His treatment will be started and we can save the life of the
patient whose prick is being given.

I have seen that outside most of the tertiary healthcare Government

hospitals, there are many private labs. Anybody in these private labs, without
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taking consent, takes the blood sample and does the HIV testing. This Bill has
made a very good provision that no HIV test shall be conducted or performed by
any testing or diagnostic centre or pathology lab or blood bank unless such centre
or laboratory or blood bank follows the guidelines. This is very important. Any
laboratory, a very small laboratory established outside these big hospitals, does
these tests without taking the consent of the patient. So, I think, this is very
important.

Today, what is important in the country is educating the youth, educating
the school-going children about these diseases. These diseases are not only
infected by sexual transmission but also by IV drug abuse. So, it is very important
for us to include all these curriculums in the school syllabus also.

My request to the hon. Minister is about the disclosure of HIV status. We
have made a provision in the Bill that doctors can disclose the HIV status to the
partner in case the HIV infected partner is not willing. This is a welcome step. ...
(Interruptions)

My next point is about confidentiality of data. Many a times what happens
is that we hold the hospital responsible if the data is leaked about any HIV
infected person. My request is that instead of holding the hospital responsible, we
should hold the person who has leaked the data and he should be punished.

I have worked in a Government hospital and I would like to share my
experience here. I am a physician and so I would like to especially share this
experience. We have treated a lot of HIV infected patients. When a patient comes
to the Emergency, the doctor’s duty is to first save the life of the patient. Many a
times in Government hospitals, gloves are not there. We are talking about
universal precautions. If a patient comes, say with diarrhoea, he is almost about to
die if we do not treat him, should the doctor wait for the gloves to come or should
he go ahead and treat the patient? So, what is the priority? Should we follow the
universal precautions? During that course, if the doctor or the staff gets infected

with the HIV, then who should be held responsible? Should it be the doctor who
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did not follow the universal precautions or should it be the medical establishment,
the hospital, which has not provided the gloves? There are many cases where even
doctors and staff have been infected with HIV in the course of saving the lives of
the patients. So, I think in such cases compensation should be given to the doctor
or the staff who has got infected with this.

I would like to raise a very important point. We have post exposure profile
access for doctors or nurses who have got pricked with HIV infected person. But
in sexual assault cases, like in rape cases, we do not give post exposure profile
access to the affected girl or the affected female. This should be made mandatory
that if a rape case or a sexual assault case is noticed and brought to the police
station, the first thing we should do is we should give this post exposure profile
access.

My colleague was talking about CD4 count. I would like to mention here
that CD4 count is important for giving ART treatment. I would like to specially
mention that these days viral load is more important while giving ART before
CD4 takes time to drop. But viral load increases faster. We do not have adequate
facilities for doing the viral load.

All the complicated cases come to the JJ Hospital which is the centre of
excellence for the State of Maharashtra. I have worked in that Hospital. So, I
would like to especially give that example. When a patient who is HIV infected
and complicated, comes to this centre of excellence and we send the sample for
viral load, there are not adequate kits available for viral load. This is very
important because early detection of treatment failure can be addressed at an
earlier stage. So, my request to you is that this issue should be taken up on
priority.

Lastly, I would like to mention here that pre-marriage counselling is very
important. In the Bill we have mentioned HIV related diseases. But it should be
health related diseases because not everybody will be ready HIV related pre-

marriage counselling. So, health related pre-marriage counselling should be done.
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With these words, I support the Bill. Thank you.
16.00 hours
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HON. DEPUTY SPEAKER: Dr. Shrikant Eknath Shinde, please speak very
briefly and conclude your speech within three minutes.

DR. SHRIKANT EKNATH SHINDE (KALYAN): Mr. Deputy Speaker, Sir, I
thank you for giving me an opportunity to speak on this important Bill.

I would like to congratulate the Health Minister for introducing this Bill.
Nearly 21 lakh people live with HIV in India and looking at this 21 lakh
population, the Bill has been drafted to safeguard the rights of the people living
with HIV and affected by HIV, address HIV related discrimination and
strengthening the existing programme by bringing in legal accountability. After
this Bill becomes law, no HIV person can be treated unfairly to live his day-to-day
life whether at work or educational institutes or public or private offices. No
person shall be compelled to disclose his or her HIV status except with their
informed consent. But at the same time, as Dr. Heena Gavit rightly said, that
pre-marital HIV counselling should be made mandatory so that we can, in future,
save not one life, but two lives — life of the partner as well as of the child.

Sir, the Bill mentions about “providing ART and management of related

299

infection ‘as far as possible. As also being a Member of the Standing
Committee on Health, we all strongly objected this word ‘as far as possible’
because by ‘as far as possible’, it does not give treatment to every HIV infected

person.
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Sir, as we see, there are 21 lakh HIV-positive persons; and only 25.82 per
cent receive ART treatment against the global percentage of 41. There are 1.96
lakh new infected patients with HIV. In the year 2015, 1.31 lakh persons lost their
lives due to AIDS. So, when we talk about strengthening our existing
infrastructure, we should also look at these alarming figures and we should
strengthen all our PHCs, hospitals and clinics. This ART should be made
available to each and every HIV-infected person.

Sir, I also understand the financial burden in the health sector, but the life
threatening infections/conditions related to HIV should be covered, and treatment
should be given free of cost including treatment of tuberculosis and hepatitis.

Sir, another very good and welcome step taken by this Government 1is
about the role of the Ombudsman. But the Bill does not specify a timeframe
within which the Ombudsman must pass an order. The Standing Committee
recommended that ‘in case of medical emergency, the order should be passed
within 15 days, and in case of life saving treatment, the order should be passed
within 24 hours.’

The Bill also provides for that ‘every HIV-infected or the affected person
below of age of 18 years has the right to reside in the shared household and enjoy
the facility of the household’. It is also a welcome step by the Government. But at
the same time, I would like to know as to what about ‘after 18 years’. We should
also try to give social security and social rehabilitation to the HIV-infected
persons. This should also be considered in the Bill.

Sir, I feel that all other points have already been covered by my previous
speakers. So, all these points as also the recommendations of the Standing
Committee should be given a serious thought in the Bill.

With these words, I conclude. Thank you very much.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I support the Bill which has
been moved here.

My request to the hon. Minister through you is this. Clause 6 is regarding
the ‘informed consent’. If the healthcare provider strongly suspects that HIV is
present, which will lead to more problems, can such a provision be added wherein
the health provider can go ahead and take the test without informed consent?

My second point is related to Clause 14 — “as far as possible”. Why can the
Government not remove “as far as possible” and make it for all patients?

Clause 10 relates to duty to prevent transmission of HIV. Why can the
Government not add some penal actions, I mean, some punishment provisions?

The other issue is about the foreign funding. Usually, the foreign NGOs
were doing HIV prevention services. Now, it has declined a lot. Will this
Government enhance budgetary spending for this? Despite effective ART, it is
only 64 per cent. Can the Government enhance it to 94 per cent so that we can
achieve the goal of ending AIDS epidemic by the year 2030?

At the same time, one major reason of death in HIV is presence of
opportunistic infection such as TB. Unfortunately, India has a very high
prevalence of TB. So, the Government or the Health Ministry should also

strengthen TB services and the ICT services. Thank you, Sir.
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S 39 qolerd DI 3 e # enfHe Y| 9ga-agd gan|
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N TETe oA (YE): IUTETE WRIGH, AU A e w1 Arpl A, swa forw agd-
aga gl

# #= ot 1 e e A fb 7w U U @9 € Sl A A & e 8, F Wi
g 81 el fpfl A oy el Wehar R gur Wl S Wb, Hifh I AR H a Gfaren
g1 TS AR FATS BT dgd I8 381, WHPR BTG, TgolRAT AR ASY FBIbT & 918
TR T Goob 2 O vaemsdt & iRt sumer 1 59 s F R @ v FAdTerT g,
DY I T, T dN H AT g A PIN Bl | § ARSDAE M, oAb T e § Sh
DI B Bl SR 8, dMfch A8 G & & 7 Y| I8 G fbe1 ISl B avie A el §
- R H a9 | I Bl e # afeaat B 99 I Sar 71 g Sfefh B 8 9w
H A A 8, ATerd A Sl 81 dsd-orsihdl Wi H VAl kel | gfeyer 8 S 2l
3 T Bl & ® & A #Al o &1 eae Argm 6 o Rne & IR form e war @
‘TIRTA BR 2R, Afh Al g1 4 I ¥ B o 2 3R I drar 2 § qwsian g 6
Ig fo@q &1 88 db S 2l S 3 AFHIG Ha 1 Pal b PIC AT Wpol-plasl & qTeR
IS o AT ST ©1 $9 Ao H 399 TGl 3TAARH Bl | 9 37U Hieeq @ AIegeH & oy

T ATEd ©, WX T § 39 I1d I X% TG & < B SRnd 2l ST FolTel A ST
SHh! Aefaferce oA & Semd B, d1fh I8 9N 3R 9 Hhol, 39 [olU Uh-Uh R | Udh-
Teh SAM D AT AT Bl Sxd ol d qoerdm g b #2301 Sft 39 R &9 <3|

qga-aga gl

us? IS S 8 Ol e wolo gropz wlo Dje () Jazl pualhay wliz

b 2890 IS Wor g0 1 2 @yl ol AP S
= Wil Jg) ~ 92 = Silan sl M &S B ygilz LY glad 8 (> siio yao
ool 09 ~SiguS USuw it gz )l UiSw utd ~S e v wodl i g Wil Jguw A
oliwgay )S yobs b Iy G S cpilee yloy 2l -y Wiko o S)low
ot gz blay S o Sho 51 aw caw asy S alysl wusiz ol Ljuxili
WIS GuusS 95 uoSe) e Sylowt pol o 831 e o S)low S ~Sg-il-zl
ol oS B g3 dUSyle ae LS GiiigS w2l Lt N d ol o iy S ooy
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o ue 3929 S)low S o Dygrd LS )S GinigS m S 1>y Ligy YuliS oS
av ~29 0S v Wl B)low N aw ~29 BS ez oS B)lew ~-dl dl &
oS ol i wigy SiShyyi aegs = Ul> W w85 usam use usl o Wil
LSH SH use d9b = 0lsz ¢ iz Ul> b 2V (g Ul Ll> J yae yoped
S w2 Syiio go ol =ty 8¢ DV Guyl 2 - dl> gy Wike ail S )lows Gyl
d S o o Ul by 48 pgl S EuSy S Sy )8 o> S B ygilz glad
4L oluil ;SW (Cigarette smoking is injurious for health) 5 SU jbs
S5 3> S igS) N S ygy ligrow pae -y iy ol o3 W S 23 wwl uae
23U S &S JsSawl b O)sS S LS J pen jie Sul vl oS cuuz ooy Sugd
89 =t 9D LS putipgl 03U eyl =t ue dslre gl -y Uil> b B 3594
Syb S Ol gl aw JUs o iy ilz S A S pibsdlgw S puealigy oyl
oS IS Sl 65 ol L) ww 2le S ol -y Dygpo S ind ol edb)
oluil Sl Syl o 368 Sl Sul A S yul i ags )3l S)lows m ~SU o Dy9yd
wd ol . gl w2 SHlie Yoy ligrew o -t Dyerd WS S e gilw S

cem S Sy S 8 T 8
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SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I rise to support this Bill and
also to take this opportunity to congratulate the hon. Minister for having such a
comprehensive Bill after detailed discussions in the Standing Committee in Rajya
Sabha and also in this House.

Sir, we have reached an important milestone towards having an HIV/AIDS
specific legislation in India. It is a tremendous success due to efforts of multiple
stakeholders, especially the very vibrant civil society and communities.
Involvement of parliamentarians across party lines in response to HIV, particularly
through the Forum of Parliamentarians on AIDS, is an excellent example of
bipartisan nature of work on priority development issues in India. I also appreciate
that the hon. Minister has accepted our collective appreciation and bringing in this
legislation.

Globally, there are 36.7 million people, who are living with HIV. India has
the third largest population of people living with HIV with an estimated 21 lakh
people, South Africa being number one and Nigeria at two number. There was a
time when India had reached the peak with very high HIV burden. It is satisfying
to note that the national HIV epidemic has declined over the last 15 years or so.
However, the rate of decline in the epidemic has more or less slowed down during
the last four-five years.

Sir, we hope that this Bill gives further boost to India’s efforts in fulfilling
the global commitments reiterated through the Political Declaration at the High
Level Meeting on AIDS at the UN General Assembly in June, 2016. These include
the commitments towards achieving the fast track targets for 2020 as well as
towards ending the AIDS epidemic as a public health threat by 2030 as part of the
Sustainable Development Goals (SDGs).

Sir, I would also like to draw the attention of the Government on two-three
contentious parts of this Bill. The first is that people living with HIV are still dying

in our country, particularly when co-infected with TB or Hepatitis-C, when we
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have knowledge and means to prevent such deaths. This must be addressed on an
urgent basis.

On the second issue, a number of hon. Members have already spoken and
the hon. Minister has given an assurance in the other House as well. Clause 14 of
the Bill is very specific that the Central Government and State Governments may
try their level best to give measures for providing Anti-Retroviral drugs as far as
possible. Our suggestion is that ‘as far as possible’ may be deleted and a specific
assurance may be given in this House. It may also be assured that it would be done
even at the time of rule making.

Sir, India is known as the pharmacy of the world. Here, I would like to
share with this august House that India supplies more than 80 per cent of the Anti-
Retroviral medicines globally to millions of people living with HIV. 1
acknowledge the contribution of Indian pharmaceutical companies for bringing
revolution to the HIV treatment landscape. However, it is ironical that a country,
which supplies medicines to the entire world, seems to be hesitating in committing
to provide treatment to its own citizens, which is their right. We cannot ignore the
responsibility at home. Once again, I urge upon the Government to consider this
aspect.

The third point is that even with all the years of awareness and education,
we have instances of stigma and discrimination against people living with HIV or
those who are most at risk to the infection in schools, hospitals and work places in
our country. These are the challenges we must particularly have in mind while
enacting further rules in this regard.

My last point is regarding discrimination. The discrimination is also well
addressed in this Bill. So, once again, I take this opportunity to congratulate the
Government. I fully support this Bill and since I fully support this Bill I have not

given any notices of amendments also. Thank you, Sir.
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w@rReA 3R TRAR FHeamr #R (sh ST wehTer FSen): U WRled, A YHRMsdl S
Fard e, 2017 R T AT 7 TdT & 2 39 T W T 18-19 TR ARt A
9 9 forn 81 # S W By g=are < g, R 39 f@d @1 ggd aifvifes @@e W
TuTe fHar 21 39 FUIE ¥ W Bl § b IR B Bl Ad 39 4o Bl AW e &7 gl §
9% oI I wed! a=rare a1 gl S 9o oY €, 39 fd @ 39T @1 ReT 9 Rel
DA PN fHIT ST dh, IW o) A 21 It means that the intention is to see to it

that this Bill becomes an effective law and for that, what measures are needed,

what safeguards are needed or what provisions need to be added. 39 Ta & Ao
3 21 9 Pl AeTepR b aTararvl a1 € b 89 39 fdal &1 ioiifed a¥is & <ud gU 3
eI 3R TIRT &

IS g Ud g1 Yfeie HidT B, Fifh YR ¥ W Sd § USH &I ddY Uh
Sl AT B Bl TEH Th G, dfch 99 U & 9ell bl hIq &l el sded foru
UIFAATHE BT a9 2| Iifelael B iR IIfdmie & areR UifelieRI=T 1 9 o) I«
B gl R A guw, Ufdefaved 3R gAoielsl 5 9gd 8 W-ufaed BleR U
DTSR B ARBR, AT R WIS A & qHA WM 3R I A1 3121 a9 1980 B

<o H U Unide fHar o @ on & this is going to become an endemic and
epidemic. Y& Q4T dfchl BRN, S AR AT B WATK SR S| WIRA BT QAT SIARAT ST

T/ AT {6 S I8 IAH g1 AN Uiie HeR a0 AT U 9gd 991 g N, S A8 Bl

qd 9¥ 1980 H HEl S &1 off| 3o WA ST U ofdl ITAT HRd gU 9 118 Ul B,

STet g9 fopdt ft Taemsdl aRRE & Afdd &1 dieic W B, 59 91 B ff 89 MfaeT R
% Bl

SEXI, 3R WRRA SATd & G ¥ <@l 91y, df 9Rd 7 39 &5 § &l Wi &F 2
3R 3BT AGAT H AU ATYD! HIHT AN IR gl By ATbs gD AT 3 & AR I
U1 oIl B o S99 9gd a1 39w @ <&l Bl frefee Sadudie e BR &1 eRie o {6
TH AR, TR 3R walkan &1 anwe &l 31k Rad |

SUTEET WEled, H YD AL W ¥ Bl AT DHIA ATSdl § b g9 HSISN o™
DI TR PR ford B, AT BT IRE PR fordn 2 3R Rawd o) foran g1 g8 ard 84 wase &l
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s*wd gl The new HIV infections have dropped by 67 per cent from 2.5 lakh to
85,000. The AIDS-related deaths have declined by 54 per cent. 3@ Tdldal Yavdl

Shalls~s 54 TRiC P U d3 & AT # om A gl Free antiretroviral treatment is

being provided to 10 lakh people living with HIV+ and this is the single largest

ART programme in the world. 3 &1 a7 Gfdhe arore ufetd I g, o9 89 &R @
21 AR AR P! e I qId DI A, Hifh 89 I8 AR Bl TSl 2 AR 89 Ps e o
B 21 H @RI B IR H 5@ W =@l Bl g dl bedl g [P SN el ATBMl 8 S g,
I @ =@t 9gd B g, offhd S gwfded AU A 99 S H 2§ S9@ =al FE
TE B 3 BB E-olERd, HEl ey, Ba TN B S IR bel TRl B
s TRAT 8, olfd Iqab aravie 1 89 <Redl 1 BRIFAES <d €1 87 Sl & dRRA &l
) s ofd © R Qe B S IR BT Wl Tbs od 2l IS Saiell &1 T WY B S7ar
g, Al SU Al THSHR WC B ol © Al Pel 1 Dol I8 BANI A Al BT JATT 8, o
&4 <@l =iy |

S gfee & # garr argm 6 <21 § g=ssdl @ 22,000 <RewT wfuferdrst €1 There

are 22,000 testing facilities. These facilities are conducting 2.9 crore HIV tests
including 1.3 crore pregnant women annually. |TATET &7 2.9 IS YA <
2 3R T 1.3 BRIS WHc giearei o ff e &) ® &1 39 dve 9 R BRferdst &
BH 9¢1 W &l ...(FagH) $9d W B, § AD! g1 A B AN BrEiRi 7 0 S

Igd 3@l P [HAT B U 9T TS B qaly 9gd #edl sl ol The drugs were very
costly. WHR 3R Urgae dqaex, fHAl & forg W S Sudle &1 Ul qfeehd o, dfd
HRA B BHAS 7 9gd Al R ghisdal gad g-rs, A 89 R & T8, WA AT
B SfgTeH o H Ghe g T, SD Sfad @l W B H GH g Tl 3 a9 &1
BIRIGH B AN A fHAT 2l TAR BHRfCHd SSIo + g <@l S bl gl gdifd 54
I &1 39 fod 9 g 6 T, R vew ok wHensdt @t gfe & ®i wM gy €, oMU Wi
SID! FAT HRAT Sl Bl AR IS S T 31 A [T A IAARAA WU B qR H
HEN ©, H AT A P PO UImE U € A1 JAF-aIS B g, Sl [QWd 8, S ®El iy
AT & T, HE BIS S o TAT| BT MM HRA & Fera o bl aRG T g 7 an
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Sl 8, e T B AN T I SNE W Sgieyy [l @i 's Rew gRar ol g8
SRS & AN B SSHR, ISP YA g 841 I8 B [HAT| 39 ke b1 UG
IR UM Il 381 8] 84 Udl el deldl @, ofdd there are many NGOs funded by

the Government of India who are intervening with the people living with HIV or
in risk areas where the chances of risk is much more by talking to them,
counselling them, making them aware, trying to see that how we can change their
lifestyles and their working system so that they do not get affected with HIV.
safery &9 QIR A1 €, SfdeRe Wl 3R 98d ¥ AT 9 URAT § B R I8 21 I8 9 A
YD T AR HRAT AT &
# Tg wifaes fear 2

“... It will be the obligation of the Central and State Governments

for anti-retroviral treatment management opportunistic infections as

far as possible welfare schemes, HIV-affected pregnant persons
formulated IEC programs ...”.

3T IE W AR AR Bl FFErl 2 fh 9 iR dieie S| # s WY $9 a1

Bl WR FHAT A & this is 100 per cent Centrally-sponsored scheme. 39 &b H
B ARE $AR B 2,000 HIS $UU B TR &I w4 & foy @4 a1 8, which is the
highest ever. 391 fda # for@s &1 S=w=d 8l 21 We stand committed for it. I8 89
Hffcie 2 f 81 TaaEdl U¥icd Bl Wi i <l 38 s o &l Swd T8l 8 us
WBHR B HAcHT &, O H YD A YR HRAT aredl gl S BRE QIRE diferdt &1 a1d
®el T gl This is the commitment of the Government. & forRga @1 Skwa &l Bl
India has adopted 90:90:90. sAR wesll a8 © that 90 per cent of the estimated

people living with HIV know their status. 89 S9! fqaR &G 90 per cent of
those who know their status are linked to anti-retroviral treatment. ST ¥ccd &I
S 8, S9d! e Brft] a1l 39 90 Ufaed dlll & ¢leHc &l 8H dRRell WuRs &, 39
TRIh DI ISR W | & 90-90-90 ol 8, FORI 89 @NT USI® &R 8 ©| Id 89 Pad ©
6 897 Uob I ATA T BT T Al U AT A1 bl H Ag ] BRAI AT TS S by
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URIC BT AIE-4 PHI[UC 350 UEd ST AT, I9 BH AP GIeHT Yo P I | Iqdb 18 AR
WDHR ISP Aag H Al il fUwel Arer, 89 <N I8 fhar of f6 o fedt eafax &1 e
®BR HEC 500 W Ugd SIRAT, dd A1 89 IAD! e P R |

3ITST A HIEAH W HRA ARBR DI A AT H&T @ FF & i q18 Al Rel
B o] @R 32 T, 98 <X Us giovc ¢l e T foesht ot oft gaensdt difvifed e SR, he

will be brought under ART. IHH!I R TSl &A1 IRAN, 89 $H TRE DI AR IR T

21 31d 39 < H Py Al TS HI qIRE @ A1, ASI BR drec o Al 8, IRRA
g 8 W 2, he/she will be put on ART. &4 3MU& W1 I8 AR AT A1 & | Iy
SI9 Ag T I, Fife Fg frd darery @1 W @1 faer T g <R A & 11 |
J, ITH A 10 GuiTd g1 A fo iR St H u' ofeSsS & omar o1 6 TS BR Uw
UiAge’ 3R ST AST ol

3T # MMYD! B # YLAR &l § b A Muep! Wi a1 & 2 6 89 'ee Us
A’ SR Tiforit B o BRI @ B fh pis W Fafdd @ Hft fY, ef W Taensd) gifvifea
TR 81T, SHHT GHe W Yo 8 SIRAT, $9 91d Bl 8F |l o 9Ivd aR I8 ' 9
R B | A8 AqDT Bivfss AMAFHET w1 € & 'vor Bk o diftaer’ foran o, g9ferg "o
BR TS Ui’ fo@r 1§ SR g9a 4o dod W g1 HAS 7 9gd fedd H UdldRe-
fSoave &1 & 918 Rediee™ & g, which we are accepting. But, at the same time,

the concern of the hon. Member, Shri Premachandran was about it, hon. Members
from this side were concerned about it. I assure them that the Government is
committed for every patient even single patient, nobody will be left out. That is
what I would like to say and the treatment will be given by the Government side.

AN U 984 91 3R 9% o 21 JiHasyia & aN H S8l 11 ©§, I8 SNl 78 ©
5 sMmasd#T U& & &1, a1 i 81 ¥&d g, it is the State to decide. SITE ©¥, TW=R 3iH
Uicy 3R TR 3iTh dwvl, 391 99 IR s wwm, gafoy su@! fRaaa o &g 9 T8 ©
3R D! $H T H oM DI SRRA T8l ¢

T d H gt 2 3R I8 ASd) B Wife +s IR =l Bt § iR Ut ==t el
d Ps AN DI YHT BN, S db H UB HASq B P by W e [ Al IHbT
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Ucrgfed-dl, I 3R TTRME <X B9 & 9IS 8 <IS 9% «Is DI XGdl 8, I8 89 3MYh! I
T8 ©, JfaRargsl Sl WHY YR Dl BHISMAfelM & THY qar foar Sfar 2 a1 I¥a gRar
qreil BT g7 fAT 1T 8, 98 FS 9b | 78] @I 9T 8, 39 W g6 AHSM Bl owd B
AT Wi e HRIferdt & oy siaR TR 8T =1ev| 99 3edl b1 TorRel #
Mg Ty Tt SO omedl &1 Wl AfSRE forh, s dxg B Jawenm @ WA
MHFeHHT & S 3ifsd & fifdel afieRés #, all authorities have to obey the orders.
S IR AT BT, 9 %8 Bl S9H AT B SRAN| 39 g W § U & 91a g b
U fAa & wiew A v HI g8 © 5 aiifie ol 9 &1 39 fawdl @1 oS e A9 uEd
Al we & & g8 Ay J=x 4 gfyg 81 I8 fda WRie dfee 8, I diga fafdn fag
TISd], STh! &9 § I X gl SIb A®Ts, S ufd fSfepfmd 7 @ sas! [Kar &
T 2. (raar)
HON. DEPUTY SPEAKER: Please do not comment. Please, let him reply.

... (Interruptions)
N T THTE ASST ¢ VP A UFASINT, TP TAAferT B @, T 89 AT |
IHD] @ D 3R Ueh GIARIHE BT TR0 od b | 8 5 BTl &l 3N 9@ g,
Seic § ST TN &1 X1 &I <@ 9d, 39 91 B e § @ T4 2l

T TSI 91d I8 ¢ 6 ol 9% B9 Mssargd W B 9l I8 ¥, $9d a8 I8 DI
Y B SRAT, Afdd ot fexft I fSfREpfmee o, o1 W fedt e, ufera siifte,
ot # ot o frer @1 g fSRepfimem o, Sue 3 w8 d da) & 9 d&@ at
HT AR D - T ARG WY & A Bl FawI Bl SR S U FHfed Yo
& A e dfaed & Wi B g9 o 2 6 9% ve Ufoeifie QT € & sy drl @
A el 81 8H 39 A &l U Bl iR B SN UTsNSd) Bl WA B § Aag et |
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SHRI ADHIR RANJAN CHOWDHURY: Nadda ji, I would like to draw your
attention to the fact that Anti-Retroviral Therapy stands at a mere 25.82 per cent
against the global percentage of 41. #f A== w1 S ¥ T q1d R YO =Tl gl A4
T fp 3o foeelt 1 IR ¢ <@ 2 3R dig H R 9% qaTs BIS T A SAB! b B
P RIT FARAT 27 915 H g8 T IS 8 ST, 39 v fadt 9 »is & =l e
gl # U WAt ok gul dreal § 6 Yhensdl ¥ Usd SN &1 Sl WUERY Bl 8, Sdl
e wferera 27 ... (Interruptions)

SHRI P.K. BIJU: We are very happy to see allocation of Rs.2,000 crore for this

treatment. As per the UN Report of 2012 about the manufacture of generic anti-
retroviral drug, what is our country’s position? Are we going to manufacture ART
in our own country or going to import it from outside?
SHRI JAGAT PRAKASH NADDA: We are one of the leaders in the
manufacturing of the medicine, anti-retroviral drug. We are procuring ART from
the public market depending upon two things, the cost and the quality. Without
compromising these two things, we are purchasing the drug. ... (Interruptions)
We have a very robust system. BAN UIRC! Hed ¥ad! &1 @ W &l We are not
only connected with the patient, we are also connected with the patient’s family.
So, when the patient goes somewhere, we know how to track him.
SHRI VARAPRASAD RAO VELAGAPALLI: I need a small clarification. In one
of his replies given on 12" August, 2016, you have indicated that the number of
free treatment given is only 9.65 lakhs whereas we have recorded patients of HIV
as many as 28.85 lakh. How would it have happen?
3t veare RiE wea (eme) : #ecy, uyEl # ft vmensdt Wifvfed 2ar & ofe swa
<Rew fove &1 Bl 5l w3 St 7 wer 2 f6 @l &1 glaa] &, 91 ovrar 8 6 fsaaars
B9 # BIg fegma & g ARyl

# T 91d IR Hel dredl § {6 <14 g=ar 1041 A1 1241 Hell | Uedl ©, a9 Hl $Db
IS B I o Bl AAR B, difh TANSAT & IR § AP UT WhIf=17 3T 17|
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DR. HEENA VIJAYKUMAR GAVIT: I would like to seek clarification on three
very important issues. Hon. Minister has said that ART would be given free to all
the patients. Third line ART has come where the cost of the drug is Rs.5 lakh or
Rs.10 lakh. Will the Government be paying the cost of these drugs also as the
treatment goes on for three or six months cycle, which is very expensive? Some
drugs of the ART cause toxicity. For the ART drugs causing toxicity, would the
Government be giving free treatment?

In the Bill they mentioned about legal guardian — that the HIV patients can

appoint legal guardian. Will the legal guardian also have the powers to liquidate
the property of the affected child? I am asking this because till the child attains 18,
if his or her property is liquidated by the guardian, who will be held responsible?
The Bill has made a provision of anonymous HIV infected person making
complaint about some doctor? If the identity is anonymous, somebody, out of
rivalry or bitterness, about some doctor also can use this clause. I want to seek
clarification on all these issues.
SHRI JAGAT PRAKASH NADDA: The answer to your question is this. When
we were giving treatment, the CD count was 350, now the CD count has come to
500, so, the number about the HIV positive would be the same which you are
saying. We will be giving the treatment to them. That is about the figures which
you talked about.

What you have said, we will try to include it in the rules and regulations.
We will see to it that these minor things which have to be addressed will be taken
into consideration in the rules and regulations.

HON. DEPUTY SPEAKER: The question is:

“That the Bill to provide for the prevention and control of the spread
of Human Immunodeficiency Virus and Acquired Immune
Deficiency Syndrome and for the protection of human rights of
persons affected by the said virus and syndrome and for matters
connected therewith or incidental thereto, as passed by Rajya Sabha,
be taken into consideration.”
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The motion was adopted.

HON. DEPUTY SPEAKER: The House will now take up clause by clause
consideration of the Bill.
The question is:
“That clauses 2 to 13 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 13 were added to the Bill.

Clause 14 Anti Retroviral Therapy and Opportunistic
Infection Management by Central
Government and State Government

HON. DEPUTY SPEAKER: Shrimati Kavitha Kalvakuntla — Not present.
The question is:
“That clause 14 stands part of the Bill.”
The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 to 50 were added to the Bill.
Clause 1, the Enacting Formula, the Preamble and the Long Title were added to
the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
SHRI JAGAT PRAKASH NADDA: Sir, I beg to move:
“That the Bill be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.52 hours
COLLECTION OF STATISTICS (AMENDMENT) BILL, 2017 ..... Contd.

HON. DEPUTY SPEAKER: The House will not take up Item No. 32.
it T fhAR (TRY) : AT U HRIGY, AU G ARG GUe (WeneH) g,
2017 W dld &1 AIdT &1, IFS fU # MUehT MR Jdhe Heal &

U B gATHAT AT S W A S @ g A d4 8w wier off
gRT o T 39 fAde § a9 2008 & IrfAfe § denes fear wn ®1 59 fague @1 R
STH-HER I T B P Wad™ 39 fad 7 far w3, et 981 & | d i 9gd
o ATl | U8el @81 & Ml Bl $UBT AW 81 (el U7 R8T 7| S U agd a1 o IX
ARAAY Y Q|

# el e g P 39 A9ue & Sewl SR Rl H FE W § P |ie
{UBUl AW, 2008 D5, A IR M &A1 & FATAT AT AU AT R FRBRI
U B WA d9H & ol I8 98 o 1=

9 A8 § ®s ARPR IR IAD ST ARBR Bl ARGD fhardhal & Faa
IR WA & fay o= wfdadl &1 TN a1 oI Hdl B Ul dRd @ ol ST
ffArepTiRal # | fhel U BRI Bl Arsdl iMHER 91 Bl a1d Hel T &l [Aegs d Fear
T 2 6 $5 AR I I SR A0 fHd it e &1 s iR e &
PR et B

IUTETE ARG, T Y IR AR Ve wen gl 99 W Sw # Avs WIS A7d o
B PR 59 < A T 8, 99 A <% H Ve Hen ISQ O w8, A8 J Hed iU,
T & wdg # B AT TS T8 AICHS BT BeH BTl Dol AU AR B AW A o b AL,
HHIIH Bl FaUTD IOl fSamrn T 81 F 30 IRPR & 99 A g5 Ufaeiie ded ® 8l 31
HEHAT BT AT 3 Tl oA H AR Bl el | 39 < &1 SHdT 7 39 HEHl BT WHTd B
2 3R ST 37 HAT DY WIS IR & gl 37 Iifdmel & WUEY ¥ 39 Gued fdwd &
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HIETH A [el ST UL 8 AT B I AP ok © [ Ysel Ig Sl U el Bl
oT| Sg Il Wel qe A IUSAL B, U S H STATHC B G|

IUTeTel AEey, 9 f9dl & g I8 ft udr oFmar S g {6 fha @ &1 afed wat
REdl B, ST 9 DI TG 3R DI MR 8 3R f5d a7 & AN B T ST ol $899 3
arel foT # ST@ STl & fg T @R & Ao S 9, §9 JifdhSl BT R FEAnT
e | 519 sifehs |el 81, A1 TSI 316! a8 | a9 [l IR ar] W1 &1 qahdi|
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* Not recorded.
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SHRI THOTA NARASIMHAM (KAKINADA): Hon. Deputy Speaker, Sir, I
thank you for giving me the opportunity to speak on the Collection of Statistics
(Amendment) Bill, 2017. This is a very important Bill. 1 support the Bill on
behalf of the Telugu Desam Party. This Bill extends its jurisdiction to Jammu and
Kashmir for collection of statistics pertaining to different subjects under the Union

List or Concurrent List of the Constitution, as applicable to Jammu and Kashmir.

Here I would like to mention the Collection of Statistics Act 1953. The
1953 Act was enacted to facilitate the collection of statistics of certain kinds
relating to industry, trade and commerce, which was later extended to cover all
kinds of statistics, not only relating to industry, but also households, individuals
and local governments. The Act was later replaced by the Collection of Statistics
Act, 2008. T want to state that the Collection of Statistics (Amendment) Bill
would extend to the State of Jammu and Kashmir in terms of collection of data on
economic, demographic, social, scientific and environmental aspects, covering the
statistical subjects specified in List-1 of Union List which were covered neither in
the Collection of Statistics Act 2008 nor the Jammu and Kashmir Collection of
Statistics Act 2010 passed by the State Legislature.

Since the 2008 Act did not apply to the State of Jammu and Kashmir, the
present amendment Bill seeks to fill the legislative vacuum by extending the ambit
of this Bill to the whole of India. Moreover, the concurrent jurisdiction to be
exercised by the Centre in Jammu and Kashmir had also not been provided for in
the Collection of Statistics Act 2008. The 2008 Act granted all States and Central
Ministries and Departments as well as Panchayats and municipalities the authority
to collect statistics on economic, demographic, social, scientific and environmental
aspects through statistical surveys by issuance of a gazette notification. However,
this excluded collection of statistics relating to matters of the census, the Survey of
India and anything appearing in the Seventh Schedule. This amendment Bill

hopes to rectify that which is a positive outcome.
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Sir, under this Bill, the Central Government or a State Government or a
Union Territory administration shall designate one of its officers as a nodal officer
for the purpose of supervision of activities related to collection of statistics. The
Bill enables such officer to seek such information through telefax, telephone,
email, or any other electronic form, thereby bringing information collected
through modern techniques under the purview of the Bill. The officer would have
the right to approach any informant for collection of data and also to access any

relevant document in a person’s possession.

One positive aspect I would like to appreciate is that the Bill provides
security for such information being used only for statistical purposes and no such

information provided can be used as evidence for prosecution. Thank you.

DR. A. SAMPATH (ATTINGAL): Thank you, Deputy-Speaker Sir. I would like
to support the Bill. Prima facie, this Bill is very innocent, just as we see the
smiling face of Shri Sadananda Gowda but through you I would like to get certain
clarifications from the hon. Minister.

The Collection of Statistics (Amendment) Bill, 2017 has, as I understand,
one part connected with the States of India; and the other part is for Jammu and
Kashmir. I have no difference of opinion regarding the Statement of Objects and
Reasons but I would like to get certain clarifications from him. In the first
paragraph itself it says:

“The Collection of Statistics Act, 2008 (7 of 2009) was enacted to
facilitate collection of statistics on economic, demographic, social,
scientific and environment aspects by the Ministries or Departments
at the Centre or the States or Union territories or by local
Governments.”

The Financial Memorandum says:

“Clause 4 of the Bill empowers the Central Government or a State
Government or Union territory administration to designate one of its
officers as a nodal officer.”
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In the Memorandum Regarding Delegated Legislation, para 1 says:

“Clause 4 of the Bill empowers the Central Government to make
rules on powers and duties of a nodal officer, who may be
designated to coordinate and supervise such statistical activities in
the Central Government or a State Government or Union territory
Administration.”

Here, the rules are made by the Union Government. The officer may be

either an officer of a Union Territory or a State or of the Government of India.
I pray no such occurrence happens but since here it says, ‘the officer may be’, we
have discuss and find some via media to sort this out because we believe in co-
operative federalism. There should be no conflict between the Government of
India and the Governments in the various States.

In many States, there are no rules. If we are enacting this, many rules are to
be made by the State Governments concerned. In many States there are no rules
because many of the State Governments I understand — if I am wrong I would be
happy to be corrected — have no statute by the State Legislature. What are the
powers? Who is going to monitor them?

Coming to the Statistical Academy, the Minister knows very well that with
the help of the Government of India various State Governments were requested to
start their statistical academies. One statistical academy was given to the State of
Kerala and fortunately it was proposed to be started in my constituency. I hope
that it would be started. I believe that it would not be snatched away by somebody
else from among my colleagues.

Regarding the funding pattern, the project that was in existence under the
funding pattern during 2011-12 has to continue. That funding pattern has to
continue. The name of the project was India Statistical Strengthening Project.
What is its present condition?

Regarding agricultural statistics, here many of the newspapers have covered

the issue. This Bill was tabled in the House but it took quite a long time where
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quite a lot of other Bills came in between and this was put just like a train which
was coming late. The hon. Minister was earlier in charge of Railways. He was the
Union Minister of Railways and we were constantly banging at his door with quite
a lot of memorandums. Just like that, we were also waiting. ... (Interruptions)
HON. DEPUTY SPEAKER: Please conclude now. We have to pass the Bill.

... (Interruptions)
DR. A. SAMPATH: We can pass the Bill. I am not opposing it. I am only
supplementing something for the sake of the House. Very few Members are here;
most of them have already left for the constituencies. You and I and only some
more hon. Members are here. ... (Interruptions)

Regarding the Aadhar card, I think the hon. Supreme Court made a ruling
and said that the Government can make Aadhar mandatory for opening bank
accounts but not for availing benefits. For Centrally-sponsored schemes and other
beneficial schemes, data is necessary. One newspaper has stated it and thousands
and thousands of complaints are pouring in, not only for us but to the Ministers
also.

In one case, against the column ‘sex’ male was entered for a female. In
such a case the Aadhaar becomes futile. In another case, it has been reported in
various media reports, I am not quoting all the reports, a person who is above the
age of 65 years, is shown as 36 years old in his Aadhaar Card. How can he avail
of the benefits available to a senior citizen? Questions have been asked as to how
reliable are India’s official statistics. I can give you one example, only with your
permission, Sir.

In 1981-91 and 1991-2000 Nagaland Census, officially it was declared that
the State population grew by 56.09 per cent and 64.53 per cent respectively.
Subsequently, in 2011 Nagaland’s population shrunk by 0.47 per cent. If we have
to depend on the official statistics, the Government should come clean with the
socio-economic data of 2011 Census. What about the Caste Census which was

conducted? In a nation where we are all bound to know what is happening, we are
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in oblivion of the 2011 Census. The Members of Parliament do not know
anything about it. What was the Caste Census six years back has not been
revealed even in this House!  Similar is the case with regard to Below Poverty
Line figure. I genuinely believe that these things are for the benefit and welfare of
the people. You also know, in our college days... (Interruptions)

HON. DEPUTY SPEAKER: You come to the point.

DR. A. SAMPATH: Yes, Sir.

I believe you will not term it as unparliamentary, ‘lie’ statistics. Our
statistics should be reliable. Estimates with regard to poverty lines by various
agencies differ but the poverty remains. [ would like to talk about the universal
basic income. Through you, Sir, I would like to know from the hon. Minister that
when we are heading towards a welfare State why can we not wholeheartedly
make legislation for a universal basic income.

I would like to know whether the below poverty line statistics is arrived on
the basis of the income of the family, per capita income, per-capita consumption
or calorie consumption per person per day. It differs... (Interruptions)

HON. DEPUTY SPEAKER: This can be discussed in other forum.
DR. A. SAMPATH: There have been disagreements between the statisticians in
urban areas and rural areas. I have two more points before concluding.

How many Indians are working abroad? In this august House we have
today discussed a similar matter. Cutting across Party lines - BJP, Congress, TRS,
TDP, AIADMK, CPI (M) or Independent Members - our heart was with that man,
our brother.
HON. DEPUTY SPEAKER: You are diverting the whole issue. You are not
speaking on the issue.
DR. A. SAMPATH: I am going to conclude now.

With regard to the Pravasi Suraksha Yojana, 1 would like to know why the

Government has decided to stop that welfare scheme. It was the only welfare
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scheme where the immigration clearance was required. The poor people who have
not... (Interruptions)
HON. DEPUTY SPEAKER: You are diverting the whole issue. You are not
speaking on the subject.

... (Interruptions)
DR. A. SAMPATH: From your State, Tamil Nadu, the maximum numbers of
people are now going abroad. Immigration clearance is required for them.
HON. DEPUTY SPEAKER: You are raising a number of issues which are not
related to this Ministry.
DR. A. SAMPATH: My humble request to the Minister is that we have to render
justice to the people living not only in India but also to Indians working abroad to
earn their livelihood.
HON. DEPUTY SPEAKER: What is this? We are discussing statistics and you are
talking about so many welfare schemes. You are diverting. When we will discuss
those departments then you can speak on that. Please wind up.
DR. A. SAMPATH: During the presence of the hon. Minister, I have said these
things in this august House.
HON. DEPUTY SPEAKER: There would be so many occasions. For another two
years, you are going to be a Member of Parliament. Why are you worrying? Please
wind up.
DR. A. SAMPATH: This is a clear-cut legislation and I support it. But, at the

same time, I have to put my points to you.
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SHRI G. HARI (ARAKKONAM): Hon. Deputy Speaker, Sir, the Collection of
Statistics Bill, 2017 seeks to amend the Collection of Statistics Act, 2008. The
2008 Act facilitates the collection of statistics related to social, economic,
demographic, scientific and environmental aspects by Central, States and Local
Governments. It allows the appointment of statistics officers to collect information
and contain provisions to ensure security of information.

The Bill is to extend the jurisdiction of the Collection of Statistics Act,
2008 to Jammu & Kashmir on statistics relevant to any matters under any of the
entries specified in the List-I and the List-IIl in the Seventh Schedule to the
Constitution. The Amendment will strengthen data collection mechanism in the
State of Jammu & Kashmir. The Amendment will provide for extending the
jurisdiction of the Act to Jammu & Kashmir State in respect of matters not
reserved for the State as per the Constitution Order, 1954 and for appointing a
nodal officer at the Centre and in each State and Union Territory to effectively
coordinate data collection activities and provide consultation to Government
Departments for avoiding unnecessary duplication, etc. Sir, I would like to suggest
to the Union Government to incorporate a provision into the proposed Bill. There
should be a time-frame for furnishing data or statistics and it has to be made
binding on all because the current status of statistics of some departments with
regard to adequacy, timeliness and reliability are far from satisfactory.

Hon. Deputy Speaker, Sir, timely availability of statistics is the essence of
the efficiency of national statistical system. Statistics with a long time gap or with
faulty data or with backlogs may not be of much use for policy making. It will
deter the proper implementation of the schemes. The efforts to improve
agricultural, industrial and other statistics at the ground level will have to be quick
and precise. Only then impact of statistical data on national level would produce
desired and proper result. This will help to improve the quality of life of people for
broad-based social transformation in development. The 2008 Act is not applicable

to Jammu and Kashmir. The Bill seeks to extend its jurisdiction to Jammu and
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Kashmir for the collection of statistics pertaining to subjects under the Union or
the Concurrent list of the Constitution. India is a vast country with "unity in
diversity" character. The statistics and compilation of data on multi-varied subjects
are absolutely essential for formulating policies and schemes. Therefore the
appropriate and accurate collection of data cannot be taken lightly.

Hon. Deputy Speaker, Sir, the Bill provides for the appointment of a nodal
officer by the Central or State Governments. The nodal officer will coordinate and
supervise statistical activities under the government by whom he is appointed. The
regional diversity and special characteristics should be incorporated as data before
devising policies and schemes. The 2008 Act provides that the information
collected under it can only be used for statistical purposes. The Bill removes this
provision. It allows the Central Government to determine the manner in which
such information collected will be used, for statistical purposes. Thank you,

Deputy Speaker, Sir.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Hon. Deputy
Speaker, Sir, unfortunately we give very least priority to Statistics. The adage
goes, ‘lies, damn lies and statistics.” Nevertheless, we consider statistics extremely
important for many welfare things. I can say that statistics are very important.
Therefore, its streamlining and strengthening are extremely essential for a welfare
country like ours. At present, its coverage is extremely limited. It could be made
more comprehensive. For example, recently when the GDP and GNP survey was
done, many people were raising questions about the veracity of the GDP - whether
it is true or otherwise. It means, we are following the same system of computation
of GDP that had been followed some decades back like going for the bills of
telephones and all that. It means that the computation is extremely outdated.
Therefore, I would request the hon. Minister to give a thought to that and make it
more up-to-date.

I know that this legislation is filling up a big vacuum in Jammu and
Kashmir as well as in the Concurrent List for which I congratulate the hon.
Minister. The Nodal Officer is extremely essential both for the States as well as
the Centre because it will avoid duplication and provide authenticity. Therefore,
that has to be made compulsory in all the States.

Presently, as I was telling, the collection of statistics is only for limited
purposes. But more important things are there to be covered and I would request
the hon. Minister to do that. The sphere of statistics may be spread. For example,
as far as statistics for the undertrials who are in jails is concerned, we do not have
any authenticity. Similarly, statistics on what kind of people and communities are
being given death penalty and all that is not available. Therefore, the sphere of
statistics has to be made a little wider so that welfare measures and proper
measures could be taken for giving justice to all the people.

Similarly, legal aid is available but we are not able to say that to whom it is
going and all that. All these are very important things. So, I would request the

hon. Minister to kindly make it wider and comprehensive. It should be
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streamlined. Take for example banks. No one knows where actually the loans are
going, to what extent, it is going; which communities are taking loans; which
States are taking them, etc. It is the wealth of the States. So, unless the statistics
are made comprehensive, no one knows who is enjoying the wealth of the State.
Therefore, I would request the hon. Minister to kindly make it more
comprehensive so that the welfare schemes could be better implemented and the
governance could also be improved as far as our country is concerned.

Lastly, we need adequate balancing between privacy and transparency
when we take up the statistics, particularly with regard to Aadhaar and all that.
There is a lot of confusion. Kindly ensure a proper thought is given when such
information is shared, particularly when foreign agencies, foreign countries and
foreign investment institutions are involved. I am sure adequate steps would be
taken.

As regards frequency of computation of statistics with regard to
unemployment and agriculture is concerned, we are doing it once in five years or
so. It is extremely unfair. As far as unemployment statistics are concerned, we
need to collect them every year. Similarly, for agriculture also, the frequency
should be increased to every year so that whatever is to be done for the welfare of
this sector could be done in a better way. The gap between the rich and the poor
is increasing. Unless the statistics are provided adequately, the gap between the
rich and the poor cannot be bridged. The same is true in the case of urban poor.

With these few points, I thank, once again, the Chair and the hon. Minister.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, may I remind the hon.
Minister, through you, what was stated by Shri Gulzarilal Nanda, the then Union
Home Minister in Lok Sabha on the 4™ December, 1964? He has said:

“The only way of taking the Constitution of India into J&K is
through application of article 370. It is a tunnel. It is through this
tunnel that a good deal of traffic has already passed and more will.
What happened is that, only the shell is there. Article 370, whether
you keep it or not has been completely emptied of its contents and
nothing has been left in it.”

Sir, we have seen what has happened in J&K. It is historical fact that J&K
acceded to India in unique circumstances. It is a unique State. My charge against
this Government is that you are creating trouble in J&K by ensuring that this Bill
which you are going to pass with brute majority, by imposing and having it
implemented in J&K. You are violating article 370. What is the result of what
Shri Gulzarilal Nanda said in 1964? What is the result that we have got now? The
polling percentage is six. What is the face we have now? It is seven per cent of
the polling percentage that we get in a by-election and then we are forced to
postpone the election. The Government is badly exposed by saying that we did
not want the Election Commission to hold the elections. Why do you want to do
this? You are in power over there.

The J&K State Assembly can pass its own Statistics (Amendment) Bill.
They have done the Right to Education Bill and other legislation. Why is this
Government in a hurry? By doing this you are weakening article 370. We know
for a fact that legislative power of Parliament, as far as Jammu and Kashmir is
concerned, is limited to foreign affairs, defence and telecommunication. Whenever
we have gone to Jammu and Kashmir as part of an all-Party delegation, the first
thing people tell us — last time I was part of the all-Party meeting — is that you
have diluted and eroded article 370. You are doing the same thing. What is the

legal basis of this? Why are you unnecessarily testing waters over there? There is
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so much of alienation over there. Passing this Bill can give you sadistic pleasure.
But will you be successful in Jammu and Kashmir? I doubt that.

Coming to other issues, look at the utilisation of budget by his own
Ministry. It is minus 32.4 per cent. During 2016-17, Rs. 4,753 crore was the
allocation. Actual expenditure is only Rs. 3,212 crore. Will the Minister please tell
us and enlighten us as to why could not his Ministry utilise this whole amount?

Let me come to the issue of National Sample Survey office. Since they
engage contractual staff to collect data through field surveys, there is a huge
variation between the survey of NSSO and that of the State Governments. So, I
would like to ask the hon. Minister, through you, whether this Ministry will hold
consultations with the State Governments regarding survey procedures and
methodologies.

As far as vacancies are concerned, 861 posts of Statistical Officers under
Subordinate Statistical Services are vacant. Why are they vacant? It is because the
pay is very bad. It is because of the difficult nature of data collection work that
many candidates are not inclined to join because of mismatch of language and
staff. So, will this Government recommend incentives to provide better
conditions?

In the North-East, there is no regional office of this Ministry in the North-
Eastern States. The allocation for North-East area was Rs. 16.8 crore. This shows
a decrease of 44 per cent.

Our ex-Indian captain’s Aadhaar number was made public. =~ What
safeguards are you going to have? Now, you are collecting data which the
Government will use. What assurance can you give to the country and to us that
there will be some firewalls and that no one can break into that data and take it
away?

As rightly said by Shri Tathagata Satpathy, data is the new oil. Every data
is open to public. You go to Google and you can get my Aadhaar number. Now,

you are getting the NSSO data. There is so much of data over there. What
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protections are there? This is a digital era for sure. But we are failing in protecting

our data. Thank you.
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In the Statement of Objects and Reasons it is said that the Jammu and

Kashmir Collection of Statistics Act, 2010 enacted by the Jammu and Kashmir
Legislature extends to the State of Jammu and Kashmir. In paragraph 3, it says
that the Collection of Statistics Act, 2008 and the Jammu and Kashmir Collection
of Statistics Act, 2010, do not cover the matters specified in List 1, that is the
Union List, in the Seventh Schedule to the Constitution as applicable to Jammu
and Kashmir under the Constitution (Application to Jammu and Kashmir) Order,
1954.

The Central law is not applicable to matters specified in List III
(Concurrent List) as applicable to the State of Jammu and Kashmir. Thus, there is

a legislative vacuum in respect of the statistical matters in the Union List or

Concurrent List applicable to Jammu and Kashmir. 39 dfSi®ifea deqe &1 g &
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SHRI N.K. PREMACHANDRAN (KOLLAM): I am thankful to you, hon.
Deputy-Speaker, for giving me an opportunity to speak on this important Bill.
would confine myself to some of the very important aspects of the Bill.

After hearing the interventions of Shri Owaisi, a cloud of confusion has
been created; and I hope that the hon. Minister will clarify or clear this cloud of
confusion or suspicion. If you go through the para 3 of the Statement of Objects
and Reasons, it says:

“The Collection of Statistics Act, 2008 and the Jammu and Kashmir

Collection of Statistics Act, 2010, do not cover the matters specified

in List I (Union List) in the Seventh Schedule to the Constitution as

applicable to Jammu and Kashmir under the Constitution

(Application to Jammu and Kashmir) Order,1954. ”

So, the point to be clarified is this. According to the hon. Minister, this is
to fill up the vacuum created due to the two Acts. The 2008 Act is the Central
legislation by which matters, which are specified in the Union List and the
Concurrent List, are not being dealt with. By the Jammu and Kashmir Collection
of Statistics Act, 2010 also, the matters specified in the Concurrent List and the
matters specified in the Union List are not being dealt with.

So, according to the Government, this Bill is being piloted in order to fill up
the vacuum because these two Acts are not dealing with the matters. So, the
pertinent question, which has been raised by the hon. Member, Shri Owaisi is that
article 370 is there, and this para also very clearly says: “The Jammu and Kashmir
Collection of Statistics Act do not cover the matters.” That means, the Jammu and
Kashmir Assembly is having ample authority and power to legislate on matters
specified in the Union List and Concurrent List related to Jammu and Kashmir...
(Interruptions) That is why I am seeking clarification from the hon. Minister.

Sir, the explanation of the hon. Minister in the Statement of Objects and
Reasons is that the Jammu and Kashmir Collection of Statistics Act, 2010 does not
cover the matters specified in the Union List and the Concurrent List. So, I am

seeking clarification form the hon. Minister that if the Jammu and Kashmir State
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Assembly is having the authority and legislative competence to enact on these
issues, then here it would definitely be the violation of article 370 of the
Constitution, infringement of the right of the people of Jammu and Kashmir and of
the Jammu and Kashmir Assembly. This is a very important matter, which has
been raised in this august House.

Sir, now I am on a different point. I am bringing a very pertinent fact to the
notice of the House. If you go through the Objects and Reasons of the Bill, it says
that it is to fill up the legislative vacuum. Here, I am bringing the attention of the
hon. Deputy-Speaker to this matter. Section 9(1) is to be amended. What is
Section 9(1)? It says that ‘any information furnished to the statistics officer or to
any person or agencies authorized under this Act shall only be used for statistical
purposes.’

Here, the Government proposes to amend Section 9(1). What is the
substituting Section? The new Section is:

“The statistics officer or any person or agencies authorized under
this Act shall, for statistical purposes, use any information furnished
under section 6 in such matter as may be prescribed.”

That means the existing Clause 9(1) is a mandatory provision by which this
statistical information can only be used for the statistical purposes by the
Ministries concerned or by the departments concerned. The Government of India
is getting ample powers so as to use this information. It is because the
Government of India will be making a provision. That means, rule making
provision is with the Government of India so that they can use this information for
some other purposes also. Kindly see, Sir, the words used are: “Any information
furnished to the statistics officer or to any person or agencies authorised under this
Act shall only be used for statistical purposes.” So, the Government wants to
dilute it. What is the purpose of it?

A new Clause has to be added that is ‘the manner of use of information’

under Sub-Section (1) of ‘Section 9°. There also the power is vested with the
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Central Government to make the rules and make the procedure by which this
mandatory provision is being diluted. It means, the transparency and
accountability is under question. This can be done only after the publication in the
Official Gazette. That is also being amended. Here, Section 33 is being amended.
By amending Section 33 of the existing Act, it need not be published in the
Official Gazette. Only a pre-publication is required. It can be done even in a
newspaper or in a weekly. Even if it is published on a notice board, it is okay. A
conditional publication is there. So, the Official Gazette publication is being
omitted.

I would like to know from the hon. Minister as to what is the purpose of
avoiding the Official Gazette publication. Is it for transparency? Is it for
accountability? Only putting it on the notice board is sufficient to have the
publication. Regarding the other issue of Section 9(1), why is it being amended?
Is it just because to give more powers to the Central Government? I have also
asked clarifications about the Constitution.

With these questions, I am concluding my speech. Thank you very much,

Sir.
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THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D.V. SADANANDA GOWDA): Hon. Deputy Chairman, Sir, as rightly
stated by Premachandran ji, this Bill is introduced to fill up the legislative vacuum.
The Collection of the Statistics Act, 2008, as of now, has been extended to the
whole of India except the State of Jammu and Kashmir. Similarly, the Jammu and
Kashmir Collection of Statistics Act, 2010, as passed by Jammu and Kashmir,
applies only to the State of Jammu and Kashmir. There are certain areas which are
neither covered under the Concurrent List nor under the List-I. Therefore, there is
a need of an Act to cover those areas.

There is another important question raised by Shri Owaisi: — Is it not a
violation of Article 370 of the Constitution? I do not want to traverse in detail as
far as Article 370 of the Constitution is concerned. If there is any area which is in
the larger interest of the Centre and the State and which does not affect the
individual rights of the citizens, certainly, the Central Government needs to
encroach upon that area and do the needful things. This is not the only legislation
which has been taking place. There are other enactments like the Census Act, 1948
which has been enacted in 1959, thereby, the areas of operation of that Act have
been extended to Jammu; and Kashmir and the Registration of Births and Deaths
Act, 1969 has been subsequently enacted. Similarly, this is also one of the
important areas where plans, programmes, developments and other things need to
be taken care of. The State of Jammu and Kashmir is an integral part of our
country and the developments and other things of that area need to be taken care
of by the Central Government. Under such circumstances, in the larger interest of
the people of Jammu and Kashmir and getting a real-time data, this has been
extended to the State of Jammu and Kashmir. It will certainly not violate Article
370 of the Constitution as has been stated by my learned friend.

Sir, I will not take much of your time of time. Two or three important

issues have been raised by the hon. Members. 1 thank all the Members who have
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participated in the debate on this Bill and for giving valuable suggestions,
observations and raising certain concerns.

Two important issues have been raised. One issue raised was whether all
the stakeholders have been taken on board, that is, whether the consultation
process was done in a proper manner. The Bill at the initial stage was put in the
public domain. For three months, we received suggestions. Subsequently, it was
circulated among the Ministries and other Departments. After getting suggestions,
we have once again circulated it to various Ministries.

Before we decided to introduce the Bill in the House, a Cabinet Note
containing the amendment proposal was sent to the Government of Jammu and
Kashmir. Had we received a reply from the Jammu and Kashmir Legislature, then
this would not have arisen. No reply has come from the Legislature of Jammu and
Kashmir. So, we are forced to do this.

One of the important issues that have been raised is with regard to
amendment to Section 9 (1), that is, whether right to privacy is protected in respect
of data collection. Almost all the Members who spoke on that issue referred to
Aadhaar and they said all these things. I would like to place on record that the
guidelines, that is, the Fundamental Principles of Official Statistics of United
Nations need to be followed as far as collection of data and other things are
concerned. It is recognized that the official statistics are public goods and they
must comply with certain basic principles such as professional independence,
impartiality, accountability and transparency about methods of collection,
compilation and dissemination of statistics. These principles are enshrined in the
United Nations Fundamental Principles and after a Cabinet decision, we are
following it. On that basis, we are taking up all these issues.

Another important issue that has been raised is with regard to how the
secrecy will be maintained. I would like to draw the attention of the Members
who took up that issue to the fact that there are stringent provisions on restriction

given under the Act on data collection. In nutshell, I would like to draw the
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attention of the House to Section 9 (2) (3) and (4), Section 11 and Section 14 (a)
and (b). Section 9 (2) says that no person other than a person engaged in the work
of data collection shall be permitted to see any information collected. Section 9
(3) says that no information collected and no answer to any question asked shall,
except for the purpose of a prosecution under the Act, be separately published or
disclosed without suppressing the identification of data providers. Section 9 (4)
says that all statistical data published shall be arranged in such a manner so as to
prevent any particulars becoming identifiable as the particulars relating to a data
provider who supplied it, even through the process of elimination unless the data
provider has consented to the publication in that manner. Section 10 says that
Appropriate Government may disclose data in respect of which such disclosure is
consented to in writing by the data provider or data is otherwise available to the
public under any Act as a public document or data in the form of an index or list of
the names and addresses of data providers together with the classification, if any,
allotted to them and the number of persons engaged.

Sir, there is one more important Section, that is Section 11. Section 11 says
that the appropriate Government may disclose individual data for bona fide
research or statistical purposes. Section 14 (a) says that no data obtained pursuant
to the Act and no copy of the data in the possession of any data provider shall be
disclosed or used as an evidence in any proceedings.

Sir, so many procedures are given. The rules made under the Act also
provide adequate safeguards.

18.00 hours

For example, rule 13 provides for restrictions on personal information. All
this will stand. No amendment is proposed for all these sections, particularly from
section 9 and also from other sections. Nobody should have any apprehension
about protecting the confidentiality whether it is aadhaar card data or any other
data which identify a person cannot disclose under this Act along with other data

collections. So, these are the stringent provisions in the Act. For these sections,
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we have not brought any amendment. So, that still stands. So, there will be
confidentiality.

HON. DEPUTY SPEAKER: Now, it is six ‘0’ clock. If the House agrees, we will
extend the time of the House till the Minister’s reply and passing of the Bill are
over.

SHRI K.C. VENUGOPAL (ALAPPUZHA): How much time will he take Sir?
HON. DEPUTY SPEAKER: Only two or three minutes more.

SHRI D.V. SADANANDA GOWDA: I will take five minutes.

Coming back to Shri Premachandran’s statement, that is amendment to
Section 9(1), use of data for statistical purposes remains intact. The only change is
to make an enabling provision to lay down the manner in which it has to be
exercised through rules. Only through rules, it has to be done. This being a matter
of technical detail it cannot be specified in the Act. As it is a matter in technical
detail, it cannot be specified in the Act. Hence, this amendment has been brought.
It does not give any arbitrary power to the Government.

A fundamental question was raised as to how the public would come to
know about the decision of the Government to collect any statistics. Section 3
makes it clear. Section 3 of the Act provides for notifying the decision of the
Government to collect any statistics in the official gazette.

There are several suggestions given by my hon. friends. Certainly, all the
suggestions are well taken. A suggestion was made to incorporate the provision
that there should be a timeframe for furnishing the data or statistics and it has to be
made binding on all. Fixing a timeframe is a survey specific. It is a survey
specific. It cannot be fixed that this survey should be completed within such a
period. It may not be possible as data may be collected from individuals or
business on different subjects and situations.

Section 5 of the Act provides for specifying such details by statistical
officer. Section 4 of the Act lays down that the timeframe for data collection may

be specified by appropriate Government or statistical officer.
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There were suggestions about NSSO’s surveys also, particularly,
periodicity. In particular, it was suggested that the survey on employment,
unemployment may be more frequent. I would like to inform the august House
that the NSSO has been conducting surveys on many subjects from time to time.
Service sector is presently being surveyed by NSSO on its 74" round, that is 2016-
17. Household consumer expenditure will be surveyed by NSSO on its 75" round,
that is 2017-18. NSSO conducts surveys on agriculture acreage and yield in every
agriculture season and provides data to the Ministry of Agriculture. Besides, it
also conducts survey on situation assessment of farmers periodically. The
suggestion to have more frequent data on employment and unemployment
characteristic is a welcome suggestion. I am proud to inform this august House
that the Government has decided to launch periodic labour survey in 2017-18 to
measure the employment and unemployment characteristics at every quarter and
annually. So, we will have quarterly employment data as soon as the survey
methodology stabilizes. This Bill will facilitate that the Government in organizing
data collection under the provisions of the principal Act throughout the country
including Jammu and Kashmir. It will also strengthen data collections.

Hon. Deputy Speaker, Sir, I do not want to take much time of the House.
Today, we all know that the statistical thinking has become indispensable for all
efficient planning and administration. At the national level, NSSO of my ministry
is responsible for the conduct of large scale sample survey in diverse fields. In
States, at the apex level, the Directorate of Economics and Statistics is responsible
for coordination of statistical activities in the State as well as for liaising with the
Centre.

There should be close coordination between the State and the Centre. It is
necessary to get the real time data. At present, except the State of Jammu and
Kashmir, the principal Act is applicable to all other States in the country in the
collection of statistical data. Hence, the jurisdiction of the principal Act needs to

be extended to the State of Jammu and Kashmir also. The Bill will facilitate the
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Government in organizing statutory data collection under the provisions of the
principal Act throughout the country including the State of Jammu and Kashmir.
Certainly, it will strengthen the data collection mechanism. So, I appeal to the
hon. Members through you Sir, that the Bill may be considered and passed by this
august House.
HON. DEPUTY SPEAKER: The question is:

“That the Bill to amend the Collection of Statistics Act, 2008, be

taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
Clause 2 Amendment of Section 1
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving your
Amendment No.1 to clause 2?
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, since the hon. Minister has
given a convincing answer, [ am not moving my amendment.
HON. DEPUTY SPEAKER: The question is:
“That clause 2 stands part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 5 Amendment of Section 9
HON. DEPUTY SPEAKER: Shri Rajeev Shankarrao Satav — Not present.
The question is:
“That clause 5 stands part of the Bill.”
The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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HON. DEPUTY SPEAKER: The hon. Minister may now move that the Bill be
passed.
SHRI D.V. SADANANDA GOWDA: Sir, | beg to move:
“That the Bill be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. DEPUTY SPEAKER: The House stands adjourned to meet on Wednesday,
the 12™ April, 2017 at 11.00 a.m.
18.07 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, April 12, 2017/ Chaitra 22, 1939 (Saka)
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		As all of you know that Tripura is mainly a hilly State so that for going from one place to another, motor vehicles are the main transportation. Earlier, there were railway stations nearby those four towns but all of them now are in Bangladesh. After Independence, airports were built in Koyla Sheher, Kamalpur and Khoai. Though, they have been in the map of Civil Aviation Department yet those airports are not functional. Earlier, water connection was there through rivers but due to cut off by Bangladesh, these rivers are not useable to carry passengers and goods. 

		Sir, Koyla Sheher is the headquarters of Unakoti District. Unakoti is a renowned tourist place for sculptures based on mythology. People from several places of our country have been visiting this spot regularly which is only 6 kms from Koyla Sheher town. Kamalpur and all towns of Dhalai District are also renowned for its falls. In Sanaya Reang Para, export, import and border proposals are under consideration by both the countries. Khoai town is the District Headquarters of Khoai. It is a beautiful town having a cultural heritage. Mohanpur is also an old town and an important sub-division of West Tripura District to be reckoned with. People of those four important districts and towns are eagerly waiting for a new connection through railways. 

		I urge upon the Government of India to construct new lines covering all the four districts and towns. I also urge upon the Railway Ministry to start the survey work immediately much before the start of the rainy season so that you could not only meet the demands and expectations of the people of that area but also allow people from other parts of the country to get the scope of viewing the unique parts of incredible India in the North-East Region of our country, particularly, in the State of Tripura.

	The Lok Sabha then adjourned till Eleven of the Clock





